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Wednesday, December 18, 1963/
Agrahayana 27, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Budding Scientists

#634, Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether a scheme to spot bud-
ding scientists has been drawn up
by Delhi Administration;

(b) if so, the nature of the
scheme; and

(c) whether the scheme is pro-
posed 10 be extended to other States
and Union Territories?

The Deputy Minister in the Min-
istry of Education (Shri Bhakt
Darshan): (a) The Delhi Administra-
tion have not drawn up any such
scheme but a scheme known as ‘Science
Talent Search’ is under operation by
the National Council of Educational
Research and Training;

(b) The scheme aimg at identifying
promising students, at secondary
stage, with high scientific talent and
helping them with scholarships to
pursue higher courses in basic
sciences;

(c) Yes, Sir.
1834 (Ai) LSD—I1,
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=t qore fag cqmoag W E R
feeelt § < g @1 #1% & fomm T
a1 AR 99 a9l F a0 f&q g
t :

st weE A : ST g 1 ag A
&y @t WR W F f99 weq wy T
ot SfFT qreror & 1T 9T 9E @ AV
foeet W wrow fFar o A gw ad
3o AT 9853 FITF TR et
AT TE A IGH T Yoo faeniymy
7w forar, fog & f qu faemdf wie
™, T o § FEer v faadf @
IEY AW IoT aF FAICF FS LAfa-
frr wifes & w9 @ AP 1 gEA
oadfaat fredt ff | wag ¥ W
aq & feeelt ® wrow o @
2

ot g fag : wfgd wrag
&I 9T F9 TE TUAW F= g 717 ITH
g g iy & fraar o
Elcui

st wex TwA : Awa, a7 v
faran 7t & fr serell wvady ® AT 3w
& 9as [ | & g oargr faad
g qIE F1 a0erd A d | I fo
3o wEafaai wE wf § 1 wew
g A faar faamm st
waty, fefegae sadved srs &eq &1
e 9 fed 73 § 1 g e 97 g
@'JR 9T &4 &9 gF  ® AW

g
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Shri Hari Vishmu Kamath: Does
Government maintain a register of
science students, of these promising
scientists as he calls them, who have
been granted government scholar-
ships for study abroad and who have
done their studies with those scholar-
ships but who have refused to come
home because of certain conditions
prevailing in our country and certain
favourable conditions prevailing ab-
road; and, if so, what action has been
taken to bring those budding, promis-
ing, scientisty back home?

Shri Bhakt Darshan: If I may
submit, Sir, this does not arise out
of the question,

Mr. Speaker: I entirely agree,

Shri Hari Vishnu Kamath; Scholar-
ships for students,

Mr. Speaker: I may at the beginn-
ing say that I have requested hon.
Members again and again to make
their supplementaries brief and short.
If T may be excused for saying so—
of course, there are no ladies here
who wear skirts—the supplementa-
ries must be like the skirt of a lady,
only long enough to cover the sub-
ject but yet short to remain enter-
taining. If it is too long....(Inter-
ruption).

Shri Hari Vishnu Kamath: There
are no skirts here.

Mr. Speaker: Shri Saraf.

Shri Sham Lal Saraf: May I know
it any attempt has been made or is
being made to spot out promising
scientists as soon as they are out of
the universities, subject-wise, to
enable them to take up post-graduate
scholarships?

Shri Bhakt Darshan: The question
of the hon, Member is quite different.
This scheme is concerned only with
the higher secondary stage from
where the students go to the uni-
versity.

Shri Vishram Prasad: May I know
what will be the criteria of the exa-
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mination and the branches of science
for the award of these scholarships,
and what will be the amount?

Shri Bhakt Darshan: Sir, it will
be confined to general sciences, and
there will be a regular examination
throughout the country, and, on the
basis of results of that examination,
about 350 students will be selected.

Shri Kapur Singh: May I know if
the Government are aware of the
case of a certain “Hansraj Wireless”
who was universally acclaimed as a
budding scientist during the thirtics
of this century, and everything was
done to mature his talents, but he
never flowered; and, if so, whether

Government will draw gny lessons
from it?
Shri Bhakt Darshan: Sir, Shri

“Hansraj Wireless” was not a budding
scientist; ha was a fully-flowered
scientist.

Shri D. C. Sharma: The problem:
is to find out scientists who can be-
come inventors. May I know if the
examination which wil] take place
will be such as will discover the
talents 'for inventiveness which the
young may have?

Shri Bhakt Darshan: The purpose-
of this scheme ds rather restricted.
The scheme reganding the science
talent search aims at stimulating
scientific talent among the secondary-
school students by competitive pro-
cess and recognition of merit by
according scholarships to the best
candidates for pursuing science
courses for the bachelor’s degree, It
is a restricted scheme.

Three Grade System for University
Teachers

*635. Shri Bhagwat Jha Azad: Will
the Minister of Education be pleasedi
to state:

(a) whether all the State Gov-
ernments have accepted the recom=-
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mendation of the University Grants
Commission of three grade system for
university teachers; and

(b) if not, which State Governments
have not accepted?

The Deputy Minister in the Min-
istry of Education (Shri Bhakt Dar-
shan): (a) and (b). None of the
State Governments has so far writ-
ten to the University Grants Com-
misison against the introduction of
the three grade system recommended
by the Commisison.

26 Universities in the following
States have introduced or agreed to
introduce this system:

Andhra Pradesh, Assam, Kerala,
Madhya Pradesh, Madras, Maharash-
tra, Mysore, Punjab, Rajasthan,
Uttar Pradesh and West Bengal.

st ATTER W7 WA 4T GER
g0 R faefy agw wx Wt A=
foar mar 2, afz &, M1 fafww <=7

FERT &1 39 G99y ¥ fraer nfafaa
g F1 sEer w7 g ?

st W T s, AR aTy R
F wiws At 7 & 5 3w ey
& smwEar g, afsT glracted
ATE FAAT T 39 TG F A
faar & fF ag 9 Jawww @ SEd
WR & ¥ a1 gfafar &=t ghm swwr
o Sfawa Fa aTFTT Y A A feay
S

St wUTAE BT WTR T W
mEET ¥ arg foaa asa) ¥ 13 -
FRFTE 39 & e H wa aw
&M R AT A Ay g ?

=W T S E, A e
5 2% famfraral § @ e
¢ fomr & ok o %uﬁm‘mﬁmg
W A fear mr @ AR A ¥ e
fea< frar st wr @
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ot fadmaT wmw W A
qdt §  qqar fx faeafagrea wqaT
o A co  gfawd waAwifw 3w
fream frar & dfew 7o ag a= 4 &
fr ag arafy g qqadfa g
FIF G arw wT IgE W &
favafaasrg o0 JaFq &1 70 F 40
337 frg PR § AR FA AR I F
fag g7 faadr faditr @evaar 2%
STEr g7

Wt WE THE T ARG WA
&1 fafemm Sraamdr 7@t § afFa &
oo FEar g f w2 @ ok &y
ST TFGT ATE |

Shrimati Savitri Nigam: May 1
know how many universities have
drawn the money from the University
Grants Commission so far, and what
is the amount?

Shri Bhakt Darshan: T am sorTy
Sir, that I have not got the exact in-
formation just now,

Shri Vasudevan Nair: Is the Gove
ernment aware that quite a large
number of university teachers are
working in the private college in
many of these universities; and may
I know whether they really get the
benefit of this recommendation of the
University Grants Commission or
whether only the teachers who are
directly working under the universi-
ties get this benefit?

Shri Bhakt Darshan: I think I will
have to look into this question, I
cannot reply off-hand.

U.P.-Bihar Border Dispute

Shri Prak_l;ah Vir Shastri:
Shri R, G. Dubey:
‘638.{ Sbri Sarjoo Pandey:
Shri Mohan Swarup:
[Shrl Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to refer to the reply given
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to Unstarred Question No. 164 on the .

14th August, 1963 and state the up- A g e Irtf‘T&T q_@fq' A
to-date progress made in regard to % WEfFfaomFa @
the settlement of the border dispute  N3Wi ¥ @TLT &, % M Aar T fFare
between Uttar Pradesh and Bihar? S A s N & w74

The Minister of State in the Min- a3 A
istry of Home Affairs (Shri Hajar- CCALEIEE SN A AR

navis): Shri Trivedi is in correspon- E ?

dence with the Uttar Pradesh and

Bihar Governments on the subject. weaw "@W AR EICI @
He has visited both Bihar and U.P., ®TE @& 7

and seen some of the disputed areas

and met the people there. He intendg st o< qreew ¢ faERae gaH

:; dvas;'lc1 a:-h:g:i;s?uted areas in UP. A THE S qET 937 gfézﬁ‘(
ag faae &7 A g F FTw g7 9%

R T R E L S A Ll
aFATE fr wwaw W@ P TGN E (6 R EATEE W S
A T THL /T G & forer o i faoi %I.Qﬁ§f$%maér foraer fe
T fam A § AR A A T a4, Fifs 3w faar ar fom A&

T T 7 qgd &7 H gR
W g . dEfs @A S gIaE ;a8 Fe1 T g fE
wE I g fF ag 99 fm g faora Sredt @ WedT g1 AT | IR

7 i wfed folg grmg ) dw & B A qese @ gEe A
GG F A FF UGN W@ &1 AT
fim dramr & @ & & srafe Shri Kapur Singh: I would ask the

fevir gt g &0 Home Minister whether Government
have sensed the growing tendency
N qETEET e 2 & § 9 in this country of state demarcations

qFaT g fF IO 2w A f‘qg—r{ &y being regarded as boundaries of in-

Y S - ~ . cipient sovereign States, and if so,
f: a for &7 & ford sy el what Government propose to do in

F1 mweweq gy v 9, afe g, Y the interests of national integration
T AU G Y IT AT Fr AT ¥ menaced thereby?

frw & fETIT a forarar f ot faat 1 The Minister of Home Affairs

7 FTH " ‘TﬂTg ? (Shri Nanda): We certainly would

endeavour to create a climate of

it gEAA\® : FHTA HAT St @Y opinion that small things should nc

AT 99 Aot : = be exaggerated out of all proportin
Nl g"r T’ ar = f - ¥ foa But wherever a dispute arises, steps

T ! will have to be taken to gee that it
is resolved,

o foa Ao T@ I N2 Shri Harl Vishnu Kamath: Within
fargre S faare F &1 aCF ¥ 9 two years.

Ay Fxg g7

TR it fasrm w@T@ : FT AR B
st gorcete - wE faddr o i aga won wan § fe o & e

g1 Y oo ¥ g T A T AT R
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aga feAl qw dfen w@ram ? # ag
AT ArEar § R s ag was o
fearges de & &1 wfeet #9 o=
FIATAT T 7

Mr. Speaker: No answer need be
given to this question,

N gt swew - F g S
e g o flo A fage & 1w
fag g s T aRT g, fegem
¥ gr Ser O qrET F F9s &, 4T I
F1 fre & fag 1% aaer g #1
ST |
Shri Nanda: Each case has to be
dealt with.

Y SE SaT qran s Qe §
fet ®Y mwremw @

+

[Aﬂ TETEIC TR

5t qo Ao fFAAN :

N TATT IO
*ﬁ\%% st o To wTERR :

oY SRTaC H

st wnfast fanw -

ot feafa foet -

AT G- FAT T AT KT F
= fF

(%) @9 A% ¥ WEE &Y
el & fegt #®t wreaw qa
Fmag A afagi} ; W

(@) @F =EER & F4 aF
qq A AT R 7

ngwTd HAEE § ea-wnt (s
grEAm) ¢ (F) #R (F). 7T A
AT faamdw & 1 wmwe F) wfaw
&7 W ox fgrdt wy arp w7 fafy
wifyg # & s
[(a) and (b). The entire question is

under consideration. As soon as the

matter is finalised, the date from
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which Hindi will be introduced will
be announced.]

St TETER e g gy
ag faar-faey Wﬁaﬁ&@@-
&7 ¥ fsaw a4 ML %
T AT § o At A
awa fom g o & T, W)
T St F wmRw g ey ¥ quany
ol T WA i it
fem s w@7

Aﬁmh:ﬁwfxﬁqg% #z7
I, 399 % Oy W§’|qq;
7T 7g & f afe @ wmeaw ¥ avver ey
ST, 1T Ot qeae £
g, wafd, T® I feedt mremy &
fadt smt s g1 e stiroft oy
fed s, t s aRErfer ge
FAE | Ty i &

* SETTET AT : e v,
it IgRT § o N T faam @,
& ot 35T dfedew ¥ @ daw &
wEa ¥ film femm o gk
Tl ot A Wt s e 2 fea a,
a1 M #wfeAE ag mwr ¥aT @R E Wy
SE ' W O A A fear mar
W At ¥ oaw 7w gfe &
TR

TEE wR (s A=) : @i
¥ TEhl W 0§, 5 A ag fafy
2 fF ag i g 8, o fo @Ho
o & I WA @
P F qF  gfrwn afew @
o< fest Afeam & ot 33 arp
F ¥ gaad & 9 ok @ g
T AN FFAT I, T A F AT
T AR T @ w1 g AT
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faerm, @1 ST a99 T@ R § EA
gr

wro Tifawa T@ @ T I AT qG
78 ¢ s fom wrg w=eff o= ot gk
g qt q AR IEEF AR A A AT
qgER W g Hd6l gq, a1 o S
T areE S ¥ g wfaded F g9-
e fAua &Y ST agi o)X FY AR
oz Wt w71 R A, 9853 ¥ mmad
&< fear s 7§ ag sty 9en §
fr gg aF< @ OF q9-ama Ao g
Fag AR I T wfami s Ag
gigum FI I F g qesy F AR
qg AT A g1 S, TR F
7§ qfera 391 A8 frar s &)

EE s I e R Gl e
e S %7 OF SrEre g, oS
Re w9, 9883 F faar . Sy @E
oE AT TTE A QT 8, 99 A

¥ I ag FEar:
“As to when it will be done, I hope
it will be decided very soon.”

TaFT wawq dg ¢ 9w e gwie
W fefes s W@ far
(Interruptions) § g ey a1 fF €T F15
fafesm fofa form 7l g ot fr o
Fg o 5 ww 0 g W@ agEr
SR

Shri P. Venkatasubbaiah: May I
know whether while taking a decision
to hold the UPSC examinations in
Hindi, sufficient safeguards and pro-
tection will be given to the people
from the non-Hindi-speaking areas,
so that their claims may not be jeo-
pardised by those from the Hindi-
speaking areas?

Shri Nanda: The question raised by
the hon. Member is linked up with
the answer given earlier as to evolv-
ing a uniform basis for evaluation, so
that there may be no disadvantage to
either the one or the other.
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Shri Karuthiruman: May I know
whether there is any proposal that the
UPSC examinations may be answered
in any of the fourteen languages men-
tioned in our Constitution?

Shri Nanda: No.

Mr. Speaker: Shri P. C. Borooah.
Shrimati Savitri Nigam: Sir, . .

Mr. Speaker: I said only 'yesterday
that an hon. Member who began to
speak before I had identified him or
her would not catch my eye.

Shri Warior: She wants only to
catch your ears and not the eye.

Shri P. C. Borooah: Since Hindi is
spoken in a different manner in
different areas, may I know whether
any scheme has been framed by Gov-
ernment to standardise the Hindi, so
that the students sitting for the UPSC
examinations can take their examina-
tions easily?

Shri Nanda: This will be a part of
the arrangements in relation to the
provision of certain facilities and in
order to enable those who will exer-
cise the option in respect of Hindi, so
that they are not placed at a disad-
vantage in making an effective use of
that option.

Shri P. C. Borooah: My question has
not been answered. Hindi-is spoken in
a different manner in different areas.
May I know in what type of Hindi the
candidates will be examined? Will
there be a standardised Hindi?

Shri Nanda: Of course, the friends
who know more about Hindi than I
do will be able to give a better
answer, but as far as I know, so far as
the use of Hindi for these purposes is
concerned, I do not think there are
any large variations,

Shrimati Savitri Nigam: There may
be some difficulty in making the Hindi
medium as a possibility in the UPSC
examinations. May I know what diffi-
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culty Government are facing in
making Hindi as one of the subjects
for the UPSC examination?

Shri Nanda: It is.
Shri Hajarnavis: It already is.

5t ¥TA qTOIT : IAX NN A AH
AT & qgrs w1 Avenw feedr & AR
FAFA Hasr A grav &, forasr afcors
T Ear & f5 o @l ¥ w=d dao
¥ %7 g €, SURET qgF sger &
qTE FEY g & 1 & ag e =g §
fr faafaqi & g8 wfearé #1 =
g FAT  FEHR T IR H FE FIA
Fedt Iy ?

Y gAANA . qH FT AR
TedT § ek FIW IIM FTE |

Shri Warior: When this introduction
of Hindi as the medium is given
effect to, will all the subjects be dealt
with only in Hindi, or will English
also be there?

Shri Nanda: This is a matter in
question whether the option should
apply throughout or should be only
selective.

Shri Kapur Singh: Is it true that
that the candidates from the Hindi-
speaking areas now show compara-
tively poor results before the UPSC,
and if so, may 1 know whether this
proposal for Hindi medium has some-
thing to do with this phenomenon?

Shri Hajarnavis: No. I do not think
that the candidates from any parti-
cular area fare better than others.

Shri Tyagi: I understand from the
answer of the hon. Minister that the
Cabinet had taken a unanimous
decision, after examining the pros
and cons, I do not want to dilate on
it any further, but the hon. Minister
has said that the matter is still under
active consideration.
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Mr. Speaker: Order, order. The
question should be simple and
straight.

Shri Tyagi: He has also added that a
decision will be arrived at soon, I
want to know what the ministerial
active consideration is which is going
on still? Why has it taken so much
time? It is already four years. The
term ‘very soon’ does not mean four
years. What are the matters under
consideration? What special matter is
under consideration? Is the very
policy going to be reconsidered?

Shri Nanda: No, the policy is not
at all under consideration; it is a
settled policy, What is under consi-
deration is what I said just a little
while ago. I might refer to that part
of Shri L. B, Shastri’s answer which
has a bearing on it:

“The Committee which wag set
up, on the basis of whose recom~
mendations, the presidential order
was issued wanted that hurried
action should not be taken, They
had suggested that it should be
agreed to but implemented at the
appropriate time, We felt that we
should not take some steps im-
mediately, We do not propose to
take action on the basis of those
recommendations”,

The ideg was that it might take a
certain amount of time. I for my part
have been looking into this matter
recently ang I am also in touch with
all the other friends interested in the
propagation of Hindi We shall sit to-
gether and try to find a way as soon
as possible.

Anti-Corruption Committee
+
 Shri Harish Chandra
Mathur:

Shri B, P, Yadava:

Shri Bishanchander Seth:

Shri Dhaon:

Shri Prakasp Vir Shastri:

Shri R, G. Dubey:

Shri Vishram Prasad: -

Dr. L. M. Singhvi:

*638. { Shri P. C. Borooah: !
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Shri M. N. Swamy:

Shri Umanath;

Shri D, C. Sharma:

Shrimati Renu
Chakravarty

Shri Jashvant Mehta:

Shri E. Madhusudan Rao:

Shri Anjanappa:

Shri Sidheshwar Prasad:

Shri Bibhuti Mishra:

Shri N, R. Laskar:

Shri Ramachandra Ulaka:
Shri H. C. Soy:

[_ Shri Hari Vishnu Kamath:

Will the Minister of Home Affairs
be pleased to state:

(a) the further action taken on the
recommendations of the Anti-Corrup-
tion Committee; and

(b) what other measures are being

contemplated to fight corruption par-
ticularly at top levels?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
{a) Govermnen! have decided lg sel
up a Central Vigilance Commission to
effectively deal with the problem of
corruption ang mamntenance of inte-
grity in the public services, A state-
ment on the subject hag already been
laid on the Table of the House.

(b) Government are awaiting the
further recommendations of the Com-
mittee, and are also themselves giving
thought to the problem of corruption
in the administration.

Shri Harish Chandra Mathur: Does
the hon, Minister mealise that there
can be no clean administration until
and unlesg those in political authority
have a clean life and enforce clean-
liness? May I know whether this as-
pect has been examined? If so, what
steps have Government taken or pro-
pose to take in the matter?

Shri Nanda: I agree with the hon.
Member entirely, I can appreciate
that until this idea of integrity and
clean administration extends to the
top—really it should begin at the top—
other things cannot follow, Therefore,
that matter also is being dealt with.
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Shri Harish Chandra Mathur; Do }
take it that the Central Vigilance
Commissioner will be an executive
under the Central Government appo-
inted at the discretion of the Home
Minister with the status of Secreta-
ries and with the same instruments
under him? If so, how will he be
more effective thap all the two dozen
Secretaries put together?

Shri Nanda: The appointment has
to be made of a suitable person who
will never be prepared to sacrifice his
independence. This applies to the
various other positions where the Gov-
ernment appoints, The independence
of that authority is guaranteed even
under the Constitution in the case of
so many posts which are filled by
Government. After the appointment,
the question of that authority being in
any way subservient is totally pre-
cluded by ensuring independence for
that authority in terms of the law
and the Constifution.

Shri Swell: According to the paper
laid by the Home Minister on the
Table three days ago, the Central
Vigilance Commissioner will be
appointed by the Home Ministry,
whereas there has been a discussion in

this House and the view expressed
that the Vigilance Commissioner
should be appointed by Parliament

andg should be responsible to it. Will
the Home Minister kindly spell out
the reasons for hig inability to accept
the idea of a Commissioner appointed
by Parliament?

Mr. Speaker: He is arguing.

Shri Nanda: I do not know to what
recommendation the hon, Member re-
fers. I do not think there is any
such recommendation,

Shri Harish Chandra Mathur: This
mattér has been discussed in the
House a number of times. He is re-
ferring to a@ proposal regarding the
appointment of a Parliamentary Com-
missioner for investigation, ag has
been dome in many countries, and
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very recently in New Zealand, That
is the idea.

Shri Nanda: That idea may be
there, After full consideration of what
will meet the needs of the situation
here, this has been done. That has
been thought of ang this is the deci-
sion,

Shri Ramanathan Chettiar: Will the
Commission be patterned amd will
function ag the Ombudsman in Swe-
den?

Shri Nanda: I know something
about the Ombudsman, What the con-
cept is has been described in the
paper laid on the Table,

Shri Bhagwat Jha Azad: In case the
Commissioner finds himself unable to
investigate the conduct of top officers
with the help of persons drawn from
the same administration, will he have
the power to appoint persons from
outside to investigate?

Shri Nanda: This Commission, whe-
ther of one person or more, has the
fullest authorily to use all kinds of
instruments for the purpose of inves-
tigations. On any information that is
received, they can order either the
Ministry or the Investigation Bureau
to carry on with the inquiry, They
can use any other method or any
other agency for thig purpose.

St TETEAIR et o A g
sy et Ffafi awad oF Q@
o W 9T W gfuEegEE o9t ag
awor #1 § 5 rav § F g #1
AT F T A7 6 o i e
g feawgy smemm, a1 & ST 9rear
i fFam Faw ot F98 F AR T
&Y & a1 FE W ST FroAT IS Afeqes
g7
Shri Kapur Singh: That is not fair
to the Home Minister,

st ey o qF g @ o oA
TR frmrd ...

WA RERT ;S e frar g
IR A1 A T A AR e
ST arET W I A& TEAT e 2
FE

eI - SR
T faat & an w8, % w A
g fr oo &5 ard wrd wafew
fafada wfaa & AR 9 & 79 5
& I T &) O AT A & 1 e
g & difedt o W o o3
A 9T ¥ gy 2 fog ol o 2
AR TG T O 9F ) s gaw
AN T TR O3 Y |

Shri Hem Barua: In view of the
fact that the hon. Prime Minister has
made a statement recently to the
effect that corruption exists in the
country but not on the scale thought
of, may 1 know whether Govarnment
have examined the possible depres-
sing effect of statements of thig sort
in our fight agamnst corruption? ’

_ Shri Nanda: I cannot follow the im-
port of the question, whether he
wants to ascertain whether corruption
exists, whether we are exaggerating
it or whether we are minimising it
Whatever statements have been made,
I think there is corruption on a fairly
large scale. That is why all these
steps have been taken. Though it
will not be possible to eradicate it
completely in the scnse that every-
body is coming to be made pure and
honest, a striking visible impression
on the problem can be made. That
was what was said,

Shri Hem Barua: I am referring to
what the Prime Minister said, not
what the hon, Minister said.

Mr. Speaker: That is all right,
Shri Jashvant Mehta: It is stated

that the decision has been to root
out corruption. What is the objection-
to Government appointing an inde-
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pendent authority like the Ombuds-
man instead of a Vigilance Commis-
sioner who will be appointed by Gov-
ernment and will function in anp advi-
sory capacity like the UPSC? What
will be the nature of independence of
this authority? Will he be responsible
to Parliament or to the Goverrment?

Shri Nanda: I hope Members will
feel satisfied about the independence
of the person who 1is going to be
appointed when they know that the
report is going to be placed before

“ Parliament periodically, and if in any
case the recommendations of that
Commission are not accepted—in any
single case—that will be discussed in
Parliament. Therefore, Government is
answerable for all these things. That
{s a sufficient safeguard to ensure its
independence.

Shri Jashvant Mehta: My question
hag not been replied to, whether he
will be responsible to Parliament.

Shri Namda: T have given the ans-
- wer,

Mr, Speaker: It could not be allow-
ed, That was entering into argument
ang not eliciting information,

it fasfa ey« fafade s
F NGUT F AT FIT R AT AA-
Hifer afet 7, #9797 @ o
g% geqmHt ¥ qqr @y ® § o fob
Y ogamR e R fF S @ aw #
SNUFT T AT T 7

&t e ;SR Qg P 9,
ICCE
Unitary University

+
Shri Subodh Hansda:
*639 {Shri S. C, Samanta:
Y Dr, P, N Khan:
| Shri M. L, Dwivedi:

Will the Minister of Education be
Ppleased to state:
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(a) the States which have unitary
universities at present;

(b) the manner in which these uni-
versities are helped by Government,
and

(c) whether the termg and condi-
tions are the same as in regard to the
other Universities in the matter ot
grants?

The Deputy Minister in the Minis.
try of Education (Shri Bhakt Dar-
shan): (a) Bihar, Gujarat, Madras,
Orissa, Punjab, Rejasthan, Uttar Pra-
desh and West Bengal.

(b) and (c), The University Grants
Commission makes no distinction in
giving financial assistance to the
varioug types of Universities, except
that in the case of Central Universi-
ties, the grants for approveq deve-
lopment schemes are paid on hundred
per cent basis, whereag in the case
of State Universities the grants for
similar schemes are paid on a sharing
basis, subject to a ceiling prescribed
for each scheme,

In the case of Central Universities,
maintenance grants are also paid on
hundred per cent basis,

The State Governments provide
assistance to the State Universities for
maintenance and development in such
manmer as may be prescribeq by the
Government concerned in each case.

Shri Subodh Hansda: The hon. Min-
ister stated that there were two types
of universities, some responsible to the
States and some to the Centre. Is
there any Government machinery to
check up actual utilisation of the
grants given to the universities which
are responsible to the States?

Shri Bhakt Darshan: Yes, Sir; perio-
dical audits are conducted ang the
accounts are submitted to the UGC.

Shri Subodh Hansda: Are the mana-
gement of the State Universities satis-
factory and, if so, would the Gov-
ernment encourage the establishment
of State Universities?
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Shri Bhakt Darshan: If there is any
proposal in that connection it will be
considered.

Shri Biswanath Roy: In view of the
high standard of education in the
Unitary Universities like that of
-Allahabad, may I know whether the

‘Government propose to give any spe-
cial grants for encouraging those uni-
-versities?

Shri Bhakt Darshan: I do not think
the question of any special grant
arises but every suggestion will be
.considered.

Shri Warior: May I know whether
the universities which are not unitary
but federal universities are not going
to get these grants?

Shri Bhakt Darshan: I think the
hon, Member has not listened atten-
tively to my reply to the original
question, The only difference is this.
In the case of Central Universities,
100 per cent expenditure is met; for
the others it is on @ matching basis, 1
do not think there is any basic differ-
‘ence b:tween a unitary and a federa!
university in this respect.

Shri Swell: The UGC has recom-
‘mended that ii is desirable to have cne
federal or unitary university in each
"State. May I know the special features
-of this type of university and also
whether the Government intends to
pursue the question so that each State
“has its own unitary university?

Shri Bhakt Darshan: This sugges-

~+ been made rather recently. I

am sorry that . have not got the de-
tails with me just now.

Gas Grids

+
[ Shri P, C. Borooah:
| Shri Ramachandra Ulaka:
*640. { Shri N. R. Laskar:
Shri Dhuleshwar Meena:
1Shrimati Savitri Nigam:

Will the Minister of Education be
pleased to refer to the reply given to
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Starred Question No. 626 on the 11th
September, 1963 and state:

(a) whether the Central Fuel Re-
search Institute has éince drawn out
a scheme for establishing gas gridas
in thickly populated and industrially
developed areas;

(b) if so, the broad outlines of the
scheme; and

(c) if not, when such scheme is ex-
pected to be ready?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das): (a)
Yes, Sir. A draft Plan for the supply
of domestic fuel gas for major urban
townships has been prepared by the
Institute.

(b) The plan, which will now be
considered by the Expert Committee,
envisages the creation of nine zones
for production and distribution of
domestic fuel gas.

(c) Does not arise.

Shri P. C. Borooah: At what stage
does the study stand at present and
on what pattern is the study being
undertaken?

Dr. M. M. Dzas: The plan that has
been prepared is not the final plan.
It will be submitted to the expert com-
mittee and the expert committea after
due consideration of this plan will
come out with a final plan. The ex-
perts will have to consider this ques-
tion and their consideration will be
based on the different sources of fuel
gas.

Shri P. C. Borooah; What are the
main sources of this gas and what is
the quantity that is going to be dis-
tributed?

Dr. M. M. Das: There are four main
sources: natural gas, gas from coal,
gas from petroleum or oil and gas
from naptha.

Shrimati Savitri Nigam: May 1.
know whethe- this scheme will alsu
include the utilisation of excess gas
in various industrial undertakings,
burnt or wasted at the moment?
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Dr. M. M. Das; This is not the final
plan. All these questions includiag
the one suggested by the hon. lady
Member will ve considered in due
course.

Shri Sham Lal Saraf: What fgart
of the country will it cover, mostly
urban areag or rural areas also?

Dr. M. M. Das; The present scheme
does not envisage the inclusion of the
rural areas but only of highly popu-
lated areas. 7he minimum condition
is that the town must have more than
one lakh population according to 1961
census. r

Shri Vishram Prasad: Will it be
cheaper than coal and wood or will it
be costlier?

Dr. M. M. Pas: The scheme har
not yet been finalised; no costing has
been done.

Phyto-Chemical Plant im Kerala

+
Shri Warior;

[.Shri Koya: .
$hri Ramachandra Ulaka:
Shri N. R. Laskar;
Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:
| Shri Vasudevan Nair:
 Dr. L. M. Singhvi:

Will the Minister of Petroleum and
Chemicals be pleased to state:

- 4]

(a) whether any final decision has
been taken regarding the setting up
of the Phyto-chemical Plant in Kerala
with Soviet aid; and

(b) if so, the nature of
taken? -

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir); (a)
No. Sir.

decision

(b) Does not arise.

Shri Warior: May I know whether
the plan has finally been disposed of as
uneconomic?

- .
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Shri Humayun Kabir: The whole
plan has to be drastically remodelled.
When we worked out the old plan, it
was found to be unpractical and there-
fore we have now asked the Directors
of the Indian Drugs and Pharmaceuti-
cals Limited to go into the whole
question to see if we can establish a

. plant based on indigenous processes.

Shri Warior: Last time when we
asked, we were given the same ans-
wer. How long has it remained with
the Government and when is a final
decision to be taken?

Shri Humayun Kabir: It obviously
takes time to find out new processes.
At first the Soviet experts suggested
that they may be able to offer an alter-
native method and we wrote to them
on 13th August 1962, They suggested
that it would take a long time, at least
a year or more to devise some new
process. Then it was found that the
whole basis of the scheme required
remodelling and on the 2nd August
1963 we asked the Indian Drugs and
Pharmaceuticals to go ahead on their
own, and we must give them at least
a year to devise a scheme.

Shri P. Kunhan: Is there any pro-
posal to shift the plant from Nerla-
mangalam to Alleppey?

Shri Humayun Kabir:
scheme is under examination;
question of shifting from one
to another does not arise.

Shri Vasudevan Nair: Can the Gov-
ernment say that this project will ulti-
mately come into being and it will not
be rejected out of hand?

Shri Humayun Kabir:

The whole
the
place:

It will de-

. pend upon the economics. The original

process would give us caffeine at Rs. 1
lakh per ton whereas its imported cost
is Rs. 18,000 and the Bengal Chemical
and Pharmaceuticals in India manu-
facture and sell at Rs. 50,000 per ton.
Unless the economics are properly
worked out, I cannot give any assur-
ance.

'Shrl Nambiar; Was this scheme
given up because the Kannan and
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Devan tea planters refused to give
sufficient tea leaves?

Shri Humayun Kabir: No, Sir; not
because of that, It was found that for
making 60 tons of caffeine—an econo-
mic unit—we would need about 15,000
tons of top tea prunings, at a cost of
Rs. 100 per ton. The cost would be
something like a lakh of rupees peri
ton which would be prohibitive.

Shrimati Savitri Nigam: Why were
the economics not worked out before
bringing the plant into India and what
are the main reasons for the present
failure?

Shri Humayun Kabir; There is no
question of any present failure. Plants
have not been brought. The Soviet
experts gave us four schemes, of which
this was one. The other three are
going ahead very satisfactorily and

tails of this scheme, we ran into
difficulties. Therefore, from the very
beginning we want to take care to{

when we started working out the de-)

see that there is no uneconomic uti-
lisation of the resources of the coun-
try.

Motels

+
Shri N. R. Laskar:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;
Shrimati Savitri Nigam:

*642.

Will the Minister of Petroleum amd
Chemicals be pleased to refer to the
reply given to Starred Question No.
193 on the 21st August, 1963 and state:

(a) whether the Indian Oil Com-
pany has since examined the proposal
for construction of Motels; and

(b) it so, the result thereof?

The Minister of Petroleum and Clie-
micals (Shri Humayun Kabir): (a)
Yes, Sir.

(b) The Indian Oil Company has

planned to provide as a complement to
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Filling Stations, lodging and boarding
facilities at selected points on National
Highways for transport operators on
a utilitarian basis. Actual size of con-
struction will depend on the imiport-
ance of the location and other rele-
vant factors.

Shri N. R. Laskar: May I know
whether the Minister is in a position
to tell us, along which highways the
Oil Company proposes to construct
these motels?

Shri Humayun Kabir: One has been
consiructed at Bhiwandi, near Boin-
bay, a motel-cum-service station. As
for the other places, we have asked
the different distributors to whom the
Indian Oil Company have given faci-
lities, and when we receive reports
from them, the question of setting up
motels will be taken up.

Shri N. R. Laskar; May I know
whether there is any possibility of
constructing these motels along the
Bengal-Assam Road, a national high-
way?

Shri Humayun Kabir:
offers, certainly yes.

If the traffic

Shrimati Savitri Nigam: May I
hnow whether these motels will be
run by the Oil Company itself through
its branch managers or whether some
other special committee will be formed
to run them?

Shri Humayun Kabir; The Indian
Oil Company have planned to enter
mto this motel business as an adjunct
to their service stations and therefore
some co-operation from the service
stations will also be necessary. No
separate committee seems to be re-
quired. ‘ ‘

Housing Projects in Delhi

*643. Shri P. Vemkatasubbaiah: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Chief Commissioner
of Delhi has requested the Central
Government to sanction an additional
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revolving fund of Rs. 5 crores to
finance housing projects in Delhi; and

(b) if so,
thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No Sir.

Government’s reaction

(b) Does not arise.

Shri P. Venkatasubbaiah: I
not heard the answer properly.

Mr. Speaker: (a) No, Sir; (b) .Does
not arise. Probably he ‘~as not pre-
pared for this answer!

Shri P. Venkatasubbaiah: May 1
know whether this Ministry, in con-
sultation with the Delhi Administra-
tion, proposes to draw up a compre-
hensive scheme for financing housing
projects in Delhi?

have

Shri Hajarnavis: I am sorry the
hon. Member was not in the House
when this question was discussed
somewhat late in the House yester-
day. But I might tell him that the
Chief Commissioner has been given
Rs. 5 crores to start with and acquire
lands out of this fund. As soon as
land is acquired, any sums spent out
of this Rs. 5 crores are made up, so
that he has a revolving fund of Rs. 5
crores. So far he has not found any
difficulty in financing the schemes.
But, if at any time the Chief Com-
missioner finds that there is an addi-
tional sum necessary, it will certain-

ly be provided,

Shri P. Venkatasubbaiah: May I
know whether this scheme will be
under the auspices of the Central
Housing Board that is to be constitut-
ed by this Government?

Shri Hajarnavis: That does not arise
out of this question. There are two or
three authorities, the Delhi Develop-
ment Authority and so on.

Shri K, C. Pant: In view of the fact
that the demand for houses is far in
excess of supply, may I know whether
the Government will examine the
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feasibility of expediting the construc-
tion of houses from out of prefabricat-
ed parts?

Shri Hajarnmavis: That is a good
suggestion for action which we could’
consider.

Shri [7. C. Heda: May I know
whether the Government have con-
sidered the requirements of housing
both in the public and the private sec-
tors and, if so, have they any idea or
any plan about geiting the resources?

Mr. Speaker: He said Rs. 5 crores
have been entrusted to the Chief Com-
tnissioner, and that whenever he feels
some additional funds are nceded they
will supply him,

Shri H. C. Heda: The Chief Com-
missioner is only entrusted with the
work of acquisition and development
of the land, not housing.

Mr. Speaker: The authority that is
entrusted with housing is under him.
Shri Kamath.

Shri Hari Vishnu Kamath: Is the
Government aware that the cost of
construction by the CPWD is steadily
rising and is inordinately higher than
the cost of similar buildings or floor
areas that are undertaken privately,
and, if so, have the Government cared
to enquire whether this is due to
corruption, extravagance and waste
in the CPWD or to any other factor?

Mr. Speaker: That question does not
relate to this.

Shri Hari Vishnu Kamath: They are
wasting Rs. 5 crores.

Mr. Speaker: Rs. 5 crores does not
necessarily bring in the CPWD.

Shri Hari Vishnu Kamath: May I
know to whom it is being entrusted?

Mr. Speaker: The Chief Commis-
sioner.

Shri Hari Vishnu Kamath; That is
the Government will examine the
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I want to know to whom the work
Is entrusted, to the CPWD or some-

body else. Nobody knows?

Mr. Speaker: To whom is to work
entrusted—CPWD or some other
agency?

Shri Hajarnavis: It is entrusted to
the Municipal Corporation for certain
areas, and to the CPWD for certain
other areas.

Shri Hari Vishnu Kamath: Then my
original question arises.

Mr. Speaker: He put a question

finally, and I allowed it.

Shri Hari Vishnu Kamath: My ques-
tion which I put originally now arises:
why the cost is inordinately higher,
and why should it be entrusted to the
CPWD at all.

Mr. Speaker: The discussion about
steps to root out corruption is to take
place.

Shri Hari Vishnu Kamath: It is in
the Home Minister’s portfolio,

Shri Sham Lal Saraf. As there is a
paucity in housing and it has been
the subject-matter of so many ques-
tions, may I know whether the Gov-
ernment will consider employing the
private agencies also equally in order
to expedite the construction of houses
and buildings within the city of Delhi?

Mr. Speaker: It is a suggestion for
action.

o ®lo QHo WHATI ® AWAY &/
frratoor
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(@) ag farmw frar mm @, f5
W §& R & gf=a, wfafea af=s,
qar gax gfew, F =0 § fagww 5
T qATE ArEe do wFo mfgmfeal
FITA F AR T ARG w@ar wfg-
fram teve & wgsam 2o (R) (F)
agr dfaem &Y arr 3¢y § gATfae
S MTEr &, 98 {¥ W, 8o T
Y TATY, LeYo F AR TG W
9% ¥ @re a4, gt sfafe afaw
TR T afad & o & 9 79
2
[(a) Yes, Sir.

(b) It has been decided that the -
guarantee embodied in section 10(2)(a)
of the Indian Independence Act, 1947
and article 314 of the Constitution, in
regard to remuneration of officers for-
merly belonging to the Indian Civil
Service appointed as Secretaries, Ad-
ditional Secretaries and Joint Secre-
taries to the Government of India, is
available in respect of all posts of
Secretaries, Additional Secretaries and
Joint  Secretaries, including those
created after August 14, 1947 or
January 25, 1950.]

ot forfe fwy & ST e
f& 37 =fas ¥ ofes SR NG
w et g ?

Y gATAEE : AT gAY, Yoo
X 3ooo |

st frrfe fawy ;. & ST SRET
gfeoa wraawr A ag § fear &
f& v e ¥ vavEr T fad
F1 78 &, o foer ot Wy fedsTw &
e AP fFur TR Yooo AN F
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fedt s & o s wfefera
27

oY gAWAN : WfeeT A A
et a1 £ fa aefader &1 famio &g
R840 F LATX gAT § IAFT g MY
R AE A 1 wifee S 7 A3
T F fY | A &9 I9F A€ o)
FIAAT AAAT 4T ITH QAT ATCA
T g A W, W IR FET Y
FN AT ITA AT AT EA AR
JEF IR TAAAT & @1 AT Iy
JAE@TE T qFAr g |

=Y fa AREW ;47 GET FET
9 & frodteqma 71 sam #§ @
gd aaw w0 #1 fratfa o ?
Mr. Speaker: Order, order. He is

-giving a suggestion whether the Gov-
ernment would reconsider it.

ot goradt® ;i d1 e TS
TR 3T FT TR |

Shri Bishwanath Roy: In view of
the emergency, may I know whether
the Government has received any
offer of voluntary cut from any IC
officer? .

Mr. Speaker:
“thing altogether.

That is a different

Shri Joachim Alva: Has any group
of ICS officers ever made an offer
during these 15 years—in terms and

. conditions of the Secretary of State’s
guarantee—of renunciation of even a
part of their salary?

Shri Hajarnavis: I shall require
notice for this question. I cannot say
yes or no.

Shri Bhagwat Jha Azad: May I
know, after the objection raised by
the Auditor-General, what was that
machinery through which it was re-
examined and the present decision

. arrived at, and how many ICS officers
were on the Committee which examin-
- od this question?
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Shri Hajarnavis: It was not examin-
ed by any ICS officer. The Law
Ministry, the Secretary of which
dces not belong to the ICS, prepared
a statement of the case. That state-
ment of the case was sent to the
Attorney-General.

The Attorney-General
opinion.

gave his

Shri Bhagwat Jha Azad: He should
not be so weak in announcing it.

Mr, Speaker: The Members want
that the answer should be more loud.

Shri Hajarnavis: The statement of
the case was prepared by the Secre-
tary of the Ministry of Law, who does
not belong to the ICS and it was sent
to the Attorney-General, a very emi-
nent lawyer. He gave his opinion and
we took action on it.

Shri Tyagi. Are ICS officers eligible
for re-employment in cases where
they had resigned or non-cooperated
trom the service during the British
days, like Mr. Kamath?

Shri Kapur Singh: 1 want to ask
whether it is a fact that before the
transfer of power in 1947, all the
Secretary of State Services were en-
titled not only to heavy compensation
on premature retirement, but also to
their pensions and that it was in res-
ponse to the almost pathetic appeal
of the Government of India leaders
that they continued to serve India
on the previous terms thus foregoing
their considerable rights, and if so,
for what reason this question is being
caised again and again?

Shri Hajarnavis: The Auditor Gene-
ral who is responsible for proper
disbursement of the revenues of this
country raised this question and that
question had to be settled.

Shri Ramanathan Chettiar, May I
know how many ICS officers are in
service today?

Mr. Speaker: That is unot the ques-
tion here,
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Shri Sonavane: May I know
whether there is any proposal before
the Government, to reduce the dis-
parity in  salaries, and to consider
amending the Constitution to bring
about this reduction in disparity?

Mr. Speaker; It is a
policy. Next question.

matter of

Indian Statistical Service

+
*645 J Shri D. C. Sharma:
: \_Shﬁ Shiv Charan Gupta:

Will the Minister of Home Affairs
be pleased to state:

(a) the progress made in the consti-
tution of Indian Statistical Service
and

(b) the stage at which the matter
stands at present?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Selections for appointment to the
Service at its initial constitution have
been made. Certain information in
trespect of the selected officers was
called for from the Ministries|Depart-
wments in which they are at present
employed. The requisite information
in respect of a majority of the officers
concerned has been collected and in-
formation in respect of the remaining
officers is expected shortly.

(b) Certain questions relating to
the formation of the Services are still
pending. It is hoped to make appoint-
ments to these Services shortly.

Shri D. C. Sharma: May I know
what are the points with regard to

the formation of this service  that
are still pending?
Shri Hajarmavis: 1. The question

whether reservation for members of
scheduled castes and scheduled tribes
should be made at the time of the
institutional constitution of service.
2. The question whether officers

1834 (Ai) LSD—2.
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selected for appointment at the initial
constitution of the service should be
appoint on probation or not.

3. The Director of the Central Statis-
tical Organisation suggested certain
amendments to the rules and they are
being considered.

Shri D. C. Sharma: IAS officers and
other officers are appointed after some
kind of examination and after going
through an ordeal at the hands of
the UPSC. May I know if the same
procedure will be adopted so far as
the appointment to this service also
Is concerned?

Shri Hajarnavis: This is a technical
service. For the intitial constitution,
we have drawn upon the persons who
are already trained statisticians and
economists and who are already work-
fng in the wvarious Ministries. We
want to bring them together.

Shri Shiv Charan Gupta: May I
know wher the decision was taken to
constitute this service?

Shri Hajarnavis: In 1938 the pro-
posal was mooted and the rules of the
service were notified on 1-11-1961.

Shri Basumatarl: Since the Home
Minister has not stated about the
scheduled castes and scheduled tribes,
I want to know why the percentage of
scheduled castes and scheduled tribes
in the services is so low and what steps
Government is going to take to in-
crease the percentage in services?

Shri Hajarnavis: Government are
considering the question whether
there should not be reservation at
the initial constitution itself.

Shri S. N. Chaturvedi: Are govern-
ment going to recruit for this service
officers who are already in  service
or from the outside market also?

Shri Hajarnavis: The initial consti-
tution of the service is from the officers
who are already serving in various
Ministries and Departments.

5 4
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Antibijotics Factory at Rishikesh

*646. Shri Swell: Will the Minister
of Petroleum and Chemicals be pleas-
ed to state:

(a) when the antibiotics factory at
Rishikesh is likely to go into produc-
tion;

(b) the types of antibiotics that will
be produced there; and

(c) the extent of foreign exchange
that will be required for setting up
this factory?

The Minister of Petrolenm and Che-
micals (Shri Humayun Kabir): (a) It
is expected that the Antibiotics Plant
at Rishikesh will go into production
by the middle of 1966.

(b) The Plant has been licensed for
the production ot the following anti-
biotics:—

(1) Penicillin;

(2) Streptomycin;

(3) Dihydrostreptomycin;
(4) Chlorotetracycline;
(5) Oxytetracycline;

(6) Tetracycline; and
(7) Nystatin.

(¢) Rs. 5:5 crores approximately.

Shri Swell: With regard to the anti-
biotics manufactured in our country,
the Minister must be aware that there

, are many complaints about the im-
; purity and adulteration of these drugs.
For instance, flies have been found in
penicillin vials manufactured in the
* Pimpri antibiotics factory. May b
know, with the setting up of this
plant, what definite steps Government
is taking to ensure that the products
of this factory will be of high purity?

Shri Humayun Kabir: As far as 1
-am aware, the products of our public
sector as well as private sector indus-
jtries have generally been ot a  high
‘quality. Unfortunately there have
jbeen one or two cases of the type
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mentioned by the hon. Member, I am
sure that this factory will take every
possible step to see that the highest
quality is maintained.

Shri Swell: May I know whether
,}\the raw materials for these drugs will
‘be

procured indigenously or will
they be imported from outside?
Shri Humayun Kabir: In  many

cases, they will be procured internally.

i[f in some cases it is necessary to
acquire something from outside  for
a short period, we shall also take steps
to see that they are in course of time
manufactured in the country.

Shri Sham Lal Saraf: The Govern-
ment is aware that there has been a
cry about the sale prices of products
manufactured at Pimpri factory. May
[ know if steps are taken to see that
the prices of products of this factory
will be somewhere near a reasonable
level?

Shri Humayun Kabir: It will not be
a question of this factory alone. It
should be one of the concerns of the
Government to see that the prices of
drugs go down and to see that medi-
cine is offered at as reasomable a cost
as possible.

Shri Hari Vishnu Kamath: In view
of the growing school of thought in
tlhie medical world that antibiotics—
anti means against and bio means life
—can be as dangerous to human life
as they are to the life of germs and
bacilli, do Government propose to
give second thought to this matter and
go slow with this process?

Shri Humayun Kabir: This is an ex-
pression of opinion. Though I have
every respect for any opinion express-
ed by my hon. friend, I do not think he
is an authority on medicine . . .

Shri Hari Vishnu Kamath: It is not
my opinion; it is the growing school
of thought in the medical world that
antibiotics are as dangerous to human
life as they are to the life of germs
end bacilli. He does not know any-
thing at all about medicine and he
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says 1 do not know. Does he know
anything? He knows less than I do.

Shri Humayun Kabir: 1 accept 1
know less than him but I have advisers
who know more.

Shri

Mr. Speaker: order.

Pant.

Shri K. C. Pant; May I know to
what extent the production of anti-
biotics in this country is going to
cover the demands for antibiotics in
the country and whether there is any
proposal to expand the factory in the
fourth Plan?

Order,

Shri Humayun Kabir: 1 cannot say
anything about the fourth Plan yet.
But during the third Plan, there will
be considerable expansion in capacity
and we hope that when this capacity
is installed, to a large extent we will
be able to cover the requirements.

Mr. Speaker: The Question hour is
over. But Question No. 649 may be
answered, because it is important.

Eviction of Adivasis in West Bengal
+

( Shrimati Renu

| Chakravartty:
*649. { Shri S. M. Banerjee:

LShri Daji:

Will the Minister of Home Affairs
be pleased to state:

(a) whether firing was resorted to,
to evict adivasis living on land in
their possession for the last 40 years
in P. S. Noapara, in Barrackpore area
of West Bengal;

(b) whether one adivasi was shot
through the heart and another girl of
eleven was killed outright;

(¢) whether it has been brought to
the notice of Government that thase
adivasis are usually unable to pro-
duce docum ents and are therefore
cheated by unscrupulous anti-secial
people; and
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(d) the steps the Ministry has
evolved to protect their interests?

The Beputy Minister in the Minis-

try of Home Affairs (Shrimati
Chandrasekhar): (a) to (d). The
adivasis were staying on the land

since 1951 with the permission of the
then landlord. The land was sold in
1960 and the new landlord obtained
an eviction-order from the Civil
Court, Sealdah. The Bailiff and the
Police party who went to the
land on the 29th November,
1963 10 exccute the order were attack-
ed by the adivasis with brickbats,
bows and arrows, and other sharp
cutting and deadly weapons, and some
of them received injuries. This neces-
sitated the firing, as a result of which
onc adivasi was killed. A girl of
eleven, who was a bystander, was also
accidentally hit by a bullet, and died
in hospital shortly afterwards, The
West  Bengal Government  have
ordered an inquiry into the incident.

2. No specific complaints of these
adivasis were brought to the notice
of the Government of India. Gene-
rally speaking, however, unscrupulous
and anti-social elements everywhere
try to take advantage of the weaker
people. The questions of protection
of the interests of the weaker sections
occupy a very wide field and Govern-
ment are trying their best to advance
their welfare through scheme provid-
ed in the Five Year Plans.

Shrimati Renu Chakravartty: In
view of the fact that Government has
admitted that unscrupulous and anti-
social elements everywhere try to
take advantage of the weaker people
and in view also of the fact that in
West Bengal a large number of tribals
are evicted from land, may I know
why Government has not seen to it
that legal aid is given to these adibasis
to fight their way right up to the
High Court and why it was left only
to the lower courts to come to &
judgment even though they have
been living in that land for more than
twelve years? ,
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Shrimati Chandrasekhar: We have
a scheme under which legal aid is
given to the tribals in every State.
Some of the State Governments in-
clude it in their Five Year Plan and
in their budget. From the informa-
tion that we have received, West
Bengal Government have been giving
legal assistance, towards which we
were contributing 50 per cent from
the Centre in the Second Plan. In
the Third Plan period we have come
to know that they have given it up.
We are now writing to them to conti-
nue the scheme.

Shrimati Renu Chakravartty: In
view of the fact that these Adibasis
have been living in that land for
twelve years and under the Bengal
Occupancy Rights it is very difficult
to evict them, especially when the
articles of the Constitution specifical-
ly say that it is the duty of the
Centre to see that the plans in this
respect are implemented by the
States, may I know whether the en-
tire matter will be enquired into not
by a department of the West Bengal
Government as has been stated here,
but by the Centre to see that these
Adibasis get back their lands?

Shrimati Chandrasekhar: The pro-
visions in the Constitution are only
to see that all the welfare schemes
are implemented. We have written
to the State Government to have an
enquiry made. They have instituted
a magisterial enquiry by the sub-
divisional officer,

Shrimati Renu Chakravartty: My
question has not been answered.

Shri Daji: As a result of the firing
two persons have died. The state-
ment says that an enquiry is being
made. I would like to know whether
it is a judicial enquiry or some
departmental enquiry,

Mr, Speaker: Magisterial enquiry.

Shri Daji:
ordered?

When was the enquiry
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Shrimati Chandrasekhar: It is a
magisterial enquiry, I would not be
able to say precisely when the en-
quiry was ordered to be made,

Shrimati Renu Chakravartty: My
question was not answered. My point
is that an article of the Constitution
gives the right to the Central] Gov-
ernment to see that the State Govern-
ments implement the welfare schemes
for the backward classes,

Mr. Speaker: The Minister has
stated that the local government was
giving that aid and 50 per cent was
being contributed by the Centre. Now
the Centre hag learnt that the State
Government has not done it, There-
fore, the Centre has written to the
State Government that it should
continue to give that aid,

Shrimati Renu Chakravartty: My
point is that these people have
already been evicted and they are
living in the church compound. I
would like to know whether the Cen-
tral Government, through the State
Government, will see to it that the
land is returned to the evicted people
by the proper process of law.

Shrimati Chandrasekhar: Besides
the information given by the hon.
Member on the floor of the House,
she has also written a letter to the
Home Minister, giving much more
details about the incident that took
place and urging the necessity to
give more assistance to them. We
have written to the State Govern-
ment, giving all the facts mentioned
in the letter. Let us await the reply
of the State Government.

Shri Hari Vishnu Kamath: Is it
not a fact that quite some time ago,
a year or two ago, the Central Gov-

ernment, after prolonged consul-
tation with the State Govern-
ments, formulated a code of con-

duct for the police, particularly
in the matter of handling crowds and,
if so, hag it been made clear in that
code of conduct that prior to opening
fire on a crowd the police should
give warning, followed by tea~ gas,
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water hose and lathi charge, and then
only to firing as a last-resort?

Mr. Speaker: That
answered now.

Shri Harl Vishnu
not?

Mr. Speaker:
has been ordered,

Shri Hari Vishnu Kamath: But
magisterial enquiry is not a judicial
enquiry.

Mr., Speaker: When a magisterial
enquiry is being conducted, it will
find out whether the firing was proper
or not.

Shri Hari Vishnu Kamath: I am
not referring to this enquiry at all. I
am saying that there is a code of
conduct prescribed for the police and
it is the responsibility of Govern-
ment to see that it is followed.

Mr, Speaker: Order, order.
Banerjee,

Shri S. M. Banerjee: It is mention-
ed in the statement that as a result
of the firing one Adibasi and one
girl were killed. I want to know
whether any ad hoc or provisional
compensation has been paid, pending
the enquiry.

Shrimati Chandrasekhar: The re-
port that we received does not state
whether any compensation has already
been given, Anyhow, we have men-
tioned all this in the subsequent

letter that we have sent to the State
Government,

cannot be

Kamath: Why

Because an enquiry

Shri

Shri Jaipal Singh: Since my hon.
friend, Shrimati Renu Chakravartty
has supplied the information to the
Home Minister, I have come to know
quite a deal about it. Sir, i you will
forgive me my first protest is against
the answer given by the Minister, the
monstrous language in which it has
been put. I hope hereafter tle Home
Minister will not use such language.

Mr, Speaker: Order, order, I have
allowed him only to put a supplemen-
tary.
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Shri Jaipal Singh: Yes, Sir, I will
put the supplementary question. 1
want to know whether this sentence
that “generally speaking, however,
unscrupulous and anti-social elements
everywhere try to take advantage of
the weaker people”- refers to the
present landlord or the previous
landlord? Because, my information
{s that these Adibasis who are from
Ranchi, my territory have been there
for more than 40 years. They (I mean
the landlords) are trying to use this
lega]l aspect because within 12 years
they gain occupancy nghts So, from
1951 to 1963......

Mr. Speaker: Now, what is the
question? .

Shri Jaipal Singh:
question,

Shrimati Chandrasekhar: With the
eviction order from the court, the
bailiff went to take possession of the
land, So, if that is done with the
sanction of the court, I do not think
we have anything to say on that.

I have put the

Shri Swell: The statement says
that the West Bengal Government has
ordered an enquiry. It is not men-
tioned as to what enquiry it is. Now,
we are told that this firing occurred
round about 10 O'Clock in the morn-
ing when the men-folk had gone to
the factory for work. We have also
been told that the police went out of
their way to terrorise the Adibasis.
In view of all these contentions, may
I know from the Government whe-
ther it would initiate a judicial en-
quiry rather than a departmental
enquiry?

Shrimati Chandrasekhar: The officer
in charge of the Neopara police
station along with two sub-inspectors
and a police force arrived at the land
to be evicted in the morning at about
830 AM. on the 29th November,
1963.

Mr, Speaker: Thc only demand that
is made is that it might be a judicial
enquiry and not a magisterial en-
quiry, What has she to say on that?
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Shrimati Chandrasekhar: We will
let the West Bengal Government
know the feelings of this House in
this matter,

SHORT NOTICE QUESTION

Mysterious Flights of Chixiese
Transport Planes

+
( Sbri Jashvant Mehta:
Shri Kashi Ram Gupta:
Shri Vishram Prasad:
" ShriHari Vishnu Kamath:
Shri Surendra Nath
Dwivedy:

Will the Prime Minister be pleased
to state:

SNQ ¢

(a) whether Government of India
have investigated the mysterious
flights of Chinese transport planes
from Kuming to Kathmandu 1n
August last; and

(b) if so, the findings of the investi-
gation?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) The Govern-
ment are aware of the flight of 3 AN-2
type aircraft which were ferry-flown
from Dacca to XKathmandu across
Indian territory, Permission for the
flights across India was requested by
Nepalese authorities and was granted
by the authorities in India,

(b) The 3 aircraft had been pre-
sented by the Government of China
to His Majesty the King of Nepal at
the time of His Majesty’s visit to
China, At the time of their ferry-
flights the 3 aircrafy belonged to His
Majesty’s Government of Nepal,

Shri Jashvant Mehta: When the
Government received the request for
the planes to cross over this area,
may I know whether there was any
reason given for this crossing?

Shrimati Lakshmi Menon: The
reason given is, in order to reach
Kathmandu to fly over India.
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Mr, Speaker: The planes had been
given over to His Majesty the King
of Nepal by the Chinese Government.
This became the property of the
Nepal Government /[and, therefore,
the Nepal Government had to take
them to Kathmandu,

Shri Nath Pai: When the reports
regarding the flight of these planes
appeared in the press, I think, the
Ministry should have felt called upon
to clarify the position. Why do they
allow this kind of suspicion to hang
on so long and continue to work in
an atmosphere of cloak and dagger?
If the matter was so simple, why did
they not come forward with a clari-
fication immediately?

Shrimati Lakshmi Menon: It is
given in normal course because the
only way to reach Kathmandu is over
India and all these planes were regis-
tered as Nepalese planes.

Mr. Speaker: That is not the ques-
tion, The question is this. From the
press reports there was an impres-
sion created that the Chinese planes
tad flown over our territory. If the
facts were so simple that they be-
belonged to the Nepal Government.
why was it not made clear then?

Shrimati Lakshmi Menon: These
things are done in the normal course.
We do not offer an explanation every
time.

Shri Nath Pai: In spite of the fact
that you tried to persuade her to
give a clearer reply, she has evaded
it. The reason is that there is a

suspicion in this country about the
Chinese activities, The press does
fts duty in publishing it, The Gov-

ernment ignores it. When it is too
fate, it comes with a simple reply
and tries to hold the press and
Parliament to ridicule. Why did they
not act up to their responsibility when

the first report appeared in the press
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by coming out and saying that it was
not correct?

Mr. Speaker: The Budget session
fs approaching, .

Shri Hem Barwma: May I know,
when the Nepalese Government asked
for permission to fly these planes
over India, whether our Government
thad asked from the Napalese Govern-
ment if these planes were carrying
Chinese or not, If the Government
knew that they were carrying Chinese
nationals and yet they gave permission
to them, are we to understand that
the Government have reconciled
themselves to the flying of Chinese
nationals over our territory?

Shrimati Lakshmi Menon: The
first plane was flown in May, 1962;
the second was flown in 1963 and the
third one later, The permission of
our authorities was sought for each
flight and it was accorded, There is
no mystery about these flights. It is
also clear that at the time of their
transit across India, the aircraft
belonged to the Nepal Government.
They cannot, therefore, be described
as Chinese aircraft. In the first air-
craft, there wag an Indian Navigator
and in the others they had Nepalese
and Australian personnel,

Mr, Speaker: There were no
Chinese?
Shrimati Lakshmi Menon: No, Sir.

Shri Kashi Ram Gupta: Why were
the planes sent to Dacca? Was there
no direct route to Kathmandu?

Shrimati Lakshmi Menon: Evident-
ly, this is the usual route that the
planes take.

Shri Surendranath Dwivedy: Is it
not a fact that under the rules the
Indian Navigator should have gone
in all the three planes, whereas, as
the Minister has admitted, in the
first plane only the Indian Navigator
was there. May I know why in the
rest of the two planes, no Indian
navigator accompanied the planes?

Shrimati Lakshmi Menon: It was
purely for the Nepalese Government
as to what kind of Navigators they
must have,

Shri Hari Vishau Kamath: Is the
Government aware that since the last
winter debacle on the Himalayan
frontier, Nepal has drawn closer to
China and gince then men and
machinery have been arriving in
plane-loadg from China to Kathmandu
ostensibly for read building and some
ather developmental projects but
really for more sinister purposes
directed against India and, if so,
whether Government hag taken notice
of thig fact that men and machinery
coming from China have ginister
designs against India?

Mr, Speaker: The hon, Member
should not put the question in such a
manner.

At fm wwT : gg @EX W
qghdr | & I WA g o
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WRITTEN ANSWER TO
QUESTIONS

Viva Voce in Secondary School
Examination

Shri Yamuna Prasad Mandal®
647 Shri Sidheshwar Prasad:
"9 Shri P. R. Chakraverti:
Shri D, C, Sharma:

Will the Minister of Education be
pleased to state:

(a) whether the
Education authorities

State Secondary
have been
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requested to re-examine the ‘curri-
cula’ and consider the feasibility of
viva voce as part of the secondary
school examination; and

(b) if so, the reaction of the State
Government Education Ministers and
other State authorities?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) No formal
request as such has been sent to the
State Governments; but, in a recent
Conference of the Chairmen and
Secretaries of the Boards of Secon-
dary Education, Education Minister
drew attention to the possibility of
introducing viva voce in the secondary
school examination.

(b) These reactions have not been
received in the Government of Indi:.

Finds at Pandu Raja’s Dhibi Burdwau

*648. Shri H. N, Mukerjee: Will the
Minister of Education be pleased to
state:

(a) whether his attention has been
drawn to press reports of the dis-

covery of Cretan scripts and pict-
graphs on proto-historic stone seals
found at Pandu Raja’s Dhibi in

Burdwan (West Bengal); and

(b) it so, the significance of such
finds in relation to Indian historical
development?

The Deputy Minister in the Minis-
try of Education (Dr, M. M. Das):

(a) Yes, Sir.

(b) The excavations are being
carried out by the Government of
West Bengal. -The anthenticity of

the interpretation given to the finds
has yet to be established,

Personality Tcst in All India Services
Examination

[' Shri Yashpal Singh:
'650.{ Shri Sarjoo Pandey*
LShri D, C. Sharma4,

Will the Minister of Home Affairs
be pleased to refer to the reply given
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to Starred Question No, 484 on the
4th September, 1963 and state:

(a) whether any final decision has
been taken in the matter of reduc-
tion of marks for personality test for
Al] India Services Examination; and

(b) it so, the nature thereof?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). A statement,
is laid on the Table of the House.
ézl;’laced in Library. See No, LT-2168/

1.

Conversion of Oil Companies into
Rupee Companies

Shri Ramachandra Ulaka:
Shri N. R. Laskar:
J Shri Dhuleshwar Meena:
*651. shrmati Savitrl Nigam:
Shri Morarka;
Shri Ravindra Varma.

Will the Minister of Petroleum and
Chemicals be pleased to refer io the
reply given to Starred Question No.
197 on the 2Ist August 1963 and
state:

(a) whether the tentative proposals
of conversion of distributing com-
panieg into Rupee Companies, made by
ESSO, Burmah-Shell and Caltex Oil
Companies have since been examined;
and

(b) if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). The tentative proposals
made by Esso, Burmah-Shell and
Caltex Oil Companies are still under
examination.

Meeting of Council for
Education

Secondary

(Shri P C. Borooah;
{ Shri H. C. Soy:

Shri Sidheshwar Prasad:
Shri Maheswar Naik:
| Shrimati Jyotsna Chanda:
Shri Vasudevan Nair;
LShri Dhaon:

*652. 4
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Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Daji:

Shri Abdul Ghanj Goni:
Shri Gopal Datt Mengi:
Shri Swell:

Will the Minister of Education be
pleased to state:

(@) the decisiong taken at the
meeting of the Council for Secondary
Education held on the 28th ang 29th
October, 1963 to secure a uniform
pattern of education throughout the
country and to give secondary educa-
tion q technical biag; and

(b). Government’s reaction thereto
and the decisions taken by the Coun-
cil at its said meeting?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) Recommenda-
tions made by the Council on the
subjects in question are enclosed in
the statement laid on the Table of the
Sabha. [Placed in Library. See No.
LT-2169/63].

(b) The matter is under considera-
tion of the Government,

Drug Research Laboratories at Jammu
and Srinagar

*653 Shri D, C, Sharma:
°\_ Shri Sham Lal Saraf:
Will the Minister o Education be
pleasgi to state,

(a) whether it has been dccided to
take over the Jammu and Kashmir
State Government’s drug rescarch
laboratories at Jammu and Srinagar
along with their drug farms; and

(b) it so, how they are proposed to
be run?

The Deputy Minister in the Ministry
of Education (Dr, M. M, Das): (a)
and (b). A proposal is under con-
sideration of the Council of Scientific
and Industrial Research to take over

the following farms and processing
factories attacheq thereto which are
at present under the comtrol of the
State Government of Jammu and
Kashmir:

(i) Farm at Chakrohi (Jammu);
(ii) Five farmg at Srinagar;

(ili) Processing factory at Jammu
and

(iv) Processing factory
nagar;

at Sri-

The future working of the farms &
21-:& factoriey ig also under considera-

Institute of Rural Higher Education at
Sriniketan

*654. Shri H N, Mukerjee: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 687 on the 27th Nov-
ember, 1963 and state:

(a) whether there is any intention
on the part of Visvabharati University
authorities to reopen the Institute of
Rural Higher Education at Sriniketan;

(b) if so, when it is likely to func-
tion again; and

(c) it not, the reasons for such a
decision?

The Minister of Education
M. C. Chagla): (a) and (b). Conse-
quent upon the closure and subse-
quent dissolution of the Institute of
Rural Higher Education, Sriniketan,
with effect from the 31st August, 1963,
a new academic department under
the name “Palli Siksha Sadana” has
been started at Visva-Bharati with
effect from 1st September, 1963, The
“Sadana” is for the present having a
three-ycar degree course in Sociai
Sciences and a three-ycar diploma
course in Agricultural Science.

(Shri

(¢) Does not arise,
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All India Pool of Engineering
Teachers

*655. Shri P, Venkatasubbaiah:
Will the Minister of Eduecation be
pleased to state:

(a) whether it is @ fact that an All
India pool of engineering teachers is
going to be formed; and

(by if so, when and for what pur-
pose? .

The Deputy Minister in the Ministry
of Educatiomn (Dr. M. M. Das): (a)
and (b). A scheme for the constitution
of a Central Pool of Technical
Teachers is being formulated, The
Pool is intended to meet critical
shortages of staff in institutioms.

Development of Fertilizer Industry

*656. Shri P, C, Borooah: Will the
Minister of Petroleum anq Chemicals
be pleased to state:

(a) whether it is a fact that a con-
ference of the U.N, Economic Com-
mission in Asia and Far East was held
in Bombay recently on the develop-
ment op fertilizer indusry in this
region;

(b) the main observation and recom-
mendations made at the oconference;
and

(c) the action Government propose
to take in the light of those observa-
tions/recommendations?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) and (c¢) The report of the con-
ference has not yet been received
from the ECAFE Headquarters,

Development of Hindi in Orissa

1849 Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the total amount sanctioned by
the Centre for the development of
Hindi in the State of Orissa during
1962-63 and 1963-64 so far; and
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(b) the amount allocated by the
Centre for distributing Hindi books in
Orissa during 1963-64,

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) Rs. 600 in 1962-63, and Rs. 6,650
in 1963-64,

(b) No State-wise allocation i¢ made
for the purpose under the Scheme of
gifts of Hindi books to non-Hindi
speaking States.

Museum at Bhubameswar

1850, Shri Rama Chandra Malick:
Will the Minister of Education be
pleaseqd to state:

(a) whether any grant or loan was
given by the Centre to the Govern-
ment of Orissa for the development of
the museum at Bhubaneswar during
the last three years; and

(b) if so, the nature of assistance
given?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) Grants to the extent of Rs.
3,12,000 have been sanctioned for the
following:—

(Shri

(¢) Building . . Rs. 2,00,000/-
(11) Equipment . Rs. 1,07,000/-
(iif) Publications . Rs. 5,000/~

ToTAL . Rs. 3,12,000/-

Pending Cases in Maharashtra High
Court

1851. Shri D, S. Patil: Will the
Minister of Home Affairs be pleased
to state the number of pending cases
in the Maharashtrg High Court
(Bombay and Nagpur) as on the 3lst
Oclober, 19637

The Minister of State in the Minis-
try of Home Affairs (Shri Hajara-
navis): 18182.
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Welfare of S. C. & S. T. in
Muharashtra

1852, Shri D. S, Patil: Will the
Minister of Home Affairs be pleased to
state:

(a) the details of the schemes for
the Welfare of Scheduleq Tribes and
Scheduleq Casteg formulated for
Maharashtra State by the Central
‘Government in the Third Plan period,
and

(b) the schemes that have been
completed so far and the total amount
spent on them?

The Deputy Minister in the Mnistry
of Home Affairs (Shrimati Chandra-
sekhar): (a) A list of the schemes in
the Thirg Plan for the welfare of the
Scheduled Castes and the Scheduled
Tribes in Maharashtra is laid on the
House. [Placed in Library. See No.
LT-2170/63].

(b) All the scheme for the welfare
of 'Scheduled Tribes and Scheduled
‘Castes includeq in the Third Plan are
of a continuing nature and will con-
tinue upto the end of the Third Plan,
None of them have, therefore, becn
completed so far,

Grants to Colleges in Mahliarashtra

1853. Shri D. S, Patil: Will the
Minister of Education be pleased to
state:

(a) the number of colleges in Maha-
rashtra which receiveq grant from
the University Grants Commission
during the Second and Third Plan
periods up-to-date; and

(b) the names of the Colleges and
details of the grants received by them?

The Minister of Education (Shri M.
C. Chagla): (a) and (b) A statement
is laid on the Table of the House
[Placeq in Library. See No. LT-2173/
63]. N

Post-Matric Scholarships to S. C. &
S. T. Students of Maharashtra

1854, Shri D, 8, Patil: Will the
stlVLai.nnist:erortmlm:atltmbeplemedto
te:

(a) the amount sanctioneg as Post-
Matric scholarships for Scheduled
Caste and Scheduled Tribe students
for 1963-64 for Maharashtra State;

(b) wheher this amount is less han
that which was sanctioneg in 1962-63;
and

(c) if so, the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) A sum of Rs. 15,47,700
has been sanctioned by the Ministry
of Education to the State Government
of Maharashtra for the awarg of
scholarships to Scheduleq Caste and
Scheduled Tribe students.

(b) No, Sir,

(c) Does not arise,
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Grants to Universities in Andhra
1858. Shri E. Madhusudan Rao: Will

the Minister of Education be pleased
to state the amount of grant given by
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the University Grants Commission to
the different universities of Andhra
Pradesh during 1962-63?

The Minister of Education
M. C. Chagla):

(Shri

Name of University Amount Rc;f grant

1. Andhra . .
3. Osmania . .

. 30,10,618-28
. 15,39,448°83

3. Sri Venkateswara . 20,29,993°97

farafagreat & qd@r o
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Fertilizers

1860, Shri P. C. Borooah;
*\ Shri Eswara Reddy:

Will the Minister of Petroleum and
Chemicalg be pleased to state:

(a) the maip proposalg made by
the working group for the develop-
ment of Fertilizers in the fourth Plan
and the target fixed by the group for
the public and private sectors; and

(b) the decisiong taken and the
schemes drawn out in the light of

those proposals?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b) The Planning Group on
Fertilizer Industry, set up to formulate
proposals for creation of additional
capacity for the production of fertili-
zers during the Fourth Plan period,
has not yet finalised its proposals.
The Group adopted tentative targets
of a capacity of 2 million tons of
nitrogen and I million tons of P. 0,
for the end of the Fourth Plan period.
The corresponding production targets
by the end of the Fourth Plan period
would be 1-75 million tons of nitrogen
and 0:8 million tons of P, O

Traffic Drive in Delhi -

( Shri Yashpal Singh:
1861. { Shri D. D. Puri:
LShrl D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

“(a) the number of persons
challaned and the total amount of
money collecteq as fines by the Delhi
Administration since the launching of
the recent special traffic drive in the
Capital;

(b) whether Government propose
to continue the present regulatory
measure; and

(c) if so, for how long?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) 19,245 persons were
challaned and Rs. 2,77,715|- collected
as fine,

(b) and (c). Yes, Sir, as long as it is
necessary,

I. 0. C. Petrol Pumps

1862. Shri Yashpal Simgh: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a act that the
Indian Oil Company propose to distri-
bute the Petrol Pumps in the Private
Sector;

(b) if so, the number of applica-
tions received so far; ang

(¢) when these will be distributed?

The Minister of Petroleum and
Chemicals (Shri Humayum Kabir):
(a) to (¢). In conformity with the
practice obtaining in the oil trade,
Indian Oil Company proposes to con-
sider allotment of Motor Spirit, High
Speed Diesel retail pumps to Private
Parties for which applications are
being continuously received, The dis-
tribution of pumps is arranged from
time to time depending upon the suit-
ability of such applicants and other
relevant factors, such as availability
of suitable sites.
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Fertilizer Factory at Madras

1865. Shri Bhagwat Jha Azad: Will
the Minister of Petroleum and Che-
micals be pleased to state:

(a) whether the site for a fertiliser
factory in Public Sector at Madras in
the Fourth Plan has been finally select-
ed; and )

(b), it so, the details thereof?

The Minister of Petroleum and Che-
micals (Shri Humayum Kabir): (a)
No, Sir.

(b) Does not arise.
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Copra and Betelnuts prices in Nicobar
Islands

1866, Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the minimum purchase
prices prescribed for copra and betel-
nuts in the trading licences issued for
Nicobar Islands have been revised
after April, 1960; and

(b) if so, the dates of such revi-
sions and the present minimum pur-
chase rates and rates of royalty?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes Sir;

(b) The minimum purchase prices
of copra and betelnuts were revised
with effect from 1st July 1963. The
present minimum purchase rates and
rates of royalty are as follows:—

Minsmum Purchase

Rates
Copra . . . . 75 nP per Kg.
Betelnuts . . .« Rs.2-20nP per
Kg.

Royalty  Rates
Copra Rs. 7/- per 100 1bs.

Betelnuts Rs. 17.37nP. per 100 lbs.
Cooperative Societies in Andaman and
Nicobar Islands
J Shri Subodh Hansda:
\_Shri S. C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

1867.

(a) whether any cooperative socie-
ties are functioning ijn the Andaman
and Nicobar Islands;

(b) it so, the types of cooperatives
which are very popular;

(c), whether the original inhabitants
are associated with these; and

(d) it not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
‘vis): (a) Yes Sir. One hundred and
eleven Cooperative Societies are
functioning in Andaman and Nicobar
Islands;

(b) The following types of Coopera-
tive Societies are popular:

(i) Consumers’
Stores;

Cooperative

(ii), Coconut Plantation Societies;
and

(iii) Marketing Societies.

(c) and (d). The Nicobarese who
constitute bulk of the original inha-
bitants are closely assocrated with the
Cooperative Societies i the Nicobar
group of Islands. The other original
inhabitants viz. Andamanese, Jarawas,
Onges, Sentinalese and Shompens are
stil] in a primitive stage of civilisa-
tion and have not taken to settled
way of life.
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Rural Universities

1869. Shri Sivamurthi Swamy: Will
‘the Minister of Education be pleased
to state:

(a) the number of rural universities
sanctioned by the University Grants
Commission during the last three
Yyears;

(b) where and when they are ex-
pected to start; ang

(c) the grant or aid given to each
State to organise such rural univer-
sities?

The Minister of Education (Shri
M. C. Chagla): (a) Under Section
12(f) of the University Grants Com-
mission Act, 1956, the Commission
may advise any authority, if such ad-
vice is asked for, on the establishment
of a new university or on proposals
connected with the expansion of the
activities of any university. The Com-
smission cannot sanction the establish-
ment of any university, rural or
©otherwise, which can be done only
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through an Act of the Central or State
Legislature.

(b) and (c). Do not arise.

All India services Examination

Shri D. C. Sharma:
‘.Shri Yashpal Singh:
1870 J Shri A. V. Raghavan:
") Shri Pottekkatt:
Shri Mohan Swarup:
Shri Swell:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Union Public Ser-
vice Commission has suggested that a
Committee should be appointed to find
out if the existing system of exami-
nation for recruitment to the All India
Service requires modification; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Purchase of Car by Aligarh University

Dr. L. M. Singhvi:
Shri Vishwa Nath Pandey:
Shri A. N. Vidyalankar:

| Shri Sidheshwar Prasad:

1871,

Will the Minister of Education be
pleased to state:

(a) whether it ig a fact that the
Aligarh University has recently pur-
chased a very expensive air-condition-
ed car for the use of the Vice-Chan-
cellor and if so, the justification there-
for; and k!

(b) whether thig car wag allotted
or auctioned to the University by the
State Trading Corporation and if so,
on what basis and consideration?
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The Minister of Education (Shri M.
C. Chagla): (a) Yes, because the car
previously used by the Vice-Chancel-
lJor had become unserviceable and the
Vice-Chancellor decided to repiace it
by a new car of similar size and
quality.

(b) The car was allotted to the Uni-
versity, at its request, by the State
Trading Corporation ut a price fixed
by the Corporation.

Welfare funds for S.C. and S.T.

1872. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a), the amount spent on the admi-
nisiration of the welfare funds for
Scheduled Casteg and Scheduled Tribes
in each State during each of the last
three years;

(b) whether Govt. have issued any
instructions and if uny standardg have
been prescribed; and

(c) the steps taken to exercise con-
trol over the spending of the funds?

The Deputy Minister in the Ministry
of Home Affairs (Shrimatj Chandra-
sekhar): (a) Proper administration of
the Prograamme for the  Scheduled
Castes and Scheduled Tribeg iz pri-
murily the responsibility of tha State
Governments. Expenditure is incur-
red on these groups both ag a part of
the general programme as well as on
specia] schemes. Precise information
on the amount thus spent is not readily
available with the Government of
Indiu.

(b) and (c). The Government of
India have not issued any specific in-
structiong as conditions gdiffer from
State to State. The Government of
India, howecver, keep constantly in
touch with the State Governments
through the organisation of the Com-
missioner for Scheduled Castes and
‘Scheduled Tribes and his Assistant
Commisioners. During the Annual
Plan discussions also, the position is
very clearly reviewed with represen-
tatives of the State Governments. Per-

1834 (Ai) LSD—3

iodical Conferences of Ministers in
charge of welfare of Backward Classes
also review the position in great de-
tail.

Recovery of Hand-Grenadeg

( Shri D. C. Sharma:

| Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
Shri Heda:

| Shri Mohan Swarup:

1878.

Will the Minister of Home Affairs
be pleased to state:

(a) whether the anti-bomb squad of
Delhi police recovered four boxes con-
taining 46 live hand-grenades from a
former sepoy on the 8th October, 1963
on the Delhi-Gurgaon road;

(b) whether investigations have
been made into the source of his sup-
ply;

(c) if so, the result; and

(d) the action taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) Yes, Sir.

(b) The investigation jg in progress.

(c) and (d). Does not arise.
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Remnants of Feudalism

1875. Shri Harisp Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have con-
sidered the question of remnants of
feudalism in the country and whether
they have any programme to liquidate
the vestiges of feudalism in the coun-
try; and

(b) if so, the nature thereof?

The Minister of State in the Ministry
of Home Affairs (Shri Hajarmavis):
(a) and (b). The programme of Gov-
ernment is placed before Parlrament
from time to time and legislation pass-
ed by Parliament is carried into effect
in accordance with its provisions.

Korba Fertilizerg Project

1876. Shri P. C. Borooah: Will the
Minister of Petroleum gnd Chemicals
be pleased to state:

(a) the progress so far made in the
implementation of the Korba Fertilizer
Project; and

(b) when it is likely to be complet-
ed?

The Minister of Petroleum ang Che-
micals (Shri Humayun Kabir): (a)
(i) Land acquisition: Preliminary noti-
fication to acquire about 1,600 acres of
land required for the factory, town-
ship and area for ash dumping was is-
sued in September, 1963.

(ii) Site Survey: Survey work of
the site which started in October,
1963 will be completed by March-
April, 1964.

(iii) Railway siding: Survey work
from the Korba Railway Station to
the factory area is expected to be
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started sometime
ruary, 1964.

(iv) Temporary Colony and Storage
sheds: Construction of structures for
the temporary colony and storage
sheds is expected to be started in
December, 1963.

(v) Earthmoving and construc-
tion cquipment: Most of the earth-
moving and construction equipment
already ordercd has started arriving
and it is expected to be at site by
May-June,, 1964,

(vi) Town-Planning: A suitable
firm of Architects for drawing up the
Master Plan of the township and do-

in January-Feb-

ing the detailed designs of major
public buildings, would socn be
appointed.

(vii) Water supply: Detailed in-
vestigations are being carried out for
the permanent water supply system.

(viii) Main Plants: Design, engi-
neering and procurement of the main
plants would be done departmentally
by the Fertilizer Corporation of India
and preliminary design work has ai-
ready been started.

(b) By the latter half of 1967.

Social Defence (Care) Schemeg in U.P.

1877. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any financial assistance
was given by the Central Govern-
ment to Uttar Pradesh Government for
the implementation of Social Defence
(Care) Schemes in the State during
1961-62 and 1962-63; and

(b), if so, the details thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) Yes, Sir.

(b) Rs. 19,900 in the year 1961-62
and Rs. 96,769 in the year 1962-63.
Housing Scheme for Scheduled Castes:

1878. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to state:

(a) the amount allotted to the Gov~
ernment of Uttar Pradesh for 1963-64
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for housing schemes for Scheduled

Castes; and

(b) the amount asked for by the
Uttar Pradcsh Government for the
same period?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) Rs, 16'61 lakhs,

(b) Rs. 11-22 lakhs.

Central Pool of Officers

( Shri Ramachandra Ulaka:
1879 J Shri N. R. Laskar:
7] Shri Dhuleshwar Meena:
Shrimatj Savitri Nigam:

Will the Minister of Home Aflairs
be pleased to refer to the reply given
to Starred Question No. 199 on the
21st August 1963 and state:

(a) whether Govermment have since
¢onsidered and decided to wind up the
Central Poo] of officers; and

(b) if so, the reasons therefor?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). The matter is
still under consideration.

Sindri and Nangal Fertilizer Factories

Shrj P. R. Chakraverti:
Shri Sidheshwar Prasad:
(_ Shri D. D. Puri:

1880.

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any measure are under
way to step up production to Sindri
and Nangal Fertilizer Factories; and

been
during

(b) whether any bonug has
sanctioned for the workers
1962-637

The Minister of Petroleum anq Che-
micals (Shri Humaywn Kabir): (a)
Sidri: There is no proposal for in-
creasing Sindri's plant capacity.
Sindri Factory is, however, implement-
ing a number of recommendations
made by an Expert Committee

in December, 1961 for attaining
maximum production possible in
the present plant. This iovolves
installation of spare equipment in
different plants and installation
of additional gas producers and
economical recovery of ammonia
from coke oven effluent and sulphate
from chalk sludge. Import of some of
the major equipments recommended
for installation in the warious plants
and additiona] producerg for Lean Gas
piant is under consideration, Imple-
mentation of schemes for the recovery
of ammonia and ammonium sulphate
is in progress.

Nangal: The production is already
upto the designed capacity and there
are, therefore, no special measures
under way for stepping up production.

(b) Government have authorised
the payment of an ad hoc award
amounting to Rs. 17'64 lakhs for 1962-
63 to the workers at Sindri and Nangal
factories.

Fertilizer Plants

1881. Shri A. K. Gopalan: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that Gov-
ernment have asked the Fertilizerg and
Chemicals Travancore Ltd, Alwaye
to undertake the task of designing and
construction of three new fertilizer
plants; and

(b) if so, the details thereof?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): (a)
Yes, sir.

(b) The details have not yet been
finalised.

Extension Library Centreg for
Universities

Shri B. K. Das:
1882. { Shri S. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) the number of Uuniversities 80
far approved by the University Grants
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Commission for grants for establish-
ing extension library centres;

(b) the nwmber out of them given
grants and other assistance; and

(¢) whether University Grants Com-
mission hag been trying 10 cpen more
centres in selected Universities?

The Minister of Education
M. C. Chagla): (a) Three.

(b) All the three.
(c) No, Sir.
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sfm Ty = waE

toed. ot WigH @ew ¢y
a@tfomm o\ @R W ag aqn @
ST FaT fw o

(%) wagana, ofesy a1 %
fife a7 @ sfaw w@s ¥ sam &
SeareA 1 feafy @ 2

(@) #maga72 fr a8 wenfea
S AR & qTATT FY TE @3 F wHl
g @t gl g; wk

() afx &, @ zawr a1 Frow
g7

Wifmn #T AR /R (s
kY wfax) : (F) #% qee3 ®
FE T FARA TE a7 3T s qa,
9853 F WA qF Y995 AT T
Featfad gam |

(=) Tar (7). ot gi 1 F=% 7197
¥y # afg qu w9 grehevE FemEw
& FTTor |

feeeit & wrafaw (zan

tosY. Y WIgT w@eq : 47 frn
Heft ag FqT FY 7 F41 fF

(%) #1 a8 &= § fr oot &
gfyarg srafas faar F A7 a==5i F1
aiger frm s, AR

DECEMBER 18, 1963

Written Answers 5388

(@) afz &, ar graar # fasga
=T qar g 7

forear w0 (st 7o wo W) :
(%) &

(@) feer arafae foerr wfufaas,
q8go & ey freelt wv fAamm
SF a9 A T g 39 & FeAl
T FFeI0 FLAT & | T3 AT AT A
9g 9R%8-%3 § mew Ay war
a1 fmd —o mg-ad F ad aww
afeafaa foqr ™ 7 1 qesv-s3 W
§—c WA-AT F qAT 9REI-€¥ H
T =& AUT-TA F a=A1 F1 afeAfas
fFa T 1 AT 9y aqtE grsAr #
a1 aat H €—o WIT §—qq M-
& =9 91 T3 73w ¥ qfeafas £
forr wEd

7% famedt qav wfa#r & erg ® oot
q85% T 0¥ 27 gayw fxg w1 )

HEam 4T SeEd & ——(q) FFA
S A 39 & AT awaT &1 A%l
FE@T, (%) T A AR ATT q=AL H
937 AT, (3) FEA A OT ATA A==l
&1 94T w74 # g FIawE FEAT |

Posts under Central
Government

Honorary

1885. Shri Raghunath Singh: Will
the Minister of Home Affairs he
pleased to state the number of j -
sons holding honerary posts in the
Central Government and the money
spent on their D.A. and T.A. and
honorarium from 1961 to-date?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): Information is being collected
and will be laid on the Table of the
House as early as possible.
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Dam at Balasor

1887. Shri G. Mohanty: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the representatives of
the State Governments of Bengal,
Bihar and Orissa met as decided by
the Eastern Zonal Council and discus-
sed the erection of a Dam over the
River Subarnarekha flowing through
the District of Balasor, Orissa; and

(b) if so, the conclusions arrived at?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) and (b). The Eastern Zonal

Council at its seventh meceting held in
February, 1963 constituted a committee
consisting of a Member of the
C.W. & P.C. and nominees of the Gov-
ernments of Bihar, Orissa and West
Bengal, to make a study of the water
resources and utilisation of the sup-
plies in the Burabalanga and Subarna-
rekha basins for irrigation and indus-
trial purposes. This study has been
undertaken in the context of the
Orissa Government's proposal to divert
the waters of the Subarnarekha to the
Burabalanga basin for irrigation pur=-
poses by constructing a diversion weir
across the Subarnarekha and a canal
feeding into a dam across the Buraba-
langa. The committee has met once
and has called for data in regard to
the existing and proposed utilisation
of waters of the Subarnarekha and
will examine the data after it has
been collected and processed by the
C.W. & P.C. It has not discussed any
scheme for the erection of a dam
across the Subarnarckha in Balasor
district,

Road in Lahaul and Spiti

1888. Shri Hem Raj: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Punjab Govern-
ment have approached the Central
Government for sanction for the cons-
truction of the Tandi-Thirot Road in
the Lahaul and Spiti District; and

(b) if so, when the proposal was re-
ceived and the action taken thereon:

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) Yes, Sir.

(b) The proposal was received in
July, 1963. As the details were not
complete, the State Government were
asked to supply them. These were re-
ceived in Septmber, 1963. The matter
was referred for scrutiny to technical
experts. Their comments have been
received and are under examination.
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Rani Guidilu of Tamenglong

1889. Shri Rishang Keishing: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Rani Guidilu of Tamen-
glong, Manipur was receiving a sum
of Rs. 200 per month from the Gov-
ernment of India;

(b) whether it is a fact that she
went underground since July, 1960;

(c) it the reply to parts (a) and
(b) above be in the affirmative, whe-
ther payment of the amount was dis-
continued with effect from the date
she went underground; and

(d) if not, the reason therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) and (b). Yes, Sir.

(¢) The Rani has
allowance
ground.

not drawn her
since she went wunder-

(d) Does not arise.

Price of Petrol

J Shri Bibhuti Mishra:
\_ Shri Shree Narayan Das:

Will the Minister of Petroleum and
Chemicals be pleased to state:

1890.

(a) whether it is a fact that Petrol
and High Speed Diese]l Oil dealers all
over the country are making huge
money every year only by rounding
off the fractions in charging prices;

(b) whether it is also a fact that
the Director, Non-official Price Intelli-
gence Service, Planning Commission
has repeatedly brought the matter te
the notice of the Ministry; ang

(c) if so, the steps taken or propos-
ed to be taken in this regard?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
This Ministry ig responsible for the
determination of basic ceiling selling
prices of major petroleum products
including Petrol and High Speed Diesel
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Oi], ex-0il compaunies slurage points
and has also laid down the general
principles to be followed in the deter-
mination of prices ex-Agents/dealers
ec, The determination of actual prices
ex dealers pumps all over the country
for petrol & High Speed Diesel Oil
on the aforesaid basis is the respon-
sibility of the local administrations.

(b) The Director Non-official, Price
Intelligence Service, Planning Com-
mission has brought to the notice of
the Ministry that the dealers in Delhi
are selling Petrol and H.S.D. Oil
@ 85 nP. and 72 nP. per litre as
against the calculateq retail selling
price of nP, 84.226 and nP. 71.339 per
litre, respectively.

(c) The Delhi Administration had
accordingly been advised by this
Ministry to enforce a suitable Ready
Reckoner to ensure that no over-re-
covery results to the dealers and the
consumers get the benefit of the round-
ed off prices for different quantities,
as and when due. Against this step,
the Delhi Petrol Dealers Associaticn
has fileq a Writ Petition and the Divi-
sion Bench of the Punjab High Court
has passed ad interim stay order on
the Delhi Admn. and this Ministry, in
view of which no further action is
being taken at present,
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:General Order on Evacuation during
Chinese Aggression

1892, [ Dr. Ram Manohar Lohia:
" 'LShri Ram Sewak Yadav:

Will the Minister of Home Affairs be
pleased to state:

(a) whether a general order or cir-
cular was issued last year at the time
of the Chinese invasion of North East
Frontier Agency that places facing
imminent danger of falling should be
evacuated;

(b) if so, when and under whose
order it was issued, and whether any
further instructions were issued for
the interpretation of the circular; and

(c) whether the local Army Com-
manders and other officers interpreted
this circular to mean that those places
should be evacuated with no fighting
or little fighting and therefore this
-circular has since been withdrawn?

The Minister of State in the Minis-
‘try of Home Affairs (Shri Hajarnavis):
(a) and (b). It will not be in the pub-
lic interest to disclose any information
on the subject.

(c) No Sir.,

Houses built by Centra] Govermment
Servants

1893. Shri Balmiki: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether it is a fact that a large
number of Government Servants have
‘built houses in Greater Kailash, New

Delhi and New Delhi-South Exten-
sion with Centra] Government house-
building loans;

(b) whether the local authorities
have not assessed the rental value of
the houses built, with the result that
the officials are put to considerable
financial difficulties inasmuch as they
are not able to claim the house rent
under the rules; and

(c) if so, the action Government
propose to take to remove the hard-
ships caused to the Government ser-
vants by the non-fixation of rental
value?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) Government servants have
been advancedq Central Government
house building loans for construction
of houses in Greater Kailash, New
Delhi and New Delhi-South Extension
Colonies.

(b) The Delhi Municipal Corpora-
tion which is the local authority con-
cerned assess the rateable value of the
houses built in accordance with the
provisions of the Delhi Municipal Cor=
poration Act, 1957 with the least possi-
ble delay.

(c) Does not arise.

Location of Bench of Rajasthan
High Court at Jaipur

1894, Dr. L. M, Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have re-
ceived any fresh representations for
locating a Bench of Rajasthan High
Court at Jaipur; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Statc in the Minis-
try of Home Affairs (Shri Hajarma-
vis): (a)and (b). Government have
received a joint representation from
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certain Bar Associations in Eastern
Rajasthan urging the establishment
of a permanent Bench of the Rajas-
than High Court at Jaipur. This mat-
ter, however, is not engaging the
attention of the Government at
present.

Government H. S. School for Boys,
Malvia Nagar, New Delhi

1895. Shri G. S. Musafir: Will the
Minister of Education be pleased to
state:

(a) whether more than 12 students
of class IX of Government Higher
Becondary School for Boys, Malviya
Nagar, New Dclhi, offered Punjabi as
a subject in August, 1963;

(b) if so, when the case was for-
warded to the higher authority for
provisional recognition of the subject;
and

(c) whether the subject has been in-
troduced and if not, the reasons there-
for?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir.
(b) As the applications were not

received within the time limit pres-
cribed by the Board (i.e. 31st August
preceding the year in which the sub-
ject is proposed to be introduced) the
question of forwarding them to the
Board did not arise;

(c¢) No, Sir; for want of the Board’s
recognition.

Goverament H. S. School for Boys,
Moti Bagh, New Delhi

1896. Shri G. S. Musafir: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that more
than twelve students of class IX of
Government Higher Secondary School
for Boys, Moti Bagh, New Delhi, offer-
ed Punjabi as a subject in 1961, 1962
and also in July, 1963;
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(b) whether it is a fact that the
recognition was granted by the Central
Boarq of Higher Secondary Education
in early 1962 and the subject was not
introduced despite that;

(c) when the decision in the matter
wag taken in each year referred to in
part (a) above; and

(d) whether the subject has been
introduced now, and 1f not  the
reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir.
(b) Yes, Sir.

(¢) The position was reviewed in
the months of May, July end August
of each year on the basis of the num-
ber of students desiring to offer Pun-
jabi.

(d) No, Sir. The number of stu-
dents offering Punjabi as a subject in
each of the three years was less than
the prescribed minimum required for
introducing the subject.
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Motwane Private Ltd.

1898. Shri Daji: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that some
complaints regarding corrupt prac-
tices against Motwane Private Limited,
Bombay were received and investigat-
ed by the Special Police Establish-
ment;

(b) whether it is also a fact that the
premises of the company were scarch-
ed in April, 1963; and

(c) the action, if any, taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-

vis): (a) Yes.

(b) Yes.

(c) A case has been put in court
against the Chairman, Managing

Director and the Show Room Manager
of the Company under section 120-B
ILP.C. read with sections 420 and 471
LP.C. The conduct of the public ser-
vants concerned in this case is being
reported to the authorities of the
Bhilai Steel Project for appropriate
action.

Age of Supreme Court Judge

1899. Shri Hari Vishnu Kamath®
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government propose-
to introduce a Bill under Article 124
(2A) for determining the age of a.
Judge of the Supreme Court; and

(b) if so, when it will be intro-

duced?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarma-.
vis): (a) No, Sir,

(b) Does not arise
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Warrant of Precedence

f Shri Brij Raj Singh-Kotah:
1902. 3 Shri P. C. Deo Bhanj:

Will the Minister of Home Affairs
be pleased to state:

(a) whether according to the
Warrant of Precedence some officials
‘take precedence over Ministers of
‘State Governments and some Mem-
bers of Council of Ministers of Cen-
tral Government;

(b) if so, the reasons therefor and
the designations of officials concern-
+ed; and

(¢) whether this is a permanent
arrangement or applicable only to the
present incumbents?

The Minister of Home Affairs (Shri
Nanda): (a) Yes, Sir.

(b) A copy of the Table of preced-
ence and a statement showing officers
who take precedence over Ministers in
States and Deputy Ministers of the
Union are placed on the Table of the
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House. [Placed in Library. See
No. LT-2175/63]. The high judicial,
diplomatic, civil military and consti-
tutional offices held by the officers
concerned has been taken into con-
sideration in giving them precedence
over Ministers in States and Deputy
Ministers of the Union.

(c) The Table of Precedence, which
is issued with reference to offices and
not with reference to incumbents, is
subject to revision and is not a per-
manent arrangement,

Higher Secondary Education

Shri Vasudevan Nair:
Shri Warior,

Will the Minister of Education be
pleased to state:

1903.

(a) the amount set apart for aiding
the States for conversion of the pre-
sent high schools to higher secondary
schools during the Third Plan period;
and

(b) the amount already spent out
of this allotment?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) and (b). No.
amount is required to be so set apart,
under the existing procedure for
Central aid to State sector schemes,
such as the scheme of conversion of
High Schools to Higher Secondary
Schools. When State Governments
provide for expenditure on this ap-
proved scheme they are entitled to
50 per cent Central assistance. The
approved outlay on this scheme for
the 1II Plan period in all the States
together was Rs, 14.60 crores of
which Rs. 3.96 crores are reported to
have been spent in the first two years
of the Plan.

Workers in Hindustan Antibiotics,
Pimpri
1904. Shri K. N. Pande: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
Tribunal relating to wages and dear-
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ness allowance for the workers em-
ployed in the Hindustan Antibiotics,
Pimpri has submitted its Award; and

(b) if so, the action being taken to
implement the same?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) A Special Leave Application
under Article 136(1) of the Constitu-
tion of India was made by Hindustan
Antibiotics Limited in the Supreme
‘Court on the 4th December, 1963.
The Supreme Court, after hearing the
arguments, have issued ‘stay orders’
on the appeal.
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Fertilizer Project at Kothagudium

1907, Shri Eswara Reddy; Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the International
Bank for Reconstruction and Deve-
lopment have agreed to grant a loan
to the promoters of Fertilizer Project
at Kothagudium; and

(b) if so, the terms and conditions
therefor?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) The International Bank for Re-
construction and Development have
agreed in principle to grant a loan
for financing the Kothagudam Ferti-
lizer Project.

(b) The Loan Agreement in respect
of this loan has not yet been signed;
the terms and conditions of the loan
will be known only when the nego-
tiations for the loan have been com-
pleted and the Agreement signed.

Perquisites of Ministers

Shri Kapur Singh;
1908.% Shri Solanki:

Will the Minister of Home Affairs
be pleased to state what are the per-
quisites of various Ministers of the
Government of India, and how much
it costs the Exchequer?
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The Minister of State in the Minis-
try of Home Affanrs (Shri Hajarnavis):
The salary, allowances and other pri-
vileges of Ministers are governed by
the Salaries and Allowances of Minis-
ters Act, 1952, and the Rules made
thereunder. It will not be possible
to work out the cost of such per-
quisites with any degree of accuracy.
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Trained Women Teachers in Delhi

1910. Shri Yashpal Singh; Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that there
is a dearth of highly qualified trained
women teachers in Delhi; and

(b) if so, the steps Government con-
template to take to meet the situation?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir, except
among post-graduate women teachers
of Science and Mathematics,

(b) The numbers involved are not
large and the shortage is considered
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to be temporary. Hence the situa-
tion is being met by re-employing
superannuated male teachers, if they
are fit to work, and employing one
woman teacher for two girls’ schools,
if found practicable.

Central Institute of Education

1911, Shri Yamuna Prasad Mandal:
Will the Minister of Education be
pleased to state:

(a) whether Government propose
to open a Department of Teacher
Education at the Central Institute of
Education, New Delhi; and

(b) if so, whether and in what
manner this newly proposed Depart-
ment will help the cause of the edu-
cation of elementary teachers?

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.

(b) The proposed Department will
help the cause of educating element-
ary tcachers by (i) conducting re-
search in problems of teacher educa-
tion; (ii) pregaring an improved
curricula for training institutions for
elementary teachers; (iii) organising,
through the State Institutes of Edu-
cation, a programme for in-service
training of teacher educators; (iv)
preparing literature for elementary
teachers; and (v) conducting corres-
pondence courses for elementary
teachers on an experimental basis
with a view to their generalisation, at
a later stage, through the State Insti-
tutes of Education.
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Post-Matric Scholarships to
Backward Class Students

1913. Shri E, Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) the total number of scholar-
ships given during 1962-63 under
the Scheme of award of Post-Matric
Scholarships to Scheduled Caste,
Scheduled Tribe and other Backward
Class Students; and

(b) the total number of such stu-

dents who happened to be from
Andhra Pradesh?
The Minister of Education (Shri

M. C. Chagla): (a) 86,339.
(b) 5,386.

Regional Engineering College at
Warangal

1914. Shri E. Madhusudan Rao:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Regional Engineering College at
Warangal has been given a grant of
Rupees five crores by the UNESCO;
and

(b) if so, the details thereof?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The United
Nations Special Fund has agreed to
assist in the development of the
Warangal Regional College with
equipment, expert professors and
fellowships for the training of Indian
staff abroad. The U.N. assistance is
estimated at $1.765 m (Rs. 84.05

lakhs) and UNESCO is the executive
agency.

Social Sciences

1915. Shri E. Madhusudan Rao: Will
the Minister of Education be pleasea
to state:

(a) the subjects which are classi-
fied under “Social Sciences”; and

(b) whether Political Science and/
or Economics is also considered a
social science or only “Sociology” is
considered to be a “social science”
for purposes of recruitment whereves
such qualifications are asked for?

The Minister of Education (Shri M.
C. Chagla): (a) The following Sub-
jects are gencrally included under
“Social Sciences’:

1. Economics

. Sociology

. Psychology

. Anthropology

Do e

. Geography
6. Politics or Political Science,

(b) Sociology is onc of the Social
Sciences besides Political Science,
Economics cte.

Reservations for Scheduled Castes and
Scheduled Tribes

( Shri N. R. Laskar:
Shri Ram Sewak:
Shri Naval Prabhakar:
Shri Dhuleshwar Meena:
1916.4 Shri Ratan Lal:
. Shri S. C. Samanta:
-- | Shri P. L. Barupal:
Shri Swell:
(_Shri Pratap Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the reservation for the
Scheduled Castes and Tribes is made
both in the cadre strength at the initial
stage of constituting a service as well
as in the annuai appointments for
maintaining the service; and
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(b) if so, whether this principle will
be applied in the case of (i) the various
new All India and Central Services,
the Indian Service of Engineers,
Indian Forest Service, Indian Medical
and Health Service, Central Informa-
tion Service, Irndian Economic Ser-
vice and Indian Statistical Service;
and (ii) the various public under-
takings set up so far?

The Minister of State in the Minis-
try of Home Affairs (Shri Ilajarnavis):
{a) Reservation for Scheduled Castes
and Tribes in a Service is not made
against the total strength of that
Service. The reservation both at the
initial constitution and at the main-
tenance stage will depend on the
method of recruitment to the Service.

(b) In so far as the I1.A.S. and 1.P.S.
are concerned reservation for Sche-
duled Castes and Scheduled Tribes is
made only in the vacancies that are
filled annually through the Combined
Competitive Examination in accord-
ance with the orders issued by Gov-
ernment from time to time. The same
procedure will be followed in respect
of the various new All India Services,
viz., the Indian Service of Engineers,
Indian Forest Service, Indian Medical
and Health Service. As regards the
Central Information Service, no reser-
vation for Scheduled Castes and Sche-
duled Tribes candidates was made at
the initial constitution of the Service.
Direct recruitment to the Service at
its maintenance stage will be subject
to the orders regarding reservation for
those communities. In the Indian
Statistical Service and the Indian
Economic  Service, the question
whether any reservation for Scheduled
Castes and Scheduled Tribes can be
made at the initial constitution of the
two Services is under examination.
There will no doubt be reservation
for persons belonging to those com-
munities at the maintenance stage in
accordance with the orders on the
subject.

Orders issued by the Government
of India for reservation of appoint-
ments or posts in favour of Sche-
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duled Castes and Scheduled Tribes do
not ipso facto apply to public sector
undertakings. They have, however,
been advised to follow these orders.

Indian Economic and Statistical
Services

Shri N, R. Laskar:
i‘Shri Ram Sewak:
| Shri Naval Prabhakar:
Shri Dhuleshwar Meena:
‘ Shri Ratan Lal:
1917.{ Shri S. C. Samanta:
| Shri Swell:
| Shri P. L. Barupal:
| Shri Pratap Singh:
| Shri M, G. Thengondar:
LShri Shiv Charan Gupta:

Will the Minister of Home Affairs
be pleased to state:

(a) the sanctioned strength for the
initial constitution of the Indian Eco-
nomic and Statistical Services in
various grades;

(b) the number of persons who have
been enrolled so far;

(c) the reserved quota for the Sche-
duled Castes and Tribes in each grade;
and

(d) the number of Scheduled Caste
and Scheduled Tribe candidates who
have been appointed:

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The number of posts
included in and the number of persons
selected for appointment to the
various grades of the two Serviceg at
the initial Constitution are as follows:

No. of per-
sons selected
for appoint-

Name of the No. of posts
service. included in
the various

grades of the ment to the
services various grades
of the
service.
Indian ~ Econo-
mic Service . 325 277
Indian Statisti-
cal Service . 185 176
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(¢c) The question whether any
reservation for Scheduled Castes and
Scheduled Tribes can be made at the
initial constitution of the two Services
is under examination.

(d) Appointments to the two Ser-
vices have yet to be made.

Hindi Teachers in Mysore

1918. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Mysore Govern-
ment have approached the TUnion
Government for help to recruit 4,000
Hindi teachers for middle schools and
2.000 for high schools in the State;
and

(b) if so, the rcaction of the Cen-
tral Government thereto?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Not so far, Sir.

(b) Does not arise.

Report on Silchar Firing

1919. Shrimati Jyotsna Chanda:
Will the Minister of Home Affairs be
pleased to refer to the reply given
to Unstarred Question No. 2397 on the
6th September, 1962 and state:

(a) whether the report of the
Enquiry Commission regarding Silchar
firing in May, 1961 has been made
public; and

(b) if not, when it is likely to be
made public.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The report is still under
the consideration of the Assam Gov-
ernment and has not yet been made
public.

Theft of Justice Das’s Brief Case

™" [ Shri DajiT

r= | Shri Prabhat Kar:
Shri Kapur Singh:
Shri S, M. Banerjee:

| Shri Warior:
1920. Shri Prakash Vir Shastri:
Shri Himmatsinhji:
Shri Krishnapal Singh:
-| Shri N. Sreekantan Nair:
| Shri Hari Vishnu Kamath:
Shri Jashvant Mehta:
[Shri P. H. Bheel:

W

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
brief case and papers relating to the
enquiry against Shri Kairon, Chief
Minister of Punjab, in custody of
Justice Shri Das, were lost when he
was on his way to Delhi; and

(b) if so, the particulars thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). A brief case containing
certain copies of papers relating to
the enquiry against Shri Kairon,
which had been sent to Shri Das, were
lost while Shri Das was coming to
Delhi on 19th November, 1963. All
the papers were however found in the
brake van of a train later the same
night.

Recruitment of Clerks

1. J Shri Umanath:

192 7\_Shri S. M. Banerjee:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of Clerks
Grade Examination held from the
beginning of 1958 upto date;

(b) the number of clerks recruited
as a result of each examination;

(c) whether these Lower Division
Clerks were appointed temporarily or
substantively; and

(d) the number of Lower Division
Clerks in the Central Secretariat Cle-
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rical Service Scheme who were re-
cruited earlier than 1958 but are still
temporary?

The Minister of State in the
Ministry of Home Affairs (Shri Hajar-
mavis): (a) Five,

(b) Year of Ex- No. of LDCs recrui-

amination ted to C.S.C.S.

1958 854

1959 225

1961 263 (sclected for
appointment).

1962 387 (sclected for
appointment)

1963 Results not yet

announced.

(c) Candidates upto rank 750 of the
1958 Examination were appointed
against permanent vacancies. All
others have becn recruited against
temporary vacancies.

(d) There are approximately 2600
temporary Clerks who count seniority
from dates earlier than 1-1-1958.
This number includes persons appoint-
ed before that date as well as those
appoinied thercafter but who had
rendered previous secrvice in other
offices under Government and have
been given credit for it for the pur-
pose of seniority. Information regard-
ing the number of persons actually
appointed before 1958 is not readily
available.

Scientific Literature

J Shri 8. C. Samanta:
1922.- shri B. K. Das:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a
scheme for giving financial assistance
for the publicaticn of popular scienti-
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fic literature, journals and books is in
operation with Government;

(b) if so, the details of the schemne
and since which year the scheme is
in operation; and

(c) the amount allotted and spent
under the scheme since its inception,
year-wise, for assisting authors and
publishers of popular scientific litera-
ture in Bengali and Hindi?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das): (a)
Yes.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-2176/63].

Summer Schools in Scientific and
Engineering Subjects

J Sbri S. C. Samanta:
1923'1 Shri B, K. Das:

Will the Minister of Education be
pleased to state:

(a) when the scheme of  holding
summer schools in different scientific
and engineering subjects was put into
operation;

(b) the number of such schools held
and the expenditure incurred year-
wise till 1962-63 since the inception of
the scheme; and

(c) the allocation made for the
scheme for 1963-63?

The Deputy Minister in the Minis-
try of Education (Dr. M, M. Das): (a)
The first summer school, which was
in Theoretical Physics, was organised
by the late Ministry of Scientific Re-
search and Cultural Affairs from the
22nd May to 18th June, 1959.

(b) The number of summer schools
held and the expenditure incurred
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each year upto and including 1962-63
ig as follows:—

By whom Year Number Expendi-
organised of ture in-
summer curred (to
schools the
held nearest
Rupee).
1. Ministry 1959-60 One Rs. 48,829
of Scienti- 1980-61  One Rs. 20,740
fic Res- 1961-62  Four Rs. 1,04,844
earch and 1962-63  Four Rs. 85,315
Cultural
Affairs
2. Council One
of Scienti-  1962-63 (Winter Rs. 8,931
fic& In- School)
dustrial
Research
3. Univer- 1961-62  Four Rs. 13,937
sity Grants 1962-63  Nine Rs. 47,753
Ccm-
mission
(c) The information is given
below: —
Name of the Organisa-  Allocation made
tion during 1963-64

1. Depanmenl’ of Rs. One lakh.
Science (Ministry
of Education)

2. Council of Scienti- Nil. However, an
fic and Indus- expenditure of Rs,
trial Research 8,612 was incurred

respect of one sum-

mer school.
3. University Grants Rs. 2.50 lakhs for
Commission holding of con-
* ferences, summer
schools, seminars
and refresher
courses in  all

subjects (including
scienceand engire-
ering). No specific
allocation has been
made for summer
schools in science
and engincering
subjects,

University for Technical Studies im
Madras
1924. Shri M. P. Swamy: Will the
Minister of Education be pleased to
state:
1834 (Ai) L.S.D.—4.

27,1885 (SAKA) Calling Atten-
tion to Matter of Urgent
Public Importance

(a) whether the Central Govern-
ment or the University Grants Com-
mission have received any informa-
tion from the Madras Government or
the Madras University about the pro-
posal to set up a separate university
for technical studies; and

(b) if so, their reaction to this
proposal?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das):
(a) No, Sir.

5414

(b) Does not arise.

12.18 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCH

COLLISION BETWEEN GOODS TRAIN AND
PASSENGER TRAIN ON THE SOUTHERN
RarLway
Shri Nambiar (Tiruchirapalli): 1

call the attention of the Minister of

Railways to the following matter of

urgent public importance and I request

that he may make a statement there-
on:

The collision between a goods
train and a passenger train on the
Villupuram—Katpadi section of
the Southern Railway on the 14th
December, 1963, resulting in the
death of one passenger and
injuries to several others.

The Deputy Minister of Railways
(Shri Shahnawaz Khan): On 14th
December, 1963, at about 04.45 hours,
goods train No. 3634 Up while on the
run from Vclanandal to Tiruvanna-
malai stations on the Villupuram—
Katpadi Section of the Southern Rail-
way parted in mid-section. The rear
portion consisting of 22 wagons rolled
back to Velanandal, passed the station
and collided with 872 Up Passenger
train which was coming towards
Velanandal. This resulted in ten
wagons of the goods train and engine
along with the first coach of the pas-
senger train being derailed, capsized
and telescoped. The loss to railway
property has been assessed at rupees
two lacs approximately.
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As a result of the accident, one pas-
senger was Kkilled, one was seriously
injured and four suffered minor
injuries. The driver of the passenger
train also received serious injuries.
The iwo firemen on the engine of the
passenger train and the Guard of the
goods train received minor injuries.
The injured were attended to on the
spot by the local doctors of Tiruvan-
namalai and the Assistant Surgcon,
Tiruvannamalai who rushed to the
gite of the accident immediately.
Except for the two grievously injured
persons who are progressing in the
hospitals, the others have been dis-
charged. The body of the deceased
Shri Subbaraman was sent to Pondi-
cherry as desired by his relatives.

Divisional Superintendent, Tiruch-
chirappalli accompanied by other
Divisional Officers left by car imme-
diately after the accident. Senior
Deputy General Manager, Chief Medi-
cal Officer, Chief Mechanical Engineer
and acting Chief Operating Superin-
tendent of the Southern Railway also
proceeded by road to the site imme-
diately thereafter.

An ex-gratia payment of Rs.500 to
the relatives of the deceased person
and Rs. 200 to the passenger who was
seriously injured and Rs. 200 in all
to those who received minor injuries
was made. The injured railway staff
were also paid ex-gratia Rs. 200 each.

Through communication which was
interrupted was restored by 21.30 hrs.
on 14th December, 1963.

The Additional Commissioner of
Railway  Safety, Bangalore, com-
menced his enquiry into the accident
on 16th December, 1963. The cause
of the accident will be known after
he has completed his enquiry.

Shri Nambiar: This is a very serious
accident which has occurred on
account of the parting of a goods train.
I would like to know whether this
section is controlled, whether block
operation was there, whether it was
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mittee to enquire into Alle-
gations against Member

not possible for the officials to find
out the rolling back of the parted
goods wagon, and how it could hap-
pen in broad daylight. This is a point
which may be explained in some
detail.

Mr. Speaker: Should the hon. Minis-
ter explain it or would that be known
after the enquiry?

Shri Nambiar: It is not a question
of enquiry. These are all clementary
things. Tt is a question of the rolling
back. ’

Mr. Speaker: If the hon. Minister
wants to say anything, he cay say 1t

Shri Shahnawaz Khan: As I said,
the Additional Commissioner of Rail-
was Safety is enquiring into the
whole matter, and we would not like
to say anything at this stage.

Shri Nambiar: This is the second
time that such a parting was taking
place. There was a similar accident
previously also. May I know whe-
ther there was any enquiry at that
time and any action was taken. At
least if that had been done, this acci-
dent could have been avoided.

Mr. Speaker: These are the facts
which the hon. Minister has just now.
The other things will be known after
the cnquiry has been completed.

Shri Nambiar: There was a similar
accident on the same section before.
*

12.22 hrs.

RE: APPOINTMENT OF COMMITTEE
TO ENQUIRE INTO ALLEGA-
TIONS AGAINST MEMBER

Mr. Speaker: Shri J. B. Kripalani
had made a statement here the other
dav and he wanted that the Speaker
should appoint a committee to go into
the allegations that had been made
against him by two of the Members.

As is known to hon. Members, the
procedure here is that when a state-~
ment is made and it is challenged by
another Member, then I allow the
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of Committee to enquire into
Allegations against Member

other Member also to make a state-
ment, when both are present, and if
the first Member also wants to make

a statement, he can also make il
Both are placed on the Table
of the Housec and they form

part of the record. The Speaker does
not appoint any inquiry committece or
any commission to go into the matter.
This is only the privilege of the
House; if any regular motion is made,
of course, the House is sovereign and
can take that matter up to make
fnquiries into allegations and come to
any deccisions and to appoint any
committees for that purpose. So, it
& not for me.

I just Jearn from the record that at
that time, one of the hon. Members,
Shri Harish Chandra Mathur had
raised this point that on an earlier
occasion when Shri Bagri's case was
involved and Shri Hamayun Kabir
had made a statement, I had done
something of that sort to make an
inquiry. But there is a distinction
there. There was no inquiry that I
made. Shri Humayun Kabir made a
statement alleging that Shri Bagri had
a particular document which was only
& demand note and that he had repre-
sented it in such a manner that the
Members must have understood that
it was an audit note or an audit objec-
tion. Shri Bagri at once said ‘Yes, that
was a mistake’, and he had only this
audit note. Therefore, I said that
when Shri Bagri had that clearly in
his hand, he must not have observed
as he did and given the impression
that it was an audit note or audit
objection. That was what I did at
that moment. No inquiry was made.
No committee was appointed, and
there was nothing of that sort.

Therefore, there is no case, and I
cannot appoint any committee or com-
mission of inquiry. If someone wants
and a regular motion is given, that
would be for the House to decide.

e
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12.15 hrs.
RE. QUESTION OF PRIVILEGE

Mr. Speaker: Shri Daji has given
notice of a breach of privilege about
the calling-attention-notice that he
had given earlier about the Seventh

Shri Daji (Indore): On the 13th

instant.

Mr, Speaker: I had passed it on to
the hon. Prime Minister and he had
fixed the date, and I had informed
the Housce that he would make a state-
ment on the 19th instant.

Shri Daji and one other Member
has alleged that because that state-
ment had been made by the Prime
Minister elsewhere at some other
place, when the facts were known to
him earlier, he could have made it
earlier here, and the two Members
just want to have that taken up as a
breach of privilege.

1 shall postpone that, because the
Prime Minister is not here just now.
When the Prime Minister is here, I
shall take it up. But at this moment,
[ could just make this much clear
that there is no breach of privilege
involved. ... ..

Shri Daji: It is unfair that it is not
taken up. But I request that I may
be given an opportunity to express
my opinion before you give your
ruling. If you are not taking it up,
then I may be given an opportunity to
express my opinion.

Mr. Speaker: Yes, he might express
his opinion. We need not take up the
other question so far as those facts
are concerned, whether he had infor-
mation, whether it was appropriate
or not and so on. I would only like
to know from the hon. Member how
this is a breach of privilege.

Shri S. M. Banerjee (Kanpur): He
did make a statement outside the

House.
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Shri Daji: The facts are as have
been mentioned by you....

Shri Tyagi (Dehra Dun): May I
make a request? Since the Prime Min-
ister’s name has come in, and it is
said that that was a statement made
by him, I request that it may be taken
up when the Prime Minister is here.

Shri Daji: I do not mind that.

Mr. Speaker: That is a different
thing altogether. But I feel, and I
have held so, so many times that the
making of a statement elsewhere by
a Minister is no breach of privilege,
though it is desirable that when such
a statement has to be made, it might
be made inside the House. 1 have
given those decisions so many times
earlier whether it is proper or not,
whether it is desirable or not. Those
are different things altogether. 1 am
not taking that up at this moment.
The only thing that I have said is
that this does not involve a breach of
privilege.

Shri Nath Pai (Rajapur): Even the
Prime Minister had said that he did
not know earlier.

Shri Daji; The facts are clear, and
you yourself have very well put the
case. I would just like to go on re-
cord that the notice was given on the
13th instant, and the notice was passed
on to the Government, I presume, as
early as the office possibly could pass
it on. And you, Sir, were good enough
to observe yesterday, when the hon.
Prime Minister was in the House and
the matter was raised at about 12 noon
or 12:30 p.M. that it was the privilege
of Government to claim some time and
that you had been pleased to give
sume time to them, or time up to the
19th instant.

1 would further recall, before 1
come to the question of privilege, that
this matter was there as such on the
Order Paper of the 19th December,
1963, within the knowledge and notice
of the House and within the know-
Yedge and notice of the Prime Minis-
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ter who was present in the House
vesterday when this remark was
made by the Chair.

After that, the hon. Prime Minister
went to the other House. There was
no motion, and no notice on the Order
Paper there. ...

Mr. Speaker: I would not allow
references to be made to what hap-
pened in the other House.

Shri Daji; A statement was made
by him there....
Mr. Speaker: The hon. Member

will kindly note that when I made my
observation I only said that a state-
ment had been made elsewhere. That
is all, and the hon. Member also
should proceed on the same lines.

Shri Hari Vishnu Kamath (Hoshan-
gabad): He can say ‘the other place”.

Shri Daji; Yes, I shall say that a
statement was made in the other
place.

What is much more objectionable is
that a group of pressmen are reported
to have met him immediately after the
visit of General Taylor, and, there-
upon the Prime Minister had made this
statement to a group of reporters, as
has been reported in the press. I am
only going by the press reports. If
it is incorrect, that is a different mat-
ter. Your observations and those of
your predecessors are that we need
not take up this matter again and
again in the House simply because
they relate to issue of policy state-
ment somewhere else when the House
is sitting. But, here is an instance
where the item has been put on the
agenda or the Order Paper, and Gov-
ernment have come forward before
the House and claimed time for the
same, and that time has been awarded
to them; and on the same day within
a few hours after the matter had been
raised here, a spokesman of Govern-
ment goes out and makes a statement
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on the subject elsewhere. I submit
that is no parallel case where a
suo motu statement has been made on
an issue coming up in this way, The
observations of the Chair would have
been relevant if the matter had not
been raised here but in this case where
the mater has been raised and it has
been put on the Order Paper, it would
not be proper to apply those oberva-
tions.

I rely upon May’s Parliamentary
Practice in this connection. First of
all, I would make a reference to page
120. Apart from the list of contents
showing the accepted list of privileges,
there is a paragraph there saying:

“OTHER INDIGNITIES OFFERED TO
EITHER HOUSE:

Other acts besides words spoken or
writings published....”.

Mr. Speaker: I shall keep that pend-
ing. The hon. Member has raised a
point which I have not considered,
namely that it was on the agenda. I
shall also study whether it can be
considered that it is on the agenda, and
whether that makes a difference, and
take it up when the Prime Minister is
also here.

Shri Hari Vishnu Kamath: On a
point of information. This has hap-
pened not for the first time now. Is
it not open to you in your capacity as
the custodian of the rights and privile-
ges of the House to enquire from any
Minister, whether the Prime Minister
or any other, why he chooses to make
a statement in the other place and not
in this House, especially before he has
made a statement here in response to
a calling-attention-notice or a short
notice question on the subject tabled
earlier? Is it not open to you to en-
quire of the hon. Minister about this
matter?

Mr. Speaker: It is not open to me to
do it,

Shri Sarjoo Pandey rose—

Shri Daji: It is open to thc House.
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of Member

Mr. Speaker: I cannot say that he
shouid not make a statement else-
where but should first make it here.

Shri S. M, Banerjee: Even when
the matter is pending here? He has
a right to make a statement elscwhere
suo motu. But here the House is
seized of the problem.

Mr. Speaker: I am very sorry. I
have already said that I will take it
up later, But again he raises it. It
was a different question altogether that
was taken up by Shri Kamath and
then another hon, Member interfered.

o IR TO¥T (THIT) ;WA AR
frazad f 49 w1 wo fear ur

weo® WERA ¢ I9FT SErd &
TH a4V TN T qET
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Teqe WEIRA . ATAA qEET 59
qAE & 17 A1Eq a1 & g T qww |

12.30 hrs.
DETENTION OF MEMBER

Mr, Speaker: I have to inform the
House that I have received the fol-
lowing wireless message, dated the
17th December 1963, from the Judicial
Officer, Aligarh:—

“Shri B. P. Maurya, Member,
Lok Sabha, also detained in crime
No. 721, under Rule 41, Defence
of India Rules, of p.s. Kotwali
Aligarh, for delivering objection-
able speeches on the 6th August
1963, at Aligarh. He is already
detained in crime No., 707 under
Rule 41(c) of Defence of India
Rules, p.s. Kotwali Allahabad, in
Naini Jail, Allahabad.”.
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Mr, Speaker: Papers to be laid on
the Table.

12.31 hrs.

PAPERS LAID ON THE TABLE
INFORMATION RE: CRASH OF IAF DAKOTA

The Minister of Defence (Shri Y. B.
Chavan): I beg to lay on the Table
a statement regarding release to the
press of the information about the
crash of an LAF. Dakota near Bani-
hal Pass on the 22nd November, 1963.
[Placed in Library. See No. LT-2154/
63].

PAPERS UNDER COMPANIES ACT

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): On behalf of Shri Huma-
yun Kabir, I beg to lay on the Table:

(1) a copy each of the following
Reports under sub-section (1)
of section 619A of the Com-
panies Act, 1956: —

(i) Annual Report of the In-
dian Reflneries Limited,
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New Delhi, for the year
1962-63, along with the
Audited Accounts and the
comments of the Comptrol-
ler and Auditor General
thercon. [Placed in Library.
See No. LT-2155/63].

(ii) Annual Report of the Hin-
dustan Organic Chemicals
Limited, Bombay, for the
year 1962-63, along with
the Audited Accounts and
the comments of the Comp-
troller and Auditor Gene-
ral thereon. [Placed in Li-
brary. See No. LT-2156/63].

(iii) Annual Report of the In-
dian Drugs and Pharma-
ceuticals Limited, New
Delhi, for the year 1962-63,
along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General  thercon.
[Placed in Library. See No.
LT-2157/63].

(2) a copy each of the Reviews
by the Government on the

working of the above Com-
panies,
REGISTRATION OF NEWSPAPERS (CEN-

TRAL) FOURTH AMENDMENT RULES

The Minister of Parliamentary Af-
fairs (Shri Satya Narayan Sinha): I
beg to lay on the Table a copy of the
Registration of Newspapers (Central)
Fourth Amendment Rules, 1963, pub-
lished in Notification No. G.S.R. 1809
dated the 23rd November 1963, under
sub-section (2) of section 20A of the
Press and Registration of Books 1867.
Press and Registration of Books Act,
1867. [Placed in Library. See No.
LT-2158/63].

PAPERS UNDER INSTITUTES OF TECHNO-
LOGY AcCT

The Deputy Minister in the Ministry
of Education (Dr. M. M, Das): On
behalf of Shri M. C. Chagla, I beg to
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lay on the Table a copy each of the
following papers under sub-section
(1) of section 27 of the Institutes of
Technology Act, 1961:—

(1) Statutes of the Indian Insti-
tute of Technology, Madras.
[Placed in Library. See No.
LT-2159/63].

(2) Statutes of the Indian Institute
of Techno.ogy, Kharagpur.
[Placed .in Library. See No.
LT-2160/63].

(3) Statutes of the Indian Insti-
tute of Technology, Bombay.
[Placed in Library. See No.
LT-2161/63].

(4) Statutes of the Indian Insti-
tute of Technology, Kanpur.
[Placed in Library. See No.
LT-2162/63].

(5) Statutes of the Indian Insti-

tute of Technology, Delhi.
[Placed in Library. See No.
LT-2163/63].

INpIA’S NOTE TO PAKISTAN

Shri Satya Narayan Sinha: On behalf
of Shrimati Lakshmi Menon, I beg to
lay on the Table a note dated the 13th
December 1963, delivered by the
Indian High Commission, Karachi, to
the Ministry of External Affairs,
Government of Pakistan, Karachi.
[Placed in Library. See No. LT-2164/
63].

STATEMENT CORRECTING ANSWER TO
QUESTION

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
I beg to lay on the Table a statement
correcting the reply given on the 4th
December 1963, to a supplementary
by Pandit D, N. Tiwary on Starred
Question No. 367 regarding warning
to certain newspapers under DIR.
[Placed in Library. See No. LT-2165/
63].
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REPORT OF NATIONAL RESEARCH DEVE-
LOPMENT CORPORATION

Dr. M. M. Das: I beg to lay on the
Table a copy of the Annual Report of
the National Research Development
Corporation of India, New Delhi
(English and Hindi versions) for the
year ending the 31st March 1963,
along with the audited accounts and
the comments of the Comptroller and
Auditor General thereon, under sub-
seclion (1) of section 619A of the
Companies Act, 1956. [Placed in
Library. See No. LT-2166/63].

RuLes UNDER DIA

The Minister of Planning (Shri
B. R. Bhagat): On behalf of Shrimati
Tarkeshwari Sinha, I beg to lay on
the Table a copy each of the follow-
ing Rules under section 41 of the
Defence of India Act, 1962:

(i) The Defence of India (Twel-
fth Amendment) Rules, 1968,
published in Notification No.
G.S.R. 1815 dated the 20th
November, 1963.

(ii) The Defence of India (Thir-
teenth Amendment) Rules,
1963, published in Notification
No. G.S.R. 1849 dated the
30th November, 1963.
[Placed in Library. See No. LT-2167/
63].

12.35 hrs,
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 123 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 16th December,
1963, agreed without any
amendment to the Central
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ment and Clearance) |
Amendment Bill !

i
[Secretary]

Boards of Revenue Bill, 1963,
which was passed by the Lok
Sabha at its sitting held on
the 5th December, 1963.

(ii) ‘In accordance with the pro-
visions of sub-rule (6) of
rule 162 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to return here-
with the Indian Tariff (Sec-
ond Amendment) Bill, 1963,
which was passed by the Lok
Sabha at its sitting held on
the 13th December, 1963, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill’

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FIRST REPORT

Shri Krishnamoorthy Rao (Shi-
moga): 1 beg to present the Thirty-
first Report of the Committee on
Private Members’ Bills and Resolu-
tions.

12.36 hrs.

SLUM AREAS (IMPROVEMENT AND
CLEARANCE) AMENDMENT BILL

RepORT OF JOINT COMMITTEE

Shri Thirumala Rao (Kakinada): I
beg to present the Report of the
Joint Commitee on the Bill to amend
the Slum Areas (Improvement and
Clearance) Act, 1956.

.
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PUBLIC ACCOUNTS COMMITTEE
SEVENTEENTH REPORT

Shri Tyagi (Dehra Dun): I beg to
present the Seventeenth Report of
the Public Accounts Committee on
the Appropriation Accounts (Defence
Services) 1961-62 and Audit Report,
1963.

GOA, DAMAN AND DIU JUDICIAL
COMMISSIONER’S COURT (DECLA-
RATION AS HIGH COURT) BILL*

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
On behalf of Shri Jawaharlal Nehru,
I beg to move for leave to introduce
a Bill to declare the Judicial Com-
misioner’s Court for Goa, Daman and
Diu to be a High Court for certain
purposes of the Constitution.

Shri U, M. Trivedi (Mandsaur): On
a point of order. 1 would like to
know whether the pronunciation of
the word ‘Daman’ used by the hon.
Minister is correct. He pronounced it
as ‘Daaman’ and not ‘Daman’. Some
pcople will hear it and they will say
that we do not know the names of
our towns.

Mr, Speaker: The hon. Minister in
charge of Information and Broadcast-

ing is not Dbroadcasting at this
moment.
Shri Hari Vishnu Kamath: I am

not opposing the introduction of the
Bill. But may I ask on a point of
information why it is that two years
after the liberation of this Union ter-
ritory from Portuguese imperialism
and even after the recent successful
conclusion of elections to Parliament
and to the Territorial Council, this
territory of Goa should continue to
be in the portective custody of the
External Affairs Ministry and not
under the Home Ministry? Is the
Home Minister not capable of look-
ing after them?

*Published in the Gazette of Indla Extraordinary Part II, Section 2, dated

18-12-63.
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Mr. Speaker: We will see when it
comes,

Shri Hari Vishnu Kamath; Is not
the Home Ministry competent to deal
with this matter? It should be trans-
ferred from the External Affairs Min-
istry to the Home Minisry.

St gwwET me (fasEie)
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Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to declarc the Judi-
cial Commissioner’s Court for
Goa, Daman and Diu to be a High
Court for certain purposes of the
Constitution.”

The motion was adopted.

Shri Satya Narayan Sinha: I intro-
duce the Bill.

12.38 hrs.

PREVENTIVE DETENTION (CON-
TINUANCE) BILL—contd.

Mr. Speaker: Further consideration
of the following motion moved by
Shri Nanda on the 17th December,
1963, namely:

“That the Bill to continue the
Preventive Detention Act, 1950,
for a further period, be taken into
consideration”.

AGRAHAYANA 27, 1885 (SAKA)
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may continue his

Shri M. R. Masani (Rajkot): May
I know when you propose to call on

‘the hon. Minister to reply?

Mr, Speaker: 4 o’clock?

Shri U. M. Trivedi (Mandsaur): We
had agreed to have 10 hours. We will
not be able to finish it within that
time.

Mr. Speaker: Would the Minister
like to reply tomorrow?

The Minister of Home Affairs (Shri~
Nanda): Yes.

Mr. Speaker; We will conclude the
debate today and tomorrow the Min-
ister will reply.

Shri H. V. Koujalgi (Belgaum):
Yesterday I was speaking about anti-
social activities in rural areas. At least
it is my experience that in some vil-
lages or in a rural area, goondas prac-
tically rule. They commit atrocities,
extortion and harbour criminals and
dacoits. They see that no evidence
comes before the court if they are
dragged to the court. The whole
seace of the village is disturbed onlv
by these one or two persons.

There are cases where a person who
gives cvidence against another person
in a court is murdered or grievously
hurt. So, it is difficult even for the
pulice to keep watch against them;
nobody comes forward to give evi-
denye in an open court.

Then, what about the communal
riots? They go on here and there, not
because of trouble between two
communities because there are one or
two persons who instigated such
troubles taking advantage of the
ignorant and poor people.  If we study
the root cause of the communal riots,
we can see that it is these anti-social
persons who misuse the constitutional
rights and try to commit a breach of
the law, rather than observe them.
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[Shri H. V. Koujalgi]
12.41 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

In foreign democratic countries, the
laws are obeyed. If they do not like
it, they take to constitutional methods

' to see that the laws are changed. Here
the laws are observed more in breach
than in obedience, with the only
object of getting some personal bene-
fit. They do not look to the interest
of the country.

This Act has some safeguards also.
An advisory body has been formed
The aggrieved party has a right to be
heard; if there are any legal mistakes,
he can go even to the High Court. It
is the primary duty of the Govern-
ment to maintain the security of the
country. Since we see that there are
pro-Pakistani activities and pro-Chi-
nese activities, there are smugglers
and blackmarketeers, it is the Gov-
ernment that knows whether this
measure is necessary or not. In my
humble opinion there are justifiable
reasons for the continuance of this
Bill on the statute book at least for
some more time.

12.46 hrs.

POINT OF PROCEDURE

Shri Hari Vishnu Kamath (Hosh-
angabad): Mr. Deputy-Speaker, may
‘1 seek your ruling on one point? On
the 11th of this month, last Wednes-
day, the Home Minister made a state-
ment in the afternoon correcting a
reply which he has given to a question
in the morning. 1 objected to it at
that time on the ground that proper
notice had not been given to the
Members who had raised that ques-
tion. You overruled the objection
and said that you would go into the
matter later. I invite your attention
to direction 115 of the Directions by
the Speaker where the procedure in
regard to this madter is clearly laid
~down.

“(1) A member wishing to point
out any mistake or inaccuracy
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in a statement made by a
Minister or any other membcr
shall, before referring to the
matter in the House, write
to the Speaker pointing out
the particulars of the mistake
or inaccuracy and seek his
permission to raise the matter
in the House.

(2) The member may place before
the Speaker such evidence as
he may have in support of his
allegation,

(3) The Speaker may, if he
thinks fit, bring the matter to
the notice of the Minister or
the member concerned for the
purpose of ascertaining the
factual position in regard to
the allegation made.”

Then comes the crucial part, the rele-
vant part of the direction.

(4) The Speaker may then, if he
thinks it necessary, permit
the members who made the
allegation to raise the matter
in the House and the member
so permitted shall, before
making the statement, inform
the Minister or the Member
concerned.”

Here, neither my colleague Mr.
Dwivedy nor my hon. friend M.
Ranga was informed. It was, there-
fore, not in order. But now it is a
fait accompli; nothing can be done
about it. It cannot be undone. But
I hope that this will not be a prece-
dent for the future.

Mr. Deputy-Speaker: I fully agree
with the hon. Member. I am sorry
for the omission in this matter. I will
take care that such omissions will not
occur again. Mr. Frank Anthony.

12.47 hrs.

PREVENTIVE DETENTION (CONTI-
NUANCE) BILL—contd.

Shri Frank Anthony (Nominated—
Anglo-Indians) . Mr. Deputy-Speaker,
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I feel that this Bill although osten-
sibly small has not only deep Lut
ovminous significance for the country.
1 have great regard for the present
livme Minister. He js a good man,
Pperhaps 1inclined to be a little naive
and as I shall show a little later, how-
€J/er good he may be his naivete may
be a disqualification. He is more
helpless than the courts in this coun-
try in the face of a law of this des-
cription.  'What disturbs me is the
cavalier approach of the Government
on the one side and the utter casual-
ness—I say this with a great deal of
respect—of the overwhelming majo-
rity of the Members of this House,
espccially on that side to the automa-
tic re-enactment of this Bill. This
augurs ill for the future of our infant
damocracy. Members of this House
scem {o have forgotten that our Con-
stitution has been found to be defec-
tive in many parts as shown by the
repeated amendments. I hope that
most of them will agree at least in
one part that it was not only reac-
tionary but it was shameful. I refer to
article 22 of the Constitution which the

hon. Home Minister also had
invoked. There we sought to
sanctify in our Fundamental
Rights detention without trial

in times of peace. It may be said that
at the time when the Constitution was
framed there was an excuse, if it was
an cxcuse, that we had the holocaust
of Partition, terrible communal riots
giving us the consciousnes of unbridl-
ed violence near the surface of our
rational life. Because of that, per-
haps those special circumstances which
no longer exist today, we gave this
reactionary hostage to national secu-
rity. The growed subversion, tech-
niques of subversion and violence of
the Communist Party and the expres-
sion of that in Telengana and -else-
where induced me, so far as T am con-
‘erned, to a reluctant acceptance of
the Préventive Detention Act of 1950.
But I say this, as a practising lawyer
and as a Member of this House, that
this provision jn the Constitution is
a blot on the Constitution.
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Shri Frank Anthony: It is a cause
for standing shame to a country that
professes to govern by the canons of
a civilised democratic society. And I
am not saying that for the sake of say-
ing it. I was one of India’s represen-
tatives at the Commonwealth Parlia-
mentary Conference which was held
in 1957 for the first time in Asia, I
was one of those members who bitter-
ly criticised South Africa for its un-
civiliseq policies—Apartheid and race
discrimination. Then we were .told
bluntly by the South African repre-
sentatives, “You Indians, you are
only either deliberately cynical or,
what is worse, you are unctuous hypo-
crites. You should not dare point a
finger at South Africa, then, in your
Constitution, you have institutionalis-
ed, sanctified detention without trial
in times of peace.” We Indians had
perforce to hang our heads in shame:
at the bar of world opinion we hang
our heads in shame. Whatever justi-
fication there may have been for this
provision in the Constitution because
of the violent birth-pangs of our Re-
public, 16 years after, there is no
justification. It is an indictment of
the Government. It is an indictment,
according to the Government, of the
capacity of our pcople for democracy.
I say it is an indictment of the Gov-
ernment’s capacity for democracy.

I say this also, that as long as we
have a provision in the Counstitution
for preventive detention without
trial, an oath to the Counstitution
becomes a mockery. As a person who
knows not a little about constitu-
tional law, at least today I say this,
that it means that we take an oath to
uphold detention without trial in times
of peace, something which should be
the object not of an oath but an ob-
ject of execration, Would it not be
much more honest, would it not be
at least much more meaningful
if instead, we took an oath
here to uphold the democratic way of
life, to uphold the rule of law, not in
the statute law sense but the rule of



Preventive

5435

[Shri Frank Anthony]

law in the real sense, in the sense of
Jus, in the sense of the princip es of
natural justice, in the sense of the
canons of civilised communities? Then,
by such a meaningful oath, we will be
committed not to support the Consti-
tution at least in this respect—we
would be committed deservedly to do
everything possible to destroy at least
this particular blot on the Constitu-
tion.

I say this: there tends to be un-
thinking, uninformed, ignorant glori-
fication of our Constitution  because
only the ignorant can glorify our Con-
stitution as being something infallible,
something immutable. We the consti-
tutional iawyers know its many glar-
ing defects. Many of us who partici-
pated in the framing of the Constitu-
tion had no practical experience of
constitutional law. We know it now.
But even then, after having first
accepted it, in the draft Constitution,
the due-proccss clause, whatever the
reasons were, we rejected the due-
process clause, which would have
entrenched the rule of law in its real
sense, in the sense of observance of
the principles of natural justice in this
country.

The Home Minister does not seem
to know much about constitutional
law, otherwise he would not have
dared to talk about fundamental
rights; he would not have dared to
say that we have the sanctity of the
Constitution for preventive detention.
It is a shameful thing to invoke the
Constitution, to invoke a part of the
fundamental rights as a sanction for
detention without trial in times of
peace, which is something utterly ab-
horrent anqd must be abhorrent to any
civilised community.

1 say this: when we substituted the
expression “procedure established by
law” hand unfortunately it has been
afirmed by the Supreme Court as
meaning merely statute law, we have
placed the country in this position. I
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am asking the Home Minister to think
a little on deeper and more dignificant
values. There was an argument that
“procedure established by 1aw” meant
in effect the due-process clause. The
Supreme Court was pleased by a
majority decision to turn it down, but
when we have this substitute expres-
sion, “procedure established by law™
meaning only the statute law, we
place the country if not today then
tomorrow, at the mercy of any up-
principled dictator, at the mercy of
any ruthless totalitarian party, be it
Communist or any other. Because
when we talk, when we equate statute
law with the rule of law, there is just
as much in that sense rule of law ‘n
Pakistan, or in the soul-destroying,
dechumanising communist dictatorships
as there is in India today.

I say that according to our Consti-
tution unfortunately to the interpre-
tation that has been given to it by the
Supreme Court, any law, however
evil, once put on the statute-book, be-
comes a rule of law for India. That
is the position under our Constitu-
tion; and unlike the position in the
Amcrican Constitution, it cannot be
challenged. It cannot be struck down
against the due process. It cannot be
struck down against the test of Jus,
the verities of patural justice. I say
this, that the rule of law in its radical
and in its essential sense—the Home
Minister has not understood it—is the
predominance of the legel spirit and
the predominance of Jus, the princi-
ples of natural justice. Of that, there
is tragically less and less evidence in
the Government of this country today.

What deeply disturbs me is this, that
the overwhelming majority of Mem-
bers of this House—all honourable
men—should accept without 3 mur-
mur of protest, and worse than that,
some with brazen support, some Mem-
bers brazenly supporting this utterly
evil device of detention without trial
in times of peace....
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Shri Nambiar (Tiruchirapalli): Why
some? All of them.

Shri Frank Anthony: Some bra-
zenly, and others at least without a
semblance of any perturbation. (In-
terruption) It is not only targic; it is
a dangerous commentary on the pro-
gressive deadening of the legal con-
science in the Government. Worse
than that, it is a tragical commentary
on the progressive deadening of the
legal conscience of the majority of the
Members of this House. I should have
thought that any Government, with
any semblance of legal conscience,
would, 16 years after Independence,
have paused at least before automati-
cally re-enacting 3 measure which was
avowedly put on the statute-book to
meet, as I said, the birth-pangs of
our Republic. As I said, whatever
justification there was at that time,
there is no justification today. Ac-
cording to the Government, today,
there is a continuing emergency.
Butt few people would think
that there is a continuing emergency
in the country today. If we look at the
leisurely, red-tape-ridden, chronic
complacence and in large parts chronic
corruption in the administration few
people would think that there is
an cmergency or any semblance of an
emergency at least in the Government
thinking. But, in any case, assum-
ing there is some kind of emergency,
the Home Minister has his Defence
of India Rules, which are much more
sweeping and much more draconian
than the Preventive Detention Act.

I would have thought that any Gov-
ernment, with a semblance of cons-
cience, would have hesitated to re-
enact it at this stage. They would
have said; “We have got these more
sweeping and more draconian
powers.” But my real fear is this,
that Preventive detention has come
to stay; that in spite of all the mealy-
mouthed professions of the Govern-
ment, this automatic re-enactment
means, and underlines the fact, that
.detention without trial in times of
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peace has become an integral and evil
part of the legislative patiern of this
country. My greater fear is this that
the Government today, functioning
essentially under g monolithic one-
party system and increasingly im-
patient of the judicial and constitu-
tiona) controls, with, under the pre-
text—that in my greater fear—of a
continuing emergenmy, make the De-
fence of India Rules a permanent part
of our legislative pattern. That is my
fear, that this continuing
cmergency will become a permanent
emergency,
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I am making some kind of apology
for the Government, not for my hon.
friend Shri Nanda. I believe this
also. It is endemic in human nature
that no Government drunk with
power, corrupted by power, will readi-
ly surrender the instruments of execu-
tive despotism and we cannot expect
this Government drunk with power
over a period of 16 years readily te
surrender the instruments of execu-
tive despotism. But I am prepared to
conced this that as long as the com-
munist party is allowed to function
unhampered in this country which
has an avowed policy of subversion
and violence, there will always be a
threat to national security,

13 hrs.

1 plame Mr, Gulzari Lal Nanda and
his Government; I blame the Gov-
ernment of India, because what do the
communists do today? They flaunt
their so-called pro-Peking wing. I
say this that so far as the communists
are concerned, I have proved myself
pretty accurate. In case—God for-
bid—we have another real national
crisis, this distinction between the pro.
Peking wing and the pro-Moscow
wing will not be there. In case there
is another nationa] crisis and threat
to the security of the country, both
these wings, the pro-Peking wing and
the pro-Moscow wing, will be found
to follow the same techniques and
same policies.
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Shri Nambiar: You are an accurate
astrologer!

Shri Frank Anthony: Yecs; I am a
pretty accurate astrologer, Who is to
blame? 1 blame the Government.
Obviously today, as my friend ~ Mr.
Masani said, under pressure from its
loud-mouthed communist cell in the
Congress Party, the Covernment in-
creasi.ngly pampers the communist
party. I do not know for whose bene-
fits it has gone through the motions of
locking up a few communists; probab-
ly to impress our democracies in the
west they have done that. But in the
fina] analysis, it is not only rank hypo-
crisy, but it is much worse. I am sorry
to use rather harsh words to my rat-
her mild friend, Shri Gulzari Lal
Nanda. I am saying this to him for
the Government. It is not only rank
hypocrisy, but it is sheer political
skulduggery. I could find perhaps
harsher words for a Government on
the one hand to pamper the commu-
nists and on the other to use their
subversion and violence as an excuse
for perpetuating the Preventive De-
tention Act.

There has been no attempt to sof-
ten—here I speak with professional
knowledge—the proven rigours, I go
futher and say inhuman asperities, of
the Preventive Detention Act. Some
of my hon. friends, misguided and un-
informed, in the Congress Party have
talked of the scrutiny of the courts. I
say with great respect, they do not
know what they are talking about. Let
me give some comparisons. Even un-
der Regulation 18B, which was enact-
ed in Great Britain in order to meet
the exigencies of the world war, even
there they were allowed the aid of
lawyers before the advisory council.
That was in the face of 3 world war.
Here today no lawyer is allowed be-
fore the advisory board.

I concede that you have an advisory
board. 1 am prepared even to con-
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cede that the chairman, who is usally
a High Court Judge, is supposed to be
an independent gentleman. But as a
practising lawyer, I say that the ad-
visory boards are a mockery and a
sham. I say that advisedly. I know
that on paper there arc the qualifica-
tions of 10 years. Any briefless law-
yer who is supposed to be a practis-
ing lawyer for 10 years can be a
High Court Judge. But the Law
Commission  has itself pointed this
out that this Government has been
responsible for making appointments
not only to the High Courts but to
the Suprecme Court because of un-
worthy political considerations. A
Government that can destroy the in-
dependence of the judiciary by
appointing members to the Supreme
Court not because of their worth, but
for political considerations, can we be-
lieve that they will appoint members
to the advisory boards, unless their
first qualification is utter subservience
and that of being political lickspittles?
I know what these advisory boards
are like. Assuming that here and
there by accident you have an ad-
visory board that is impartial the ad-
visory boards are utterly impotent.
My friends do not even know the law.
Let Mr. Gulzari Lal Nanda look at
section 7(2) of the Preventive De-
tention Act. Any little unprincipled.

unscrupulous District Magistrate—
God knows how many unprincipled,
unscrupulous  District  Magistrates

there are in the country—merely has
to say under sectién 7, clause 2 that
in the public interest, the grounds will
not be disclosed and no ground are
made available to the advisory board.

Much more than unprincipled Dis-
trict Magistrates, the country today is
over-run by unprincipled, unscrupu-
lous Ministers, not perhaps so much
at the Centre, but in the States. The
Minister perhaps does not know it. In
some States, there is political ganste-
rism, where the liberty of the subject
is not worth a moment’s purchase. So
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far as courts are concerned, their
scrutiny has been completely ousted.
In 1679—I can elaboraie it, but I
would not—the British Habeas Corpus
Act, 300 years ago, made the grounds
of detention subject to judicial scru-
tiny. But nothing at gll here. A Dis-
trict Magistrale, under compulsion
from an unscrupulous Minister, mere-
ly has to specify the grounds that are
not vague. They may be the most
palpably, the most outrageously, most
demonstrably untrue, but the courts
eannot look at them. He only has to
say this—if he does not act under sec-
tion 7(2)—if Shri Gulzari Lal Nanda
is sitting on this side, that he is a
Pakistani spy or that he is manufac-
turing bombs, and no court cam look
at the demonstrably false character of
these grounds,

There is another point. I do not
know whether Shri Nanda knows it.
It is a challenge to his conscience, if
he has any left as a member of the
Government. Under the Preventive
Detention Act, any citizen can be
thrown into jail to rot there for the
whole of his life. Does he know that?
He has got a provision of one year at
a time. But does he know how the
Supreme Court has interpreted it? It
is one year at g time, sp that just be-
fore a man is finishing one year, you
fabricate another order and serve it
on him before he comes out of jail, I
have personal knowledge. In antici-
pation of these orders being struck
down by the Supreme Court or any
other court, fresh orders are fabricated
and served on the men either when
they are coming out of the jail or
before they come out of the jail.

Let me illustrate all these evil
things by only one case that I know
of. I say it is a typical case. The
man was whisked away. For over a
month his wife and children did not
know where he was. When they did,
they engaged me to argue the matter
in the High Court. Perhaps being an
ingenious lawyer, by a flne legal point,
1 had the order struck down. But
what was the moral of that case? Be-
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cause that man had the certainty that
he would be maliciously thrown back
into jail perhaps to rot there for the
rest of his life, he became a fugitive
from his wife and family, a fugitive
not from justice, but from the prosti-
tution of jujstice that masquerades for
democracy in India today.

I say that the first amendment that
Shri Gulzari Lal Nanda should have
brought should have been the amend-
ment of article 22. It would have
been a measure of the growth of de-
mocratic values in our democracy. But
the fact that today Government is
automatically re-enacting it is a mea-
sure of Government’s increasing in-
capacity to govern according to the
canons of civilised government. And
I say that it is more tragic and the
very fact that a3 majority of the mem-
bers of this House have to acquiesce
in it shows the appalling measure of
the moral degradation that the Gov-
ernment has imposed on the nation.

o AT qW WIH (FAT)
IqTeme wRRY, W o ¥ oF @
fagr Sfeefar awrer s g &Y
g7 @7 av At & I F7 ¥ ag qATAT
srear ar & few ofdegfaay § oy
®7qW, 84o FY g faer dw g ar
T IF 9T FETA HTEHT LG 92,
T & A &, ¥ FFA ) foF Forer
Tt FY ahE A g T T 4w fRar AT
SfF =Y gfv fao wrag ¥ 7=t F77 f
73 faa smfenrfes & gafad & aw@e
Q@A F & TP W F 97 FT GAAT
AFAT § | G TR A Y FHTALY,
qe¥o F) FgT 97 fF

“T shall not weary the House by
telling it how exactly the com-
munists in India, who have been
by far the largest number of
detenus, constitute a danger to the
existence and security of the State
which has been brought into being
by thel sacrifices and sufferings
of millions of our people. It would
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be a poor return for those sacri-
fices and sufferings if we fail to
preserve the liberties which we
have won after so much struggle
and surrender them to the merci-
less and ruthless tactics of a com-
paratively small number of per-
sons whose inspiration, methods
and culture are all of a foreign
stamp and who are as the history
of so many countries shows linked
financially, strategically, structu-
rally and tactically with foreign
-organisations. If anybody wishes
to seek justification for our policy
against them in cold print, he can
do so in the pages of the pamph-
let which we issued last year,
illustrating the methods and ins-
tances of communist violence.”

I 99 qId1 F1 @I T g ag faw
Infrq qr fEC ag uF Qae & &7 &
aran fag &1 gawafa a3 qese ¥
g% o W9 ag A fo 3T At A
7 FG0 JIT F TT HT &7 @7 IS
I f gAY fead maesar g o

FA AT AT T 49 F AT 7
AT IF G ITFTEIRE A0 § Fi I2AT
Tifer ok @ =fer fx ¥v &
AT 7 & W, AT 37 AEfaay
Fi AEAR &7 fxm owar q F0E
g arT A3 g | WEEFT Fi gEIY
74 wrge oy q¥adt &, 39 awg 3
gt &, afsq & 99 %0 FaeTr Fwa
§ f& &3 2zwe 31 wemaa faar & w19
T § & dre Fma F aavaRt #7
HeqT FIET E | TH F A AT AIAIHL
q1€ ¥ AMWA T T | FT qEWA qE@
Fma FTATRTH Ao ¢ HATgE R 9]
3% 2 1 qE WA F AT A Fi TG
QT ZHiY ff GsaEAd 418 & Ko AW
gz W1 7w § 1 gune dfefar afia
foq a ¥ 78 10 a9 Fg M, q4
gar agi |« gar g fFw ag & gafeal
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¥ @ g fg@ gW gu T ww
AT F7 FGI SRR S fran, qlEA
qg qF LIVET AT QT

13.15 hrs.

[Surt THiRuMALA Rao in the Chair]

TATLIW F ¥¥ F1g w7 &, gia
3T AFBAI AN E Jr AR WA
HITAT GAFT RS £ | FE W
FTATT TH F| HT TG F qhel § |
ST FWIL gAi 7z "l A ¥ qAATLL
I FW TH TG aa=qT & ©iE ¥
FeA &1 TFTT GGAH T FlqOTFRAE )
wehz Fo 3 # Ay @ § fF Jw
T H oIwy A[roIEew F Ay,
fearas dfefadtss & foy =1 &=
F@T &1 F F170r feaie fva 13,
a1 f& Fgaa ofs@ms 779 7 A
THT JY W F; 71 AX ¥ | gAY
w2THe § 419 § Fa 3 a0 do qlo
grdo & fveame ffa 7 § 1 gd@Y X
¥ FI9 TF "AIZAT CFo TFo FT fATHETT
gam & 1 &% AR & A1 A agendn
mr § wfea wae z@ oW owd fg
HET |WT AT | 37 99 Il F1 @A
gQ 4T qTH 991 39T & f6 1q FA
F Fgd S wEE & ) W g
fegratd & T FegAEqr  HATAT
g & A1 ag FA gAR fow qgd
JET § | .

fag famr oget a1 o fa= dw g
qr1 39 fgq =it T79a 7 Fer av f* ag fgq
TST Age@d 941 | IFE(A T Fi 1T AL
3 A g w91 AfTA IgT TIEE
RIAT 47 | W F3@L, 9&8%e & fea
I =T ar fF

“this day will be regarded by
many of us, though not a red-
letter day, but, a very important
day in the history of the Repub-
lic.” i



IR 73 T27 O urE # 3T 39 A
i fear a1 & guAar § & o
st femgeans | 41 afvfafs g =
g g aw® § $9 &0 A5 Kav
v & I9 &1 @I ZUIH XG
qFA AT IRIT g

T AW AR G4 § ST GHE
Tg o w4 fw

“It is in this light and in this
hope, the hope that these powers
would be very wisely and sparing-
ly exercised, that I extend my sup-
port to this Bill.”

Tz AT faz T T o #7194 HIE,
q&Ye &I FEY A7 | w7 Fif=a v feT
o 3w & gfaerT & 93 a7 &1 mafy
F1E saTET 4% AT | BT o= W
FAT TA AT A A T fAA agET
Ay E AT e wwd AL g B oam
T8 ®1 T AN AT Ry AAT F TE%
gadtfgr @ F7

TET H & Q0 OF 50T 1A Sear
gV T wmA § fam oaffegfy w
TH QW FT AAH T FG K ORAT G
S gy A a7 4 fn afFa e
IR Fo FT gTY F FT AFAT TE T §
T AT Al qv 1 faw &1 Aw AR
gQ F@T 4T “qg FEAT 3AfAT W mar
fe& & S ar 1w # Ao T g
A AFT T A | A AW A
T &1 & fo & g faor avar g 1

¥ 39 9T = ufus GG T q T
Fa FA FEAT AF o+ A
amdE AN faoper ohwe =FF @
FFAT | IO K g 7 FF T4 W@ &
st 2 1| If man is perfect, heis a
superman. 8% WW TG Hfmw T
REAR I EfF 2w § o7 73
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ILAT A | T T AT ST F (AT
agY fzar s, 9w @ ag qAgen fe
F1 U d@ aF T FIT 0 @AT
grm

#q # & ag agm fr fow e &
FEE @A 7 fggena &1 0w 4
frim faar, gmy aga g w9
UF g F@w w74 | fafadw
FAET T AT F AL &, WX AR
ard R w7 2, faw aw 7 3 qife-
feafzr o7 FTomm #1 faerar ==y &
0 W 7 AT AN FEANT FF

3 Ul A ARy gY ¥ grew
®Y § 3 Ua & (A @A & TEY
¥ oAl g e FT § )

Mr, Chairman: Dr, Ram Manohar
Lohia.

«ff qAAEE AT« AT ARRY,
I H RIH AGT
Mr. Chairman: All right. The bell
is being rung. Now the quorum is
there. The hon. Member can begin his
speech. But, at the outset, I would
like to inform him that there is not
much time for his party according to
the division of time for various par-
ties.

. WMo W AAGT wMfgan (HEwTas )
qaafq wgEd, e F Tg out ¥
qA FAAT SR A AfAat w awdE
¥ T 7 7T TG fadr | 39T -
T AT § G197 &7 I @ W E |
g AR & 1 g Aferdt F1 F 7 T@w
o IO A TS 997 W & | I
fow & gra # @ I S Fer Femar g,
IG AT FT KT AT FT A% AT AT |
# 740 srar v o T agIge A
7 F T F a7 Y AT ann F a9
¥ | oft qear A9 H it AT # a2
aw & 1 gw &1, fa 9x e S@nar
arar &, mfgwe @ fF gw e w11,
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g faY ag wrsifas &, AT faeenrg,
e fam% gra ¥ €1 & Iar T
EfFdan @ 3% g ¥ uw 4w
g F AN g aFar fr QAT AW
o957 § I T § | AT AT A
ST 78 &, ;ifw 79 A qroft 919
AT &Y BT §, A TEd Tedy A s
FA | A § 39 gga ¥ A 9
g1 &Y FAT Fg £ g w1 ) aga
FEAYE EAT IfEg, FOw w1
Irfzga gawr fF #wd w9 "7 A
AW § 7 @, A @ifqe § gaer
Fgm fF a8 AA7A= FT WA T
s&d § fF aowe oAy gf &y,
AT T Wi &), 79 TR A F
TG 10 A F1E ¥ W | T2 Toreawar
FTLT {A 97 AT, AW AR T 39
AT F1 3@ F N & T gl faow a7
g ¥ 29 &1 4% & gfgar aen
et § 1 & W 1 oqar | fwoaq
Q¥R A HAAT KT TEAT IAST Faq
¥ us gfagr & w= s ar £ feat
ITET AW JT FA HT IAET AC, ATA-
mfeat ar famfzat are mfear | &
foqfedt art mfgal &1 IASH F
faars war a1, afFw g7 Twaw F
qY F2AT q2AT § % A Afeamnw
femmr = 397 F5 T, AT T A7
& & forg &1 gF, a3 i €1
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g ATTE & S AT are
TET7 AT AT &, TG ATEAT H ATAIOA
femr &Y TF TH A9 T ], TR AT
uarfagi 98 ¥ A7 A FL | TF &
qraey qfa 7 T R AR Y Y
t ) afeT @ w7 AT ww §
Fo G4 a3 7¢ F W qA avea
gt a1 & 99 &7 Afawm 9T FA F
oy ¥ JA 2 AT 9T F e
qgar Somar | & @) qaEsr w7

DECEMBER 18, 1963

Detention 8
(Continuance) Bill 44

FA § A T@H, AfAQ I qAT™
T 3z, AF6T & 39 0T qFHTET T
Hif I Fgr fF afgm & amfes
afa® 1 ¥ # §F gl w7 397 N mAa
grn 5 oF g g d g FoFred
R | W dfT F @ q%g ¥ Ao
frrem smirm = At w@fram faeger
T B T | AT wiawry #y
qI¢ OF FEX FY FET AG FE@ d
&Y TF gER Y O T FA E 139 AR
AT g fRdY HiR gy ¥ grataa
adl & frdt o1 arr £ 1 area wg)
& fF 9 = 3w § Ry
ofaFi F1 qIeT a1 W FH FT qH |
A 4TT GT IAR AT AGT FA
FENE IR IR AT ®TY . ..

Shri Nanda: May 1 just at this
moment interrupt the hon, Member.
He has misunderstood me. The hon.
Member has misunderstood complete-
ly what I said. It was not that each
article representing a  fundamental
right does not stand by itsclf. T poin-
ted out that within that article there
is a qualification which modifies that
and not that one article modities an-
other article. That is a very wrong
understanding.

o TR wAER Afgan: agd w=L1
IR GEE FT g ST I ATGA
B § IR AL I@ F q1 AT
=BT |

=t Ty TRT G E )

o TR AAET Afgm : e @
& JE | T G qG A9 GHAWq
A F AWy H qYoo FUT T
T FTAT Y | A IqH fE ag F |

A IR T € ag wreer At ¢
A A A T FIRAFTT R
IEFT wvEE A gIEAT ¥, gE /WM F
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el e ¥ & | IHET A g
@R ¥ AGT & | ATERY FT FTA
@ HYAT T T § | g O g7
HiaFTI & T@ad @A F1, Y 62 F H=a<
afags & amm 94 &1 1 @ faw
BT uTT § 1 9 Y g 99 g At
@aT =feg |

e =i Fer fF S v fay
9T 8 | TH FT AT FX T@AT | AfEA
ST 9 98 W0 @ § g 99 6 I9Tan
TE 98 1 AER 99 ¢ 9 99 Y9 A @v
ST | SR S IS FT G AT AR
g 1 Sad @ & IEF! I &7 wAET
femame | SwwT w@dwar #1 QO qh
TFd § 9 48 IS T | AR WS
ST ATEE] FAA AET AT @I IS
feo® & @1 a8 G5 AT 9AT § AR St
9T ¢ a8 W gar Ag) e fe T =emm o

st Fao Wo w@ifat (&WT)
FYT 71T git ¥ 99 9g &1 a9 & foq
T AT HEAEEFAT § |

To TW AR Mg : g0 J
dgt T g1 A FT—ifE gaR q
a1 #) aEiag & w9 i X F q@gh
o §—39 G A1 am A @gl )
T S WY T S99 99 Fgl 3 99 gH
T IS AT W W A | €, T 91 HY
gifed |

g ag a% femm T fr sfew
F1 2@, T WR g9 F gfage w
g, @ @ T@ ¥ IgN At
siferR gifaa fr & 1 s s gfoem
F1 =91 FL a7 AT 39 aIq A WY
s T ghn R dmee & faew T,
ufral, dfedt sk wam qfaqt &Y
HET 9T TEHT FT T wfuF e
fFr ¥ 1w A 39 sfhEm &
g FTAT AT AT IHF qEq R
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et fret | gd A s s
TR § TAT R | g T TS T,
fafae Ao, & wf@ awmr &0
fafasr et & a9 gr oW ¥
s fraw R & e w e g 8,
F FT9 99 T &Y Td S FF T
# o fweie ¥ & 1 39 ave oY o) AT
& MT F Tfgw

e wfgF<d dR) FA 7
T FE fggwma § €T 9 @y
¢ 1 5w a7 § smg %1 9, afeay @
qret fagt 1 Frear @ N §, &
TE ¥ ¥ 79 A fggeaa & al &
amfra afawt F1 @A FEd T
A E 1 OF AT A ARG T FGA
& FT AT g FA R, A
FTE qTHA &7 AG @ ST ARIGHT &¥ |
fee IE & qig qTa W9 Fg TR
faerfaen woar &, femgew s Fem
FT, & I1F: g AW F @RI, AR @
AR T o & A AHET & F Wy 99
ST N G L
I H o7 9man g 1 fet wmrr wY ag
dae T8 7@, fwar F1 wemw G
F Hifw gt fowmedy arq 7 5T T
T@EAT § | I W AT ;I A
@ § 7 gn weea § g9 s ar
THEAT T AET | S« I ST T &
Y STEHT GATHAT F FTH FIST FIAT & |
aff st 7 =T g2 AT § &Y 98 T
grar & f g fedt st &1 firemare
F7 &, forefl 1 TR L E, gA AT I
W qt arfa FAT A2 & 1 A @
FTAT § FHET AALEF H qAH AR
AT ¥ T A wv g, A FE
ar< Y dar g @, WA g &, fF
WA I arer AT J&d FF wrEr ¥
@ T FT A FW ) A 9T
ﬁaﬁ@@?%lwi’fﬁw
g} T A1 §E ¥ IAT AR AAIAL
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[eTo Tw waYER ifean]
FHA F e fowm w0 fo,
AT g AvEE 919 & auy WY,
Fifs a5 ag qar A gE W) oA
R ge |
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TR T I AT FE G @R
f& & qzg " 1 Fawr g g fr
STHA HYT W § GA AR FeA T F9A
TIHT AWAT 1 gF W ¥ AU
A g #, afer fasit amwet &
st ag afrF aF T § ) @7 agT @
@ & faoit wwel & fag | & agr 9%
et 1AM AW A, HfEw 0 AT
F1 g7 g 8, f& s geam &
&, A forg & qrer G A ot N sy
& 9 3§ @EA & | §

U§F WA A
Foam g

TTo TN AANET AMfgan : 78 Tg "t
ST QT ST S TG FT ATAAN | AT
AT &1 99 Aifwy fF 98 @ e
et gwamei ®1 990 & o0 g7 9%
FT TATT FE &7 19 & |

g frw =

AR T g a Q) faafaEt /&,
fa=iq wody snfa & oo g8 g
aga 59 far ar, st f oF aga 7=t
I 41, @ w1 faar man, ;Wifs ST
Fefral & a7 o1 A qIeET W 9,
IAFT qg TER AL} AT | QAT FTAA
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this Bill. There is not use bringing in

other things.

To TR HANET AMfga : FTA 57
AT FT &1 @I & | R qq=ar
FA ATAT FT AL G FT | HTAHAT
TR HT AT 3T & | AR 39 997
FTHT FT aTh & FIAT Aot g 5
N FEL FA & IAHT faAT qeqw
& TR T TE 87 I | TG ST
mifaT F|aT A9 §, g TRy & AY
FIAT § T FA 1 FT€ W |

Mr. Chairman: 1 should like

to

understand what the hon. Member is
saying. Law is impartial in catch-
ing up any culprit, whether big or

small.
complaint of the hon.

I do not understand what the
Member is.

He can speak about the implementa-
tion of the law or about the merits of

the law.

Tto T FAET Mfgar: 7g AN
ATEEY F F1AA g, & qqn fr |
% ¥ AR AN AR e
FA4 9§ 1 g freRTd & faems
wfasre foa g &, 919 37 sfawe #1
oY g &7 37 & A e gw #%
forr sy & @Y foraq Fagey, A<
AT gAY 7RI § T WA &9 I §
TS g WA WIAHT a9 AT & Ao 7
AT a9 e § W I 7T F FT
feT @S & Q&Y saEedT 97 ST g
fF & FT =T TG E I )
g AIE FEA MT @ wfed

FY 5@ @ FA & A Ig AT AWK gk A foaw qw § 7w ST |
P AW AR AN A AME I o g faaT F AN AR A ¥ A
MAMAAM g M IG @I gegr a7 &7 § I AR A
ged § W wElw L qg TIHX ANE@ET FAA A FT I

. ¥ wedy a9 Al | A faare e
Shri Nanda: Has that anything to

9% AT § WX qg AAAGE A IH
faae R SAT FAT T AT TG ) TG
oF fagr § g o 5 @ a@ R
sga W=y TOF ¥ M FTT A0RY |

do with the Preventive Detention
Act?

Mr. Chairman: The hon. Member
should deal only with the merits of
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grg A § TFT qqSEAr
# arq FOW FAIF qgH T g AT
faiss foraT A SR A wISrwAr #5,
i@, MRl a1 wonfgast
1 & Fwafael #1 a6 A g |
FHfasw M argae &1 § qOEs
F@ g g wgfael § ar #
St sufe & 419 @ga, K gg AR T ¥
g o g o fF & awat go-qy
Y T8 q=T FIAT 97 | UH FHT 97
o foF war argd Wi & SFT OF gav
NAAF G FE G | 7F § I907 a1
Y Fgd q1 T AT 0 § HI X
g 70 Y @ g a1 A gRT | ag
FEfASH A1 GEATR & T NG THE FT
A safFe Fgfael ¥ TwE T F)
50 a0F & FgAT {7 98 @< 59 fag
g&d ¢ & sl #1 frear #3F
T NF, I T g | W AT SRy
 FYHSH F, FEGAR F ATER
FQ ¥fFT sl 1 wE< 7@
FQ | Ug 9gT T F AT )

T gg O s A St Y ardw
FT Y & gt s Fgfaeet 1 faw-
fee @ SEF I@A U AT Ig FEAT gEAT
2 & o1t S WA aga T AHIC
F A S AT @R | TR FA TG
@ T T gt fr st o) et
I 59+ F g0 a<et F afgwrd
SO TH dYg  SaedT & NI IIWAT
F & o T agel & wfaw 15
I | A Aoy 5w a9
@ "o Afes sar [ feam
T 1 T qeedl F wfyw ag S |
AR 7% W 75 wfeFR 9@ 91 |
S ag A, FAS § qF@r a7 v
Zafera@ &1 STEw &1 fF fae
als ¥ wewl 7 wfgww agE Ifw
agh Ag) =g fF agedi ¥ wlaw ag |

Tamfa AgET ¢ AT qSR T
T W Y R/
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o X AAGT Afgar : F qiw

fae & @ fad 291 8
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% iy & guwsar & ar §
T IR ¥ T S g fr Ao
H AU W WA § aga sarar
FQATHAT G T} | FAR FOA AT
qET W QU FG@T AT | IEET
T A F@ T I qE @
T AR AT g g € fF 9 an
T A gg WA w9 T § fr fegar
forer a0 & ot gt v a7 wat 17
feaem 71 & ? @ fom g ey
T ATTF] {ooo0—YYoo ay %gfm
F JH AW M W | fegEe
aga fea &1 v § s feae gt
e i aw mr & s A &
g & T X G, R A G F07 qwt
@W%luzéﬁrfqa% foo0o0—§Yoo
a¥ ¥ oF A W wET onfew &
faens fadig a8 T AT & | o9
IU 9T g fasig ey € @ s
"R a1 fqRElt Temt & fadre
e & Sfsa gt e =< & fars
& A fade A fqwm g
Wiy sga AT wmEr  ferw
o 1 & @ #g ag
Wt FET SE 5 A aga feaean
ST # HA A 7 wEy g | g
AT WET a9 TWT g | ImEr miEaw
A, I§ AIT A ) S F
e st | w3y e
FAT TR AT TETT 1 7€ FX 74 @
AT & IAH FF a1 T WA
gl T 92 & fr ag weeT S
§ T’ T feww & a1 wfemw @),
& AT T A qq g ag reas
#fga® & a1 TG v wWifs feow
TEES! ¥ AW #IR sARr fawe sy
FW § | @Y & 2 5 O ¥ oo
fAagd & SN AT @ mw fw
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[Ere Tw wER AYfigar]
FEAEF T @ IR A F T A
AT Ig AT TGT T AT AATHT
FifE ¥ @ R, § @ Fgar g
frgw &% 7T § R faaw & s
aegr qew W § 1 ey i
few fofeaar wifaw & ar & &t a@
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Shri Nanda: I am being accused
of too much mildness, and I am really
very much agreeably surprised that I
am something different.

o TW FAE ;fgw : Ty TOF
¥ & 99 o W AW e = Ay
T=aT BT 1 Ak oy areiY g7 £ A
Ffed o 79 F FI W AT A g
G A I AT | E) T OF A
A MO ATF @I AT FE @T AT
1< a8 78 {5 FUsHar & 79 97wy |
YA T F YL TIAT GEHL F FaX
FUFFAT AT § A S¥ /@ T qT
g9l I1E4 | TR WA Afwy Saar
¥ AT T TAX BFA, FF AT TAH,
TP T FA A AAT A § AR
a3 IAFT TEIAE FAT & a1 I 2
AT qAN €T FT TEAA FU ATHA 4T
FAT 8, TH THIR FT T5AAT ATEAT BV
AT AW A TEIR FAET AT @
Fifs g away & B o 37 & e
& anfast & fgers gn 733 20 4=
g aEdy e § faers f #oe
FYE FEAET &7 TR, FAR qegeq A
FC AT gET T F T

qufa #dem, @3 & @+ 0w
T qTH FT AT ATEAT § FIfE GT
AR ¥ TAaGeHT b WY @ % fx &
Fr§ aga faam g 1 &Y a7 9 FE A
Fg 2 fF ag wwe o anfe §
QR g zaq faery & f5 o7 59 @
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T FT T RE | A N W faznd w}
FaeTaT ¥ f6 mfaT o R gr o &
T A § w0 g fF a7 e 99
T 1 ag AT fame SR AN
T g fF gy W @ A
AT FT AFARY F6T FTA 9 £ I3¥
qIT HT G FIA AT § Iq TAR=Y
FITTHT T T g TH WO T
for o fF@ cx ar R & @Y 7@
T fra g fe fegeam & oty
TE I, AT FOOL Fifs TaF
fa T g@ 2w F1 gAaw 7Y &1 gaw
aret gar & 5 ag fewr & & oan
afgar ¥ M 1 g TR TG
surar faamt o w@ oWy & w=fE
ST AT §F GG G AT FAT

St WHEA /T WA (WAL
STHET qTEd,ATEH 1T & & mas s
qTEgrs 9% IH & |

o TW AAET AMfgan: w1 AL d
arér ¥fFT uw, &1 g F fau Ay d,
g A ST & oA fer =
foger 1 7T # %% AT ag g
AT § | FAT HIATE AT A GHH
AN FifE oF Jaey @ 1 Y WOy
FgT ¥T W X FA@T & | ST AN
e a9 & gafaw oo @ @
gt faeea &1 g% &1 gwEr e
FEFT TH & | TG @ FT AIAT I
S T, gAadr aq 3@l aa
7g @ & FmaR FF § F@mr
FEIT FEA FAE TG § | AACEARS
FT FTHIT GeH FU | IF& TTE AT IGT
fe gz =ra FT A, waE e
TGHT A A ATIHT FAAT LG AN
@A FFIE AR WA TF FET AT
St fi wTE ag AT wata € @R
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FIT T o §FY | few T walEr
geeras &1 AW faar @ g, ¢
S Y qTT A w@ieT {1 fgrgew
F amfoRl &1 7 I @A @ R
afew ghar w7 A fwaw @
aifge 5 & gxfaa § 1 9= g
AR GO0 9T q« qH 7§ ATAATE T
o f o for 0% & 9F TR AR
qFT foray FIQ G T9 § T7 UT THIT
T8 ST AT W T AT AT &
o, ATt aa e fF I e
A A AgE F1A ¥ AEEd
firemmdy & 4, ag g 1 afaga @
T @Y fF IER AT wOw geEaR
I afr form g ¥ 3 g2 § gaa &
agr qx £ ALY FT | TILTAT T |
W—3o0 A HTEHT IS &IF X
AN gy | ag I far I &
qryg &Y ST & 1 T I FT OF FH
TR Tars; fF T & FHIA HEwe
Fwr o9 § 93 gg & | 7 fw fag
qIET & ! I gafeg J9 § Irev
T & fF aeETT ¢ Qo wwam fgy Fey
& feaw oF FroeT 1 3T & o FrosT
F 390 agl F U aeed g, fee &
O FT T JIEE HIfrw F @ F
Aagd & qfFE § ¥o—yo TWAT
39 fagt &1 faer & 1 39 @7 w1 &
fag  #g gear w1 AR awE
FIA FT TEINT &1 @T & | a7 AW
T 9X TelvarEE @ sifad ok
& &A1 BT J AAER FAA 1 74
gm #fag | gmarz

Shri Maniyangadan (Kottayam). It
is with a certain degree of reluctance
that I have to support the measure
brought forward by the Government.

This measure is said to be uncon-
stitutional. But I am of the view that
it is not so. The provisions of the
Constitution which are intended to
safeguard the liberties of individuals
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are there, but there are certain un=-
social and anti-national elements
working in the country which have to
be tackled. When this measure was
for the first time brought in 1950, it
was conceded even by certain Opposi-
tion Members that such a measure
was necessary. 1 would ask them
now, can they say definitely that there
are no such elements functioning in
India today? If there are such elements
and the provisions of the IPC and
Cr.P.C. could not be easily availed of
for preventing such people from in-
dulging in their activities, my submis-
sion i’ that such a measure which
vests in Government the power to
detain certain people suspected of such
intentions who if let free would in-
dulge in such activities, is necessary,
so long as there are such elements in
the country. To deal with them, the
Panel Code and the Criminal Proce-
dure Code are not sufficient. Of
course, whenever certain preventive
measures are to be taken against cer-
tain persons and the provisions of
these two enactments could be avail-
ed of, they are availed of.
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But the main question is whether
these powers are being utilised for
political or any other purpose or whe-
ther they are being abused. There
cannot be any doubt that the Govern-
ment has not hitherto abused the
powers vested in them. No unneces-
sary detentions have ever been re-
ported. Of course, due to certain
technicalities or legal defects certain
persons arrested and detained under
the provisions of this Act have been
set free by the Supreme Court or
High Courts. So there are sufficient
safeguards in the Act itself. The
reasons for the arrest are given. Then
there are constant reviews. There is
the advisory board.

It was said here that even the in-
dependence of the judiciary was being
interfered with. My submission is
that if one hag no faith in anybody, in
any authority, whether in the Minis-
try or in the judiciary, it is very
difficult for a democratic nation to
function. If in a vast country like
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[Shri Maniyangadan]

India which has a Constitution and
where everything is done according
to law, questioning of the integrity or
bona fides of every individual in
authority is going to be the order of
the day, then democracy is not safe
in the hands of such people. That is
all what I have to say.

For safeguarding the democratic
rights of the people against those like-
ly to interfere with them by activi-
ties detrimental to the interests of the
country, if the ordinary law of the
land is not sufficient, such a law is
absolutely necessary. Of course,
there is the Defence of India
Act due to the emergency. But it is
only temporary. So for the time be-
ing, that has to be ignored. We have
to enact laws and think of times of
peace. If that be so, this enactment
is necessary.

Some people were complaining that
the provisions of the Act have not
been used against profiteers and
others. There are people engaged in
profiteering, blackmarketing and other
things. Of course, the existence of
such people only shows that such a
measure is necessary. If the complaint
is that the provisions of the Act are
not applied against those people, it is
conceding the necessity for this Act.

It is also not true to say that the
Act has not been used to detain per-
song engaged in profiteering or black-
marketing. In Kerala, for the last
few years, nobody has been detained
under the Act. But the Act was
utilised to detain blackmarketeers, for
no offence other than black-market-
ing in foodgrains. There was a time
five or six years ago when several
people were detained, though only for
a few days, under the provisions of
this Act, in connection with this
offence. So whenever it was found
absolutely necessary, the Act has been
used to detain such persons.

As I said, the main question is whe-
ther these provisions would be abused
by Government. Of course, they say
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that in a future set-up if some other
Government comes into power, that
Government with a dictatoria] turn of
mind may abuse this Act on the
statute book. We cannot think of the
future. Anyhow, this is a temporary
measure, not a permanent one. 1950
to 1963 is only 13 years and 13 or 16
years in the life of a country like
India is not a long period. In an in-
fant democracy like ours, such a mea-
sure to safeguarj the interest of the
common man and protect the demo-
cratic set-up is absolutely necessary.
This has been done in the past and
I hope the Government will make use
of these provisiong for the same pur-
pose in future also.

As far as the present Government
and our democratic set-up is concern-
ed, there is no fear that this measure
will be utilised for any ulterior pur-
pose other than for what it is meart.
As years pass by, the number of
detenus under the Act is lessening.
There are only a few now detained
under the Act. Of course, when cer-
tain incidents took place some years
back, more persons were arrested
under the Act. Now we find that in
several States there are no detenus at
all. In a few States, there are a few
detenus. That only shows that the
Government has been very careful to
see that the provisions are not used
for any purpose other than the ones
intendeq and set forth when this Act
was passed.

It was stated that this Act was un-
constitutional. That very question
was raised in the Supreme Court and
the Preventive Detention Act was
declared by the Supreme Court to be
constitutionally valid. In the circum-
stances that prevail in India, we must
give the power to the Government
which they will utilise with proper
care.

5 go WYo qAWH (FMYT) : G-
qftt AE IR, AqE=T FrA fore A w3ty
g w1 WY 98%% IF SEET &
fae #z wer § 1 35 faara &
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fom & sma™ o & Qa1 HFEAT IIEgAr
g ®Y Ay ot F W & g
g gAY Y Fifaw a5 § 5 g
2w ¥ Pxfaaer swisT w19 ar gfeaw
e 1 g F JragE W TS O
gure-fanft qe@ §, faaer qEaar
FA F fag qaE<t w17 ] TEA
B30 g & A wman & fe o
A 3w K OF qF AT ag@<T 7
g fa & mafy qess 7% agrg W
W@ #R gud avw fedw sw e
®T &, A1 IT SHT T T&LT FT & |
FT FER & 79 T F17 8 & o=
F s AN F1 fregae fear e
%, gara-fainey 91 qog &, SAEr
AT et FraTEgt ax U s
ST, TET FILATIAT HF § IT HT
T 91 /% 1 ARk ¥ FF § 1S
FTAAT FT TET FRATT gY gl g AR
TE AAERT FEA AT AT TG
FY F1E IET TG & 1 & 7Y @A §
f& a9 * Hafa 1 I 9IF |

w9 7y faq ogeht T 3w @=A
# 7rar a1 /R I9 9 959 §E 4 a
#1 =t wwER qE@dl q4qv gal
AN g8 I 99 I qGT 9,
IART TEA F1 9G7 47 | & FwAAT §
fr 5w a7 ot aga & S ¥
TAH @ FT G X a8 e frar
ar fF 7gY, feearer qOar ww e & WK
S THHRT TS TE W A O e
AT TH FF &1 TQ TET @ AFA |
e & 39 @ g fr 3w § ag sMA
TIHTAE T AT T &, Tt 39 58 X
HX & T §AT aGAT § F, Tg
FT 29w & faw wA 91 @ o8
TEAT A1 e P A0 s
g =IHeT 0] kAT A FAG §O9g
ITEFTF1 TN OF A gRAe fFar mar
2, S9! 9% T AIE T @I 2 |
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JET F WTER X I A qumn g e
ag THTHE g1 S WI | § 9 g
F 97 gafeay At &, dvqq @
geT Irgar § fagl 7 f& ukw
s # fgear faan qr, fom ey
#T WEIRT 1 a9 &, T WL g §,
ITH F9E ¥ W T faom et
qEATAT &, T T IT a1 F1 A TC
g 3 T F ATy B9 o
FAAIITAE F T AQ A AT
39 AT A A AT E AT I qAv
F fraT fFY & 7 a1 a1 7y ey 9
ar f5 a8 9 Aoz oFe @ a1 3@ avg
F A A AT FET &, TT T WY
faem & 1T aqw feay ST, 99 @
AR 1Y ¥ AT @Y TAR! G FY
fem smm | R W F 9 AR
g ya9 #dt s AgE A}
IR FZI A 5 57 FTF FAT F7 T
9T 3T &Y, §9T A AR AUA gAY
# A g T A BAw FG
# qo wigar § 5 o wda A
Y WEAT @7 gureEEr facer Ay
IR W odq, efaEi &
sfa ST o fa@y qr, ;v SE FY
AT Tg FLFTT TG FT @ & 7 q”
T WA IW F qIAA g |

¥ us A9 FEW O AT gE@HT
safy ag &1 TET T &, I8 q9qAr
ST | AR AR ari &1 e
forar AT @ weT Wl & fF & o
AATEERY F@ &, g & fowrs
FH W & | AT g6 939 F TH
e gz fow &1 Fmfe
TR 7 3Ty W feaed & femma
¥ 1% @7 FT oy 'y 9fy fEew
¥ fears ¥ 91 39 9v @) Ay faww
o gfear w9 &1 @0 A R
ag AITE=Y T AT TG {Far @
FaT 3 37 g€ qg 9 % a8 79 9w
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[ @o AYo Fsi)
F ge §, T2 ARAT § 7 qE OR BR

gEAE & faems v @ gwar @
¥fr a1 ¥ farars a8 & TFAT 81
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FATX IO MR § G FT FIAR
oy # ¥ qurorATdY e 43 &, § wrawy
Fa fF guroE o@l & @ @
AT Y g@E FT A 4% §, IANT
e fear mar & AfEA oy w7 oot o
T FA & g @ f5d @t &
sreaa freeare 7Y frar T € s
fTge o TRAT TF 23 Ifaaw aFix
&, I qATELF ATHT Ao TTo o
Fo dro F FT AT, TgT & AT
T gfrafaee ag § w9gA & ATO
F FAfas F qvg qTsT QY A, MmA
qE T, THIAT I HR IFF A
ara e a8 wifas g3 38 7R 39
&7 AT ag g i 9 F 9T A 9 A}
Y AFFEL F WA A AW F I HT
T & 717 foar a0 § 7 397 93w
FY qeg qarh ot 1 foar § fF g9 A
T &7 1T AfFT AW qF N TR
FTE AT G AT AL T A@ Y
TF & AT AU AR Y F 8 A
fefewa gead YR # g1 @
I ToIfaE g 8, ar T o srafagy
FT W7 STAT (AT & AHA AT qF A
frsft £1 A FAT F HIT FRER
aZt o &, gery &7 e A
war 1 & @ wgm f ag fadfer fedww
gt & afer fafewa feva & 1 78
fydfea fedmm a&f afew avw1e #1
Pfaferer fedg & sk Tifafera
fedg ¥ 7z AWTT AT F AT
F1 foary #1 Fiforw FA & | FF
T FT AT a7 SrAT A Arenas
FF ¥ @Y g frar smar § 0

g ATy 29 fw fyafes fedumr &
fr1 fra ot & firemre feam ww
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&\ orw v wY R @ s
T ¥ ¥ fawar fomr ar, faegiy ow
I TR WRIAT T WEE ¥
Y, frgir T st B gdar F
qAT grrSgartaat F faars IAA)
TR FIT A Fifww F @, I
ficwme foam T W omy 3 R
I faems =St Ty AT Srar €
TEATE T g T HAT Jremsqardy
3% faems FoE=r FTA #Y a7 gE
FAAT B IR FA AR IR
gerrg 9T #1 firegare fear strar o
e g UEE g ¥ SR
faars =t @ fr =1 fer g =
& st ? SR gfamd v owd
FF HIT greSgartat & faers
FEATT FIA FT FAAW FY 4, JEY
w@X & fau 4@ 1 @ I § gfea
% &1 ghw & fog @er #<% fadm
#ST @EL, T TUT T FT FQ@ T |
I fgars = dwmar T s few
g |37 aE Ay fas
o famr & @€ & 1 AR O sy
AT 49 & | 3% fgars e
ff qat @187 & A W) T T@I.
g AT @ T | GAFERAT § q@ a9
TTE ) owTe N AT 3G fw fER &
faeT® ga® TEare fHaT AT §
ST Yo dro HIT Fifw 36T 939 F TFH
AT gEEr §, Segid afda & &
T, WEgeT FTEZE & fAq uF W
fear a1 fomW FoFe gEa &1 @™
F<h g8 F1 A1 £ A7 a9 § FATL
ITF GG ATAT &1 TT HT IT 94X
qFEwT 7 {2 7 AR 3w fyafer
fe¥ow uae & qga A& afews feha
s afeqr w9 ¥ dga frwee #¢
foar a & | r3 aiferiie § @are ssTT
TAT qq AT T GFRT FIA & fAg
Teg & WY U g w3 fear @

464
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arfs arfaa & wmr 5 SR faeg
G AT FITW T AT ITRT gAAT
F fay 99 ¥ T @I AT qF |

AR =T A T T g
# ot a3 # fgem o §, 99 A=
FY gEr # AR K amgar g R
T IU qF f5 @ awt §F @A
mafy qgm N gew@ 1 TR fuy
At oo W freEme € Al feda
o1 3fear ¥ aga frowe & ) IR
Wi fgg ¥ 919 99 I faETER
FT AT AT A IGHT JAAHT FY
4 | wrwr 37 @9 o ¥ fog wfws
¥ 07 < gy Prr T 2 A R
¥ dgqi § feda =omw Ifewr s
F g fregare & WA weg &Y
fede amw ifem w7 & FAge #§
fregae frar mar &, 99T w3w ®
foar mar § 1 S F B2 FT AT T Q@A
37 ¥ Fgr fF g FAR ¥ ST oA
ZaR fReY wgR § <@ AR qH F agh
TZAT qg | & q@AT WTEar § sy
e f& ¥ Y gfaE g @
T4 & g A8 T & A A & ?

of oF I A T fFogim
FE ¥ Igar dfae Fax ¥ faam &
§ Fgam wgar g fF g FR &Y
worie ¥ fedha s sfsar & 69 s
FT a7 @ § 1w dNfE ok
AT awdie #1 9gT 9 T 48
Tyt Y AT | THY 29 | av fafaeex
gga F wgr 91 o AAdr 0T 39T
a7 fawr & fag @1 7@ 4ffs 1 SER
iz ft § qoar =mE g fr afa
F TA T | qG TAQT FIAT S AY
fergena & & 1T 99 weadd
& fer e s w1 &

AIERT Al #i faw awdfEw
FHT F fAu TRwTE w9 & fifaw
& W & | T A9y FAT & Ar
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fedm ww sfear o, dmwr & @
AY T A 91 faswar § a7 & qraar
sgar § fF feam safaal 1 e
frar mar & 1 faoett weR ¥ free
FT %5 To §o, 8 o Fo AR vo
To Fo ¥ fawr, AfeT fray sy
frere o o § 1w o & oo
& Tgar § i o= F Ay F g
TR F Frfewr &, % 99 s
g, wifeeey § fra fgma @ @
§ fr ag ST FT I qHT FT G
FifF § g J7 STx § fF fafiees
HEIRT ATATT g} W qHT qFC ¥
Fmfal & faams, = & faw
aifast & faems | 9z #3 g1 qwar
g 5 fafreex g7 @mt & faams
HATH W@ AT AWKEET FAA FT
TR FX ;ifF Igia fafreel &
Hg aF JO7 9 T § qATEt F QA
¥ @R ¥ fgwg 78 & F ag iy
TE AT FL G | A FgT L
qTS A Z° AT FY W § 3T AT,
ag FIEHIY AUAT gHAT F ¥ 9T Ay
aTg e &3 & | W 97 FervEy
FIA T TET Z1 WT & d g7 FA
F OET Al F A AWAE AEET qq
2o zumg i fomr # P §
YL W qF 7T ALT AT, 7 A A
waarfaz a7 ar 7§ §, 99 &
7 gAY AT F OF g6 A4 A
qIq J15 T Fq F § | 57 F fgars
T AT E qg AT AT LT FT AA
g ar fo7 wmam & \eE g, AR
AEAT FT G AR AZY 5 1 TE IE
& fr wop wiferedt 3§ 7o AW &
fgars qaew A 4, FP AW ST A Y
gz for o 7§ 77 WA 0T e
AT FTAT ATEAT F T SAAT a4
forer § @ gomTT ¥ AL AT

“Prosecution of thought is

illegal.”
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[t To HTo FToff]

HT |¥ AN BT @S FEET o 97
zafqr s & awmar g f5 R @
AACEET FIAA F AAANGE T0F
TR T BT RICAG AT AT AT AG
TAT R |
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14 hrs

# ot ot M9 § @1 g Ao
=Y ST FGFAT AT AT T IAT
g2w ¥ fufqeex fafrex 71 @7 @7
F JAT AT | FF AT AWIEAT G
AT FATH F1 AT Aqv {17 wfeE
F FEal o) arfEefat @ 9EE
q1, FTEAT FT AIGET 97 ST 9T I
IF gW 9N 3@ ® ¥ fF g yam
A A9 g7 § T @ ¥ 5 Ay
¥ Fei @y €, wfrardr TAT v
FT G §, g1 "To dlo T TF W@
g f oo ww e F7 as § AR
g T wre @ @ ¥ fv Yo
dro e F1 TEF aEr @gv @ WR A
Fg @ ¢ | o s fafeex s9an
F Fz FY, FAGT HT A & G HT
@ d oF, § gEAQT AT AT Y
A FT WL IG I FH AT FT
Y 0% ¥ W At | Ml
i Fr feeae #XF S9 W @
fear strar @ w=eT AT | W FTEA
frm & FTX T ERIT | S ASgRL
F fag =gw, o famat & fAo @5@
N mfzarfeat & faams @€d, I
F faoms | WY TH FEA F AT
gha & FIfF w7 T agEa & | &
# FEER A9 F AT A & 1 &
# wag ¥ 3 gE AT oA
T A B wA gy agr Aoy, qfw
& ggan =rgar g froame 3w F a9
T FA KT A FT, GLAT FAA
F A &% W Aay A dedr 3E
wats @, s 3 fem A gE #
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T I wRT | uE e o =i
gElT A W9 & Aoa) w197 &
THs w3 o famr adt wm, g
q& fawara &

Shri Sachindra Chaudhuri (Ghatal):
Mr. Chairman, Sir, I rise to speak
with sadness and sorrow and not in
excitement, nor to make an impas-
sioned speech. I will at once say that
standing as I do for individual free-
dom, this is an odious measure, this
Preventive Detention Act. If it is
justified it is to be justified on merit.
I have however failed to understand
the criticisms that have been levelled
at this particular measure. 1 follow-
ed very closely the speeches of my
hon. friends in the Opposition. The
first of them was by Shrimati Renu
Chakravartty. Her speech was mostly
ridicule and invectives, barbed shafts
at the Minister and the administration
of the Ministry. She did not point out
anything which was really any con-
demnation of the enactment as such.
But what she did point out was this:
that according to her, in the actual
use of this enactment, there has been
persecution of a particular political
party to which she belongs, and it
had not been used for the purpose of
putting hoarders and black-marketeers
behing bars,

I heard Shri Masani too who went
into the history of this Act, and also,
to what happened in countries like
America, England and Ghana. My
short answer to Shri Masanj is that
while, it is very interesting to learn
the history of this particular enact-
ment and of similar measures in other
countries it is equally important for
me to point out to him that it is not
our concern whether America, Eng-
land and Ghana do have or do not
have such an enactment for the pur-
poses of protecting their liberty. It
is their concern and mot ours. I do
not sce any comparison at all possi-
ble between those countries and ours.
Our country is a federation of many
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States; we see and we are convinced
that these States make up one
nation, but there is a variety of
peoples and ways of life, a variety
of ideologies and a variety of religions.
And the conditions which obtain in
this country do not obtain in the
United States; they do not obtain in
England and do not obtain in Ghana
either. Therefore, it is idle to make
this excursion across the seas, across
the Atlantic. If Shri Masani had been
here today, I would have reminded
him that an Atlantic excursion often
ends in a Titanic disaster.

I also fail to understand why after
16 years of Independence of India,
when we have shaken off our political
shackles binding us to England and
America, we still have an intellectual
slavery. We fTeel that whatever is
enacted and whatever is done in Eng-
land or America ig good! I should
request my hon. friend to turn to this
country, its requirements and its
needs.

Then, I listened to the speech of
Shri Frank Anthony. I speak in sad-
ness and with pain and sorrow when
I refer to his speech. I do not know
whom Shri Frank Anthony repre-
sents: I take it that Shri Frank
Anthony represents only himself he
is a nominated Member. I do not say
anything about him personally, but I
refer only to his speech. His speech
wag ful] of abuse entirely unsuited to
the oratory of a person who has re-
peatedly in this House, and even
today, reminded us that he is a lawyer
serving the law, and that he stands
as a protagonist and a supporter of
the law. The language which he has
permitted himself here would certain-
ly not have been permitted in a court
of law. He has condemned the poor
magistrates who only try to do their
duty. He said District Judges were
put on the Advisory Committee, and
some who are qualified to be High
«Court Judges are also on the Advisory
Committee; but they are tools of the
Gomernment, henchmen of the Govern-
ment, and that they are appointed by
reason of favouritism, and are prepar-
ed to carry out the least behests of un-
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scrupulous Ministers and an unscru-
pulous Government. If I had been
a lawyer, as he is, oppressed with a
consciousness that this Government is
corrupt, the judiciary is inefficient and
subservient to. the Government, I
would have at once got myself struck
off the rolls, and not bowed to a
magistrate or a high court judge who
is devoid of responsibility and un-
inspireq by justice. He told us how
he had gone to a high court and, ac-
cording to him, by reason of his legal
knowledge and art of argument had
persuaded a particular high court
judge to rule against the Government
in a matter where a decision had been
taken under the Preventive Detention
Act. Was that particular judge also
subservient, or is it Shri Frank An-
thony’s case that by reason of his
eloquence, or brilliance in law nd
his exposition of the principles of the
Preventive Detention Act he persuad-
ed that judge who was a person under
the domination of the Home Minister
to give a verdict in hig favour? I say
all this in shame and in sorrow; that
anybody who is a responsible Member
of this House could possibly condemn
by invectives and not by concrete ex-
ample, by using such terms as unscru-
pulous, inefficient, etc, and indulge
in such a general condemnation of the
Ministry and the administration of
justice.
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Shri Masani and Shri Frank An-
thony, both feel that the Preventive
Detention Act shoulq be there. They
say that a particular party is endan-

‘gering the security of the country and

that party has to be put behind bars
without any trial. Equally Mrs. Renu
Chakravartty says that anti-socia] ele-
ments, hoarders, etc. should be put in
jail. It is not necessary to find out
whether they are in fact hoarders or
profiteers or not, but on mere suspi-
cion they have to be put behind the
bars and she says we will support
that. That is, after all, the net oqut-
come of her speech.

If we go into the history of it, in
1919 when there was the Rowlatt Act,
we protested against it as a lawless
law and yet when we came to enact
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our Constitution, we considered it
necessary, in our wisdom, to provide
that a Preventive Detention Act may
be enacted at any time for the purpose
of the State. As I said, I value noth-
ing more than individua] liberty. But
for a long time in this country, the
individual has to subordinate himself
to the family, the family to the village
and the village to the State. If, in the
interests of the State, it is necessary to
continue this evil measure, it has to
be done, because the Government can-
not abdicate its obligation or its duty
to govern. If it does that, it 1s not
worth its name. If for that purpose,
it has got to have this power, it must
be given that power. To punish is-
creants who already committed an
outrage, there are other ways open.
This is only to prevent civi] com-
motion and attempts at subversion of
the State, creating disturbances in the
life of the community, stopping essen-
tial supplies to the community, ectc.
For such purposes, this enactment has
to be used.

I do not know about other States
as intimately as I do my own. Some-
thing leaps to my mind—the burning
of tramcars and people going round
and round dancing, as if they wecre
savages dancing round their victim.
1 am also reminded of the time about
a year or 18 months back, when there
was difficulty about food anq some
people were egging on the hungry &
poor to try and prevent ‘foodgrains
being conveyed to scarcity areas in
a regulated manner. These pecple
who go and foment trouble of this
description mlways keep behind the
scene; they do not do any overt act
which would bring thom within the
purview of the law as enacted in other
enactments. Then how is the Gov-
ernment going to function if it does
not have power to prevent these peo-
ple who are ready with a match stick
burning things? It is for that purpose
that this enactment is o bc used.

There is a tested safeguard in the
operation of this Act which is to be
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found from the publication circulated
to all Members. At least in West
Bengal, where there ig the largest
number of detentions—258—fifty per-
sons have been released by the advi-
sory board, that very advisory board
about the wisdom and independence
of which such aspersions were cast.
I am not happy that in my country
conditions still continue which neces-
sitates a Preventive Detention Act. But
at the same time, one has tc subordi-
nate one’s personal rights for the pur-
pose of secing that the State continues
and progresses.

I adherc to democracy; I worship
democracy and I agree with my
friends here that democracy is made
up of individual liberty. But that
individual liberty cannot possibly be
set up as a bar to uphold the rule of
law. This axiomatic truth I ask my
fricnds to take note of I would ask
them in an unimpassioned way, in a
practica] way, to consider whether cr
not this measure is the correct mea-
sure to adopt.

1 am not talking of ths emergency.
There are other rules to take care
of that. I am talking of the ordinary
normal times when the spectre of
hunger, spectre of want and illiteracy
are abroad. Every one of thos: who
suffer from these disadvantages is the
right material for being instigated in-
to violence. There are unfortunately
a small handful of people who are
ready to take advantage of this for
their own private gain. Is it proper
for the Government to have power to
contro] that small handful of people
for the larger benefit and greater
good of the community and country?
If we put this to ourselves that way,
speaking for myself, I have no diffi~
culty—I stil] have my sorrow and
sadness—but I have no difficulty and
no weakness in me which would in
any way permit me to say, I withhold
my support to this measure. Regret-
fully, sorrowfully, reluctantly I say
this evil measure has got to be sup-
ported until such time as the aimos-
phere is better and cleaner and our
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friends who are there all the {ime
ready to take advantage of the defi-
ciencies in the country have been per-
suaded by measures other than put-
ting them behing bars that it does not
pay and that the community has got
to go on whatever our private indivi-
dual rights and individual feelings
may be. When that time comes, I shall
be the first to say, take off this odious
enactment from the statute-book; do
away with it and let us also oblite-
rate the memory of those horrible
times when we had to take a man
and, put him behind bars in order {o
prevent him from doing grcat mis-
chief to our country and our people.

Shri Manoharan (Madras South):
Sir, I rise, on behalf of my party, to
oppose this untrustworthy, unscrup-
ulous, obnoxious and undemocratic Act
which is before us to get our approval
for a lease of three more years. I
am perfectly convinced that our Home
Minister, Mr. Nanda, is not really
happy in bringing forward this Act to
get our approval. He might have
spoken something in justification of
the Act, but I am afraid whether
he meant what he said, because I
think two considerations have heen
agitating his mind. One is political
obligation and the other is nis moral
duty. Unfortunately, his political
obligation has conquercq his moral
duty and hence this Bill.

I submit that the Preventive Deten-
tion Act is a blot on the statute and
it is a nasty projection into the statute
which defies proportion. The talked-
out intention of this Act is to preserve
the security of the country. You know
security is not a commodity of 5 parti-
cular individual. It is an issue
common to all the people of this coun-
try. Having seen to the motive
behind the Government, I am convine-
ed that the Preventive Detention Act
is not for the security of the coun-
try. On the contrary, it is for the
security of the ruling party,

If Parliament can be taken as a
mirror to reflect the true spirit and
aspirations and anxiety of the people
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of this country, Sir, we all know
the reaction of the people of this
country the moment when Chinese
aggression on our country took place.
We are all for the security of the
country and everybody is conscious of
that fact. We, Members of the oppo-
sition, are in no way inferior to the
members of the ruling party, either
in maintaining the security of the
country or in seeing to it that the
country is prevented from invasion
by foreign people.

The pilot of this Act, while intro-
ducing the Bill defended it by saying
that it is for the security of the coun-
try. While the Defence of India
Rules were being enacted in this
House, we were told again that it is
for the security of the country. There-
by, I feel the government of the day
is making an open declaration to the
world that our country is suffering
from want of security, not from out-
side alone but even from within. I
think it is an open confession on the
part of the Government of India to
say that we cannot depend on our
people, we cannot depend upon the
sense of values and proportion, moral
duties and responsibilities of the
people; it is an open declaration on the
part of the Government to say that
we cannot hereafter believe the people,
because in order to secure the secu-
rity of the country we will have to
depend on statutes, Acts, enactments
and the like. I think it is shameful
on the part of the Government of
India to rely on legal luminaries to
rule the people of this country. Al-
ready, we have got the Indian Penal
Code, the Code of Criminal Procedure
and so many other enactments which
deal with particular situations. But
the ruling party is not satisfied with
the existing laws. It wants still
more, and the result of it is the Pre-
ventive Detention Act as well as the
Defence of India Rules.

Another point I want to stress here
is, the basis of this Act is, according
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to me, power and nothing but power.
The intention of this Act is to curb
the opposition and to disturb the de-
mocratic thought and democratic tra-
dition which we have built for the
past so many years, based on the
liberality of thought. Therefore, it is
high time for the ruling party to re-
frain itself from this gbnormal non-
sense anq irrationality. The well-
known philosopher, Fenelon, has
rightly pointed out that power is poi-
son, which corrupts the conscience,
hardens the heart and confounds the
understanding.

Sir, now I want to quote from a
famous author to prove what power
could do and what power could make.
Here is a quotation:

“My Mistress—Power is my
Mistress. The conquest of that
mistress has cost me so much that
I will allow no ore to rob me of
her or to share her with me”.

‘So said Napoleon. What is the reac-
tion of the author towards Napoleon?
The author says:

“He (Napolean) was selfish,
self-centred and the dominating
impulse of his life was not the
pursuit of an ideal but the quest
of personal power.”

1 quote it from nobody else but from
the lotus-eater of Kashmir, our Prime
Minister, who has written a book
entitled Glimpses af World History
(page 361). Probably, he was not
aware that the very same paragraph
will affect him in future when he be-
comes the Prime Minister.

Therefore, I am satisfled that the
‘Government of the day has come for-
ward with all these measures to main-
tain power. If the outcome of the
Goa elections is a pointer, I can safe-
1y say that the day of doom for the
ruling party is sealed.
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I want to submit another aspect of
this Act. I want to know whether
the ruling party is convinced that it
could maintain the law and order
situation and security and integrity of
the country only through laws, Acts,
amendments and statutes. Are they
afraig of the people and their sense
of co-operation? ] want to know
how many Acts and rules the ruling
party want to make to maintain the
integrity and security of the country.
Has the Government of India depend-
ed upon the Acts and rules, and not
the people, for the maintenance of in-
tegrity and security of the country?
The continuance of this Act, I sub-
mit, is nothing short of the prolonga-
tion 'of the lacerated idea on the part
of the Government of India that the
people of this country should not
hereafter be counted upon for its sup-
port. If that continues to be the
view 'of the government of the day, I
am very sorry to point out that the
Government cannot hope to steer the
ship of the State for long.

1 am afraid that if the Preventive
Detention Act is continued, the demo-
cratic traditions which we have built
up, based on the noble idea of libera-
lity of thought, would disappear. Only
the other day, an hon. Member of the
ruling party was saying that this Act
was not misused by the government of
the day and that the minimum num-
ber of people were arrested under this
Act and, therefore, it is a clear exam-

ple that the government will not
abuse the powers. That may be a
good argument for him. But if he

thinks genuinely that this Act is not
being abused, it is very sparingly-used
and less number of people are arrest-
ed under this Act, T want to know why
this unwanted Act is still kept in the
statute book at all. This Act will
give a strong hand, I am afraid, for
the executive tyranny to continue un-
fettered. The Preventive Detention
Act, according to DMK, according to
the Members of all opposition parties
and according to the genuine demo-
cratic sentiments of this country is a
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cobra in the garden of democratic
thought. Hence, I request the govern-
ment of the day to scrap this Act, as
soon as possible and see that normal-
<y is maintaineq to prove that the
bona fide of the Government 1Is
sincere and not intentionally debau-
cherous. Therefore, the sooner it is
removed, the better it will be for the
country, for democracy and social
values of the country. I hope the
hon, Lady Minister will convey these
sentiments to the Home Minister, who
is missing now, and see to it that
this cnactment is dropped so that we

can have real democracy, which we
all cherish and value.
Shrimati Subhadra Joshi (Balram-

pur): Sir, is the word debaucherous
parliamentary?

Mr. Chairman: I do not know the
cor:isxt in which it was used.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It is not unparliamentary
but may not fit into this context.

Shri Narasimha Reddy: That word
is there in the the dictionary,

Shri Manoharan: I did not use it
against any particular person.

Shri Prabhat Kar (Hooghly): He
has used it figuratively.

Mr. Chairman: I did not follow the
context. There is no question of these
words being strictly parliamentary or
unparliamentary. It all depends upon
the context. Anyhow, as gentlemen
we do not normally use them in ordi-
nary conversation.

ot WrTER W Wi o A9t
wEg, ¥ affrm @i 7 e
g | # 2z favarm wvr § fr el
F FiAT F7oAHEY, Ay awlE Ay
A FGT TH RV g TH ATARY
& verr Ty =fus 0w & faw
Fzg @egT ¥ Io WIED oI
1834 (Ai) LSD—S6.
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T G AR W F awdT ¥ Ay
a3 a3 quE fad o @ § afew A
¥ a7 g9 & 5 39 w1 F wea
¥ AN 9 A gaa g ! ogw
a7y R 5 FvEr w1T oW
2w &1 e Fife s & fog & ar
Faa 3o firt I7 safFaai & fag & oY
=g 3 W & wifz & sar &
AFaT & fam wF g aw o
TV EH IH F I ©F ¥ 3G FF avaaT
# T TAT & WA 50 M7 FQA
g 77 7% A= F @y frar § AR
afavy ¥ @t w7 art & A 97 Tyes
Bl SO AW a% uE ¢ fEouy wAE
faw zafam @om wr 9r v §Ew
A fsft o @7 Im o@ew ¥
gHftr s o v g omET o
sty mg & fmor 2 9% =g ¥
= & 0 =gt ¥ werSanr
wfat & w.f5% zw ST @0 "R
SE & O & AZT oAwAT o
& g afe g <@ #1q7 #1 @ e
%, aY g9 39 FT 3T fASee FT 9 |
ST ATHATET & EE AT F AT3—gH & ¥
forg avF @ F1% qTE ARG FA—-
2o F ey o OY wieat & o gAR
FAGE HT AT AEAT & | fud gw @Y
ag TE Ty, afew AW F T9H
qEfe a7 FRdt € | w9 AR A F
AT & ag arq ez gy 1f g fw qar
FT9T 39 W § Iifew, o 5 T gt
FT faqro &% | w9 Ot A e, -
faze Mt & @EEw, 3o Aifgan, 7 w7
fr fegrgeam &7 Fgfaes ot #1 &7
F@ & fw 8F #r@ =fge | Frfe
arEt A w31 6 3q AW & WiHfead 9
a3 a2 94 arei #1 OFa F oo, st fF
TqEa TAAEW T § A A
afsfafaa mart aga s §, T&r
FTAA e 1 g8 THI fares & & 7Y
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[ swraa a1 wrE]

Fgy, afed FEEE B Fefie
aTdl FEAT @, TN FT w@EA T
FgAT &, AT F1 qrofee qréf
FEA O ARt g fremaw §
o FF wawE Aey, o F gt
o T edifas mifeat &1, g
W ¥ faga & fgars #m9 F@ g, X
afEat ®, M f5 oaga g, @
niwfead o eds-amfeas &1, I
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AT FgAT & 6 Wi wrT aeew A OE

|TST TTET | 39 79 § ag wfw & e sy
geer a1 fafseex a3 & fau
&fg 7 g1, 37 & a1 & qat 419 F TRy
IE | A Qo Fo TTAT FEIfAE
qEt & T & 1 ot WREE a1 o ¥
Fgr & f ag w-afer ofadz § 1 3w
fraem & & ot wee et 9T At A &,
SAFAXA W IEH TS AR T4 |

9 W F1 JAqT F fgat F wfaga w0 Me. Chai There | -

~ r. airman: ere is no poin
as) &l T FTA HTFEQ: ! of order. I have understood him.
Members are free to talk anything
they like. We cannot ensure the pre-
sence of every Member here before a
Member cxercises his right of criticis-

TR 3 AT 9T gW qF TF &, A
g @ 5 7 aid-fae &1 oSt
qrad g WEA &, F1 SAF  wead

AT FLATA & | T HIE g WA &
e ot g &1 7t gaTa a-feR
T FA §, 39 F I g7 IT T A
T AE F g9 | & 7@ AT FT GRAF
gt g 5 wrrfaee @l a1 wegfaee 1
fergmara & g7 frar oma, wifs W
fea &, S & swdE & waga
ey, FEAmAT $IEY, A FLT, a1 A
A GIHT FEAT &, T W A & AL,
afer 3@ o § fafaw wfas o<
WIET SIEEqTAT F1 A19 qTg @A F
gfiwr &, afs o § FeddE
T & g gATS 94, fag & wfq awn sy
afas 9 A gama & 1 3w foo
qffeafs & gn =ed & f5 Tgfme
el w1 FEfw @, afer
Tg AT 39 W F AW A9 & 5 5@
Frpfee &l ¥ weRtd d SeafwT
ufaizg & fa7 #1 9= @ a7 W
Ffaee qEf § 4T, FHE o Fo
Mo, FRE? mag AR g v
I S &, {9 w1 gaen amae
FaE, Sy Top =, fram,. L

=Y qIN qregq (TEeT) ¢ qATALT
TEIRA, WA TF HI€qT FT I & |

ing the attitude of politics.

sl WrEa W ;T gwmid
aerea, & § fan ag 7y & fF a0 Ow
am gz 2 5 Fwfiee o ¥ e o
qrEt & Jar, st MareE, ¥ 9g wivar g
o T § SHHEE Feaeq 751 far
TAT | T AT A SHHEF FAWA !
qg Fwarae 39 NN ofaiza #7147,
A T AW FT AT W GIAT FI
g FfAST F a1 93 afage
FT [T ATEY & | W IF W H TH
qea &, T A g e qF FeA F
qaee Fq § Qv I # o fEfea
fedam wFe & AT a8 FT &A1 AL

Ffe & s g fF Frgfaee ot
# st ) At W g aee W
¥ N ¥ aeal T GG 7@ IR
F s g fr wegfaee ot & a0
ot Migga F@%, I FT gAY T8
W & | & arwar § 5 wegfee ot &
S-qfeT cfaden w9 § | JfeT o
T W A OF A A1 At @, 939 W
N AME AR GRET A wAET
Ffsw & am 9T afasqw  FAT
ITEaT &, @ TR # fyafer fedwm
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TFe Tifgr WX I F 1O 99 AwfE
FT T FT FMEC | (Interruption)
T am &1 T Qg 1 77 aga awr
5 § | A T T AW A Q¥ e &,
Y f 2w &7 e 7T gL ¥ fag
Jaq &, A T F Ty frdfer feuw
UFE ¥ AE AT FE AT Afge fow &
1T 98 I9 dcdl & I T A%, IT AT
IR F AF |

Fegfaee arEt & wvadi &1 § Fgar
AT £ 5 37 Fw § W S get w7
T g @1 7, P AT T4 A0 99 W §
fo 2w 7 seaTed Fv a5 Afaw FAT
ag 17 3F 2 % 2w H Seqmaa A wAr
A =T w A a7 T, AfFA At
FY AT FFT F I § AT QL qGT,
fom & e A9t FT qow AT T
[T | F[ FHfAET T F RE T Aq
[ qRGT TG Fa R @ 3w oA o
FTAT-TTATE FIF AT &, FT ZIESA &, JT
Hedl # T ¥ ®EET IS FL AA-
e & qrg faeare F3@ a €, 39
FT TH FTIA &1 TG0 T F a2 fopar
g ? W F qred § areEady § ar
FT 3 W AT FT GGF TG FQ G 7
™ uffeafs # fadfer fedm o
4t agf =rfgy ?

Y §TS UL : gH A AT ATEY
& 5 3@ w77 1 niwfeasd o 5%-
AR fead & fawrs fraaT geawe far
g

WA AT IS : TET AT
IFR 41 9y §? 9€ 9§ 9
g7 1
Mr. Chairman:

to stand up again and again.
please sit down?

I do not like him
Will he

Shri Ram Sewak Yadav: On a

point of information, Sir,
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Mr. Chairman: Well the hon. Mem-
ber please sit down? There is no point
of information wunless the Member
gives in

o TR FFAw agT ;o (TTER) ¢
A FgEr 45 10 & | § $B TEwy
qRAT g |

Mr. Chairman: He has not given
in for you. I have asked him to
resume his seat. There is no point in
standing up and intervening in the
debate. If there is any point to be
replied, there are other Members who
are going to speck and they can refer
to that. I am not allowing much time
to the Congress Members. If he is
willing to answer you, then that is a
different matter.

ot T JTF TArea ¢ qg IAL &4,
=T |

W WTHEA |1 WA §wrafa
eiRg, & ST F 9w #7 faAr q@ &t
S AT AEAT § | AT S,
o Aifgar, ¥ #F77 f% <21 W I@m™y,
afs 31 FE F m=wad q@m |
I g1 fF ST I9En wE-aee
ofaiizw, si%-Amfead a1 g &
figerrs a1 et ez e & Jamt
a1 el & fgew, S 39 23W F g
X 59 FT qa1g FAT I8T § |

T W JAE AR : AFT GIET
& fgaTs =T IATaT AE W} |

Y WETEAA /T WA ¢ & 0 I
AT ATEATE | AT HT ARG & | A
a1 97 7 qg agt 0¥ oF faard
AT T | I FqETE AT ¥ HeATT
qY §9 SR1g AT | UF g ST TaEr
¥, gt & THF GIFT AT &, T T
fam a8t wan fF g9 Qeifeds adfe
F gIE q ATH-TW FT TAAT FV A
faa, W AR AT 9 {AT ALY a9
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[ wag &1 wNR)

fear, famr w1 afcorm ag gon f g7 e
qSIF AET FT JAGT qAE W FART
& ¢ | 7g 59 A qawg 7 Fafe g T,
FifF a7 39 W Y sadT o,
FAT, F AT &, I B AT A § AR
SHFafafafa a1 Ty
Taqq fear e faafes oo wae &
HAAT I F1 AT FU | I KT 0
fem o fag @@ ov Azt @y
T, 9 1 qr gad U wdA F
TAT HR AT TET AT AZART T@T R |

J9mfT wET, F7 77 A F A
FAT 7L A2 ? 9w aga ez
Fgr st § fw fafwa 2ot § 72 FIAA
g R, wAdwr § 44 3 7O fu,
Feafaer arff A1 Ao, AT
TFTA, A FIT AT @I fA
qarsfes = wi% wwow A0 0 37 7
5 o AFard7 2 a7 ar a7 A 9 T
ara &1 % 707 Feyfaei & figams w4
9T a4 § FII TE-5ET AT T, AT A7
TRATT # A%t T 7 0 F o F o4
sfefE¥oT 9T 917 78 397 1 39 %
afezfr®ma 21 a1 7 21, #feT waaa
F e F4i &1 qET S Ag v ang
T =1fge fF wudeer # 37 59 ¥
AEA WrATAEET AT o & qae
FHAF, HACT, F1 2T FT AT TE | FOW
fF g g @9 v 99 3w & wr aan
FF gar, 99 F wady zA@r ag
fadw AT gga goar 7 @ T

14-40 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

TZF 9T FiFT &r o fogra &
JET R AfET e 2 frogEy A
T FATE 7z ®F X 4% &, 39
AHTT AR E | R A CF AT E |
0 arg 7g & oA R # wrq
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gafaq adf §, § s § FMA7 g@ fag
agY & f agr o Q4 ar dv orfear w9
e &, faawe arEf fad fey qref o
JT qidl AT A ofegrde & ot qrdf
FTFTL F T @ T gady anfeat F Aav ar
gzeaqe, g fggeam ® gan § 44,
foet W7 @Y aTq FT TWT STANT HIAY
aret ¥ fAg 7Y F7Ar FJEy E AT AT
F3A &, FUT FOT IF § famam oY
w4 & 1 fergrary @ 9 madaa
aifear & 9% A% ww qF FwdA
797 F 7Y faer &, wlea | 9 sraan w0
331 Fa47 fa7 30 wgr 2, vafag
freT ot weEY A7 a% &1 7 fArg &
T7AT 1 7z fas zafag g & #7ifw
FAm q3TH F I Ooar @ w07
frar 97 & mizr s, wsur tAard
FTTAAT 50, Ad 300G TrAg g 2 fa
T A AT FI F @ qE &I
TRITT WA IATT AT Arg fAm
CE

fx3fzar fedoa &1 =rgEFAc
1 2 7 gy Fepfarr fam s
#fir ' H oy 97 g o &1 z@aifas
FIT FIT FAT S | ZH AT e  fF
AN Frew_ & f3AT6 TTF0 3T
fwar g FTAT AT T T 99T A
TZd #q129 39% arg # | W wifedrrd
Z, Etwartwiiay ¥ M o0F 9% Ta
g, gwiatady Feg §, IAn faars
FI0 AZ0 ZHTT TTWT ZAT &, FqT 0AT
30 W AT 209 ATTHRl AIT TIA |
¥ g7 7 7T w7 § 6 7w A
ST ot sTawT § AT 39N F1E TIAT
F73 F1 wiforo w47 8, TS9P faATh
g% I e @ o

drzaiae feafr ¥ w@ gEn
qTg AT T FTA § a7 Iq FAT B
F41 AT AT @I ], A TF AR AWHT
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qrEa AITAT g AT AL TF FAET
fag 7 ot *gr f& SO gwar § O
T AL ATAT § | SHFT AT AT § |
a7 At F wfads # ¥[@ W
oY THT F4 fF a7 4 A9 9TR
AR 9% QAT+ g a9.g
ghege fogfa goe 2w ® wfus
faAt a% =or | Qo fogfa & fra vt
F1 TH FAA F A=A AIER (69T
e 3 faar fer 2R wfaww w7
I Y 3T SF AT @l F 7R
T @ gH4 & Fifh doe Fre feafa
F FTI07 TZAfq ¥ IT T FAAT HY
gz #T fear § fa9 & wee e
st aufdr &1 g AR @ fF oag
@R & faay o &1 & fagens et
FE F ANFFT GF | WL AW
Fafsas oY & gEdE g qT qTIE
frafea fedma a1 gaga w<ar =nfew
affeaa a@ T FHA F | FEET
T ag g fr ga% wewia safag a
afaw § fr ag @ w&Em & afyw 7@
W@ A AFATIT % FF A1 wzangad
FHIT &, 9% TAFT IAMAA A F T |
T FHS H 9 & &fwa & o &
ag g ara 2 fr 38 739 & mifaafes
Fea AT fF AT qET AAAT ¥
T AT FEATT 2, g7 dfwezz FimA &,
X fafex smegaaw & 1 & Fwean
g & Bar £ arer 97 § T97 ATTFITAR
g | =g zafag fis g4 aradTa agean
IS JIFT FT F1E AT AN F 1 WAL
ag gaay § 5 ag naAde T auga
2, 981 sFeRgA" 2, WA Sgaedr A
T omeHr FEATT A1 IART FRAT
arfea 5 & Q&Y FAeRIwE oY FAgT
maAds T AfAYeT TSFR A8 w4,
# ZElTRr AT § | 47 a8 QAT FT FFA
g7 AT FLHFA &\ TAT & q@ IH
W FY af= /Y 7 SR ShegdET §
I A @z grasa § R [
aod & fr ag FraTe g & a1 aEi—
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(feewwiyy)  afraare amgw @B facer
@ & 1| IR gt Ao fr qraiT e
IR I FIAT ARY & IF FAT F
a1 fRT o ag SO g ¥ |
R I agdfe ag M fafw
arfeai §, BT e arfeat &, IaH1 ST
FT IAYT AT T &, A faear &
Fa TF #T9 & fou o6 w99 1 Iqeq
FT FTE STE F | 1% q@Q fF w09
qET & %R SEE AT FG JAT AZE AT
q 39w wife Ffe s7ar w1
FT @’ w@r faar § 1gw dw A
AT AT FA AW § | AgT qAFFa g o
T GEY AT T AT TS | W qqoq AT
At g, mowr a0 ww oW
g € 1

oy oufeq #1  Taa@ar w1 ya o
gt g afF §F wmmd @ A
qAAA ¥ TARAE | §H FAF T How
T @R X TN ogifear €, I
Ay W@H el & 9 Al &
frz = wiwa i A=Y T A7 g
g1, 39 aFF T 7L &7 FIfagr oy
FH AMT F WMT § FA FE AATITA
F 4T | B9 FT IF AT F FAGF AGY
g v fodt agex 1 far q8, faam
FAAE AITAR A e @ afEa
gn 7z awad £ {5 7z #mq fad 39
qZIT W AT F AU & N1 zE AW Ay
FHAT F ATAET F FAL F S(AAT
ared & 1 g Tfag faadf #x ada
H &F &1 11 9T 991 77T AAAT | T8
F faw 39 afeat & faw &, w9
TATET aeat & a7 2 S aedies
& Feaqdd g AGT N FFA & | W
Fgand g fs wpz amasy & 1 g
F1 AMAr g AfFq a5 T ATE
F AW 9T g1 Qoo T el H
o%E T wFA & we aar fEar Wy
ST & &1 oft W w57 5 a3 Jem A
o fEEY S § o w1 agr Ay
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[=Y wrTas #HEE ]

FAAT FY WIFT F IT AT F1 gAY
UFT TAA F1THY TG [T AT £ )
1T T F IEA H AT GGHET A@A
%) w # (feE) g wy
qreET {F qAgK 7 W FW § | i
o TF FFIT H IAF EANA Fgr AT
for et at & wf g o A w3
ag Y 7 = & To ATE0 o o o,
foF o aeFR A auayar gar o fE
Srafe & FTH G | GAR AT AI0IT
SfY 1 91 ¥ 7 FHATT F AT FL@ATE,
g gwar N, % faan i s 78 s
Tfg oA Fm e F fem #H 7
TRTT TEY qTET M TY A & S T a<g
Fr g 7 & At & A= oft & Fgaw
37 1 fadfer fedom & ag 982 a=
FX |

wF wiew @ fowEd # a9
TZT AT F Fog F K FATH FIATE | FAN
TeATAY ATE A den, qqT gwre Sifgar
Ay 7 Fgr f a3 wma 9w 1 Afaw
A fwmd gz 2 s wwas aw §
T FT qALT A FN A 2, I
T FE AT FT AT E | AT TTEAR
T GAFAE AT AR F AT A FI
I4 A A B AL F AT 47
FTAT A F1 IT0EA & AT TEAS 2,
St 29 5 ofA o oA FR 2 AE AT
&, 1 gt & frk gfmmfrdt 777 &, we
37 TZF FAT ALY AR § qAT A1A-
aigy & W # PR o o garT
7z waand i fam e qma &
q#wtr’r(wfqgw T 9F |

qg #1974 qgT WAwET § AL A7
arg¥g ¥ ATt & A A fEIWE
fz £z 9t § o7 fam £ faadl

A T & FCU ARA FAXAIWMEF

afiy TR & | 9T F @KE F HwAS

Fi
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Shrimati Sharda Mukerjee (Ratna-
giri): I rise to support the Preven-
tive Detention (Continuance) Bill
which seeks the continuation of the
Preventive Detention Act of 1950.

I have neither the gift of eloquence
nor the facility of fabrication which
some hon, Members of the Opposi-
tion Party have demonstrated and,
therefore, I can only give you the facts
as I see them.

Indeed, this is a curtailment of indi-
vidual liberty. But it is also to the
credit of Government that in spite of
their having this very arbitrary power,
the total number of arrests during the
whole year has been very small. The
statement furnished by the hon.
Minister shows that approximately 284
persons were arrested under this Act,
and out of them more than 260 were
arrested for goondaism.

I and the other Members of my
party cherish our individual liberty
Just as much as some of the more arti-
culate Members of the Opposition do.
It is not willingly, therefore, that we
agree to  this arbitrary power to
empower Government to detain such
bersons as may cause harm to society
or as may harm the the security of the
country. The very fact that
the Government want to extend
this Act for only three years is evi
dence of their bong fides. As Oppo-
sition Members have said, there is an
overriding majority on this side of
the House; therefore, if the Govern-
ment were to decide that this enact-
ment should continue for 10 or 15
years, I think it more than likely
that they would get the support of the
House. But the fact that they want
to extend it only for three years to
tide us over this period of unsettle-
ment and unrest wijthin the country
and till the danger which faces us on
our borders passes is an evidence
that the Government appreciate the
importance of individual liberty in our
country and want to have this Act
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just as long as conditions in the coun-
try do not settle down. Therefore,
much against my personal conviction,
I do think that in view of the pre-
sent condjtions in the country and in
view of the fact that there are in
our country diverse elements, so-
cial, political and religious elements
which can be incited by people pure-
ly in exploitation, purely to gain
their own end. So long as these con-
ditions exist in the country, it js ne-
cessary that for the general security
of the people the Government be
empowered with this extraordinary
power.

Now, let us see what has been al-
leged against Government. It is al-
leged by Shri Frank Anthony that the
Government are unscrupulous and un-
principled. Yet every five years this
Party has gone to the people and
come back elected with a large majo-
rity. If it was unscrupulous and un-
principled, woulq the people of India
support this Government in such a
large majority in three elections held
every five years?

Let us see what the passage of this
Bill will mean. First of all, it is the
first and primary duty of the Gov-
ernment to maintain peace and order
within the country. Secondly, the
thing to consider is how far individual
liberty is in fact curtailed. What is
the justification for curtailing it?
Here, I would like to agree with the
famous writer who wrote on liberty
about 100 years ago. I think the same
principle prevails in the world today.
It was John Stuart Mill who said
that the only purpose for which power
can be rightfully exercised over any
member of a civilised community
against his will is to prevent harm to
others; his own good, either physical
or moral, is not sufficient. That is the
yardstick. Is individual liberty going
to be exercised in such a manner by
some people ag to harm the general
society and public security? If so, I
think we are entitled to empower
Government with this extraordinary
power which temporarily curtails in-
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dividual liberty guaranteed to us in
our Constitution.

Our Constitution has given us in ar-
ticle 19, broadly speaking, three fun-
damental rights. The first is freedom
of speech, which means freedom to
criticise established order. Does this
Bill in any way curtail that?- So
long as you do it in a peaceful, or-
derly manner, there is nothing to stop
you from criticising the Government
either through the press or on the
floor of the House or in any way you
like. But if you speak in a manner
which will create public disorder and
incite violence, then the Government
is entirely justified in seeing that it
prevents such people from doing such
things which constitute a considerable
risk to public security and to society.
Therefore, this Bill provides only a
precautionary measure empowering
Government to exercise its power to
detain a person before he can cause
this risk to society and the country.

The second right guaranteed is
freedom  of association which
means the right to combine against
those in power, the right of public
speaking and public meeting, and the
right to organise protest against the
Government. This also is not in any
way affected, provided all these things
are one in a peaceful manner in a
manner not calculated to incite vio-
lence or disturbance.

It is in respect of the third right
that this Bill effects a curtailment—
freedom from arrest except for breach
of law. That means, this Bill em-
powers Government to arrest an in-
dividual before he is actually proved
to be guilty of a breach of law. If
the Government have to wait in some
cases, like in the case of goondas,
where some political motive js there,
till an actual breach of law is com-
mitted, I am afraid, as conditions are
today in our country, it may be to
late. I know in my State when the
States reorganisation question was
on, and we wanted a separate Maha-
rashtra State there was considerable
violence and disturbance of the peace.
I think that could have been avoided
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|Shrimati Sharda Mukerjee]
if some sujtable measures had been
taken before we went as far as that.

Shri Nambiar: The Act was there.
You could have used it, in gooq time.

Shrimati Sharda Mukerjee: I said
‘if they were taken’. It is left to
the State authorities to decide whether
to exercise a certain law at their
disposal or not.

Shri Bhagwat Jha Azad: You can-
not understand it.

Shri Nambiar: We have understood
it. I8 T

Shrimati Sharda Mukerjee: That
proves my point that the State uses
discretion and restraint and except

when it has to, it does not resort to
detention,

15 hrs. -

What I am trying to say is that al-
though the PD Act is an arbitrary
Act, nevertheless the Government
cannot afford to act in a manner which
violates the provisions of our Consti-
tution which provide us with funda-
mental rights in articles 19—21. The
second thing is that if the Government
is not cautious, it cannot get the pub-
lic support that a government in a
democratic set-up has to have.
Finally, it may be interesting to know
that this Act was passed in 1950 and
due to the Supreme Court’s judg-
ment it had to be amended four times:
1950, 1951, 1952 and 1954. The Judi-
ciary found that certain parts were
ultra vires and in deference to
that we had to amend the Act. One
may say that the Government has the
overall power in the country; still the
Parliament in our country and the
Government in our country are not
supreme. The Judiciary can hold the
Acts of Parliament as ultra wvires.
I do not agree with Mr. Frank An-
thony when he says that the entire
Judiciary is influenced by the Gov-
ernment. He gays the Government is
corrupt, therefore the judiciary is
corrupt, so everyone dqown below is
corrupt. That is going too far. For
the last 17-18 years Government has
maintained peace and order in this
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country; that is itself evidence of the
democratic principles which we gbide
by. There are no arbitrary laws such
ag in those countries which my op-
position friends admire. I had been
to some of them and also to the Asian
countries like Indonesia and I know
that freedom is nowhere of the same
standard as obtains in our country.
So, that goes to the credit of our
Government that while maintaining
such freedom, it had to detain only
about 290 odd people, 260 of whom are
goondas who violate public security
and terrorise people—there are not
many political prisoners—or people
who have broken the law in the name
of reiligion or other ideologies. In
conclusion, I say that thig is not a
penal act but a preventive Act, for
the purpose of the safety and security
of our people. Even at the cost of
temporary curtailment of individual
liberty, it is entirely justifiable, It
requires the support of Parliament till
such time as we tide over the period
of unrest and unsettlement in the
country. And, therefore, it is impe-
rative for us to give this added power
1o the Government,

Shri Nambiar: Sir, it is my mis-
fortune that after eleven years, 1
have to speak on the same subject.
It was in 1952 when we came here
first that this subject was raised and
Dr. Katju was there. When I spoke
in 1952 on the same subject, I had
come out of the jail after 2} years of
incarceration under the provisions of
this very Act. Much has been said
by the hon. Home Minister about the
constitutionality of the provision. But
he has forgotten to sce the Directive:
Principles of our Constitution:

“We the people of India having
solemnly resolved to  constitute
India into a sovereign democratic
republic and to secure to all citi-
zens: Justice, social, economic
and political: Liberty of thought,
expression, belief, faith and wor-
ship; Equality of status and of
opportunity: . . .”

After seventeen yoars of -Congress
rule, have they managed to progress
even a little towards the achyeve-
ment of these directive principles? To-
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day we are in the midst of an ec-
onomic upheavel and crisis; the com-
mon man, the poor worker, the mid-
dle-class employee and the unfortu-
nate wage earner all find it difficult
to live because of the rising cost of
living. In these conditions the hon.
Minister speaks of article 22! He says
that because there is such a provi-
sion, he can resort to preventive de-
tention indefinitely. But have they
kept up to their promises prior to
coming to power? When they were
not in power, they called such mea-
spures as lawless law—the Defence of
India Rules, Rowlatt Act section 144;
they called them all satanic law. But
have they become lawful law imme-

diately after they had come to
power? It was in 1948 that the
States starteq preventive detention

and that within 12 months of inde-
pendence it become a lawoful law.
Mahatma Gandhi and our leaders
taught us that the people must be rous-
ed and must be made to act; But by
this lawless law, the Government are
not allowing people to act or move
forward. The Preamble in the Cons-
titution =ays that opportunities should
be given to all. But we find the
contrary hcre in practice. The rich
arce becoming richer, the poor, poorer.
What is the opportumity ieft for the
commonman to act so that he can
come up to an equal level if it is not
to be through their action? Can they
believe that the Congress Government
which promised everything will bring
them all? They say that the people
are acting once in five years in the
clections the hon. lady Member said
so. Is that the only way that they
should act? The hon. Minister the
other day referred to unaccounted
black money. This money came into
being during the last fifteen vears of
Congress misrulee.  Why  were not
people allowed to intervene while
this sort of accumulation was going
on? When people moved they were
brought to book with the help of this
merciless law, lawless, draconian law
and today they ask: “What is the harm
in keeping the law and if we wrongly
book, the advisory board is there to
release therm?”
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History shows that all who work
for workers and peasants were put
behind bars. But can the hon. Minis-
ter say with al] his conscience that he
has booked the culprits who create
economic crisis in the country, who
inflate prices—one of them at least?
On the other hand, they booked hun-
dreds and hundreds of workers’ and
peasants’ representatives and put
them behind the bars. In effect they
say they are working as the tools of
of the vested interest, when this law-
is brought into play against the people
who struggle for their progress and
for better living conditions, for which
the Congress itself stood for 85 years
in this country, and for which Mahat-
maji sacrificed his life.

Shri Tyagi (Dehra Dun): Are you
sure than those activities were legiti-
mate?

Shri Nambiar: It is for the legiti-
mate rights that the workers and
peasants did it. What else is there?
By the implementation of this Cons-
titution, is the worker to losc if he
gets equality of opportunity, or have
the vested interests to lose? If the
worker is to be obstructed by any-
body in his progress, it is by the vest-
ed interests and the Government be-
comes the tool of the vested interests
to oppress the worker, to protect the
blackmarketeer, the rich and money-
cd class. That is why the Govern-
ment ave still coming forward to keep-
this law on the statute-book.

I find therec is 3 sort of co-ordina-
tion or rather a consensus of opinion
running through the minds of Shri
Masani, Shri Frank Anthony and the
hon. Minister of Home Affairs. In
one respect, these two fcel that the
draconian law should be used against
the Communist Party alone. Their
complaint is that even once in a way,
here and there, because of the pres-
sure of the people, they have to book
one or two blackmarketeers, sugar-
hoarders anq businessmen in Delhi.
As a lawyer, I like the lawyer-Mein-
ber, Mr. Anthony, who spoke like that,
but both he and Mr. Masani join to-
gether to attack us by saying, “Why
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do you want this law except against
the communist party”? So, “ban the
Communist party.” I can tell you
what the Communist party stands for.
It stands for the benefit of the poor
man, to create suitable living condi-
tions and better standards of living
for the worker, the peasant and the
middle class employee. We have no
vested interests. We have no support
of the black money in this country.

If the Communist party wanted to
have such powers, they had an occa-
sion to do so in Kerala, when the
Communist party was in power there.
During those 28 months, so much agi-
tation had been created against the
Communist party and we were at-
tacked from all quarters. The Com-
munist Ministry refused to resort to
the Preventive Detention Act. The
other day, in this very House, the
late-lamented Govind Ballabh Pant
asked one of us here as to why the
Communist party in power had not
resorted to the Preventive Detention
Act, while it was in power, and if
the Preventive Detention Act were
used, we could have saved the Gov-
ernment. We never wanted to cling
to power like that, because we felt
that we must act on the lines and
traditions of our national movement.
Even before we became independent,
the Communist party of India stated
that it did not want such draconian
Jaws {0 be restored to to suppress the
people and cling to power, just as the
Congress misrulers are doing today.
Therefore, we never used it. So, 1
can assure everybody—unfortunately
Shri Frank Anthony is not here now—
and Shri Masani and his followers that
the Communist party is not a party
which has to be opposed on the ques-
tion of this law, because if the Com-
munist party had occasion—and it
still has occasion—to rule any part of
this country, it can rule without such
a law, because it has full confidence
in the people for whom it seeks re-
dress. Therefore, this is not going to
be used by us.

I must now point out to the hon.
Members of this House that two hon.
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Members of this House—Shri Dasa-
ratha Deb and Shri Biren Dutt from
Tripura are behind the bars under
the Defence of India Rules.

Mr. Deputy-Speaker: We are now
on the Preventive Detention Act,

Shri Nambiar: Yes, but both the
Defence of India Rules and the PD
Act have the same effect. From Tri-
pura, they are the only Members
elected to this House. The Congress
wanted to put up a Raja or g Zamin-
dar against these two gentlemen but
he refused to accept because he knew
that he would be defeated at the
hands of these gentlemen. I think
that these two hon, Members are be-
hind the bars for more than one year
under the preventive detention mea-

sure. I can say—I may be excused
for saying it—that the Government
is shameless and even today they

are unable to put them before a court
in order to punish them. or to give
them a charge-sheet. The Govern-
ment are doing nothing, and those
Members are stil] kept behind the
bars, and are prevented from coming
to this House. What has happened
during the last twelve months, when
the Defence of India Rules were invok-
ed to suppress the people?

Shri Nanda: We are now discussing
the PD Act,

Shri Nambiar:
ventive.

Yes; both are pre-

Mr. Deputy-Speaker: They are not
the same. We are not concerned now
with the DI Rules.

Shri Warior: The Acts are different,
but the action is the same.

Shri Nambiar: It was only yester-
day that the hon. Minister said that
of these two things, one is sharper
than the other. That is what he
said. He uses a sharper weapon.

Mr, Deputy-Speaker: The hon, Mem-
ber is a seasoned parliamentarian, and
he knows that these are twg differ-
ent Acts,
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Shri Nambiar: I bow to your rul-
ing, but what I say is that those two
Members are prevented from attend-
ing the sittings of the House.

Mr, Deputy-Speaker: He can take
other oportunities. Now we are on
the PD Act and not on the DIR.

Shri Nambiar: I agree, It is only
the decision of the District Magis-
trate, either to put them under the
PD Act or under the DIR behind the
bars. Both the provisions are there.
They have done it like that. I may
submit that 33 persons are still be-
hind the bars in West Bengal. That
is not accounteq here. That does not
come under preventive detention be-
cause this blue book conveniently
kept them out, and it comes under
the black book, which is the Defence
of India Rules.

Mr. Deputy-Speaker: We are not
concerned with the Defence of India
Act now. They cannot come under
this Act which is under discussion.

Shri Vasudevan Nair: We can cite
examples as to how this Government
could misuse the powers that they are
taking. We can cite examples how
they have misused the powers.

Shri Nambiar: Not only that. In
Maharashtra, more than 61 people are
behind the bars. In West Bengal,
more than 33 are behind the bars, and
orders have been issued in regard to
Uttar Pradesh and other States. If
all these things are put together, what
does it come to? It is the suppres-
sion of the feelings of the people.
Last vear, in November, when the
DIR was brought in, they had an
opportunity to put them under the PD
Act or the DIR. They resorted to the
DIR. Except those who come under
this, others were released. What
happened during this one year? Was
the defence of India jeopardised by
the Communists or their followers?
The proof of the pudding is in the
eating. Who jeopardises the defence
and security of the country? It is
the anti-social, internal elements who
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do it. It is not the¢ Communist party
or their followers. The Communist
party and their folowers were work-
ing hard durnig this one year for the
defence of the country, to improve
the defences of the nation. But, on the
other hand, in their shops, in the
stock exchange rooms, the anti-social
elements were acting day in and out,
and they have corrupt, black money,
and they are creating so much of con-
fusion in this country. Those fellows
are being supported indirectly by
Shri Masani and company, and also
have the blessing of our hon. Home
Minister who says that this Act, after
all, is there. “We keep it there, and
I am not going to use it against them;
I am not going to use it against the
workers.” He saig yesterday—

Shri Nanda: I do not want to in-
terrupt needlessly, but it is a total
misrepresentation of what I said. I
myself stated here, and T acknow-
ledge, that there does not appear, to
me to be adequate use in this respect
at least so far as this legislation is
concerned. It may have been the
DIR, etc., against the hoarders and
profiteers and all that. I said that.

Shri Nambiar: Yesterday, he stated
that the workers have the right to
demonstrate, and procession on etc.
but if they resort to strike, then he
will have to use it.

Shri Nanda: I never said that. The
hon. Member insists on saying things
like that. Though I said that strikes
in these days during the period of
emergency will have something of
an antinational flavour, I did not say
that the Preventive Detention Act
will be used against them. I said,
“Please stop short of violence.”

Shri Nambiar: If that is so, I stand
corrected, because it was my impres-
sion—

Shri Nanda: Wrong impression.
Shri Nambiar: I am prepared to

correct it. But there is one thing. Can
we have an assurance from the hon.
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Minister of Home Affairs that this
Preventive Detention Act will not be
used against the trade unions and
the working class if they struggle for
their legitimate rights?

Shri Tyagi: Violence only.

Shri Nambiar: Never violent. The
communist party has made it very
clear repeatedly that it does not
stand for violencee. We do not
resort to violence. They are al-
ways putting forward this pre-

text of violence us cover to attack
the communist party. They have
been accusing us of extra-territorial

affinity. Now they have nothing to
say. When the country was faced
with aggression from a communist

country, it was the communist party
here which rose up and defended the
country along with others, Now
they are unable to use that pretext.
Still Mr. Masani and Mr. Anthony
attack the communist party and ask
the Government to ban the com-
munist party if it could, because the
blackmarketeers and others who
oppose the directive principles of our
Constitution coming into realisation
are very much interested to see that
the people’s voice must be stifled. It
is the communist party with the
working class and the peasantry be-
hind is bold enough to defend the
cause of the workers even at the risk
of going to jail.

Sir, to me jail is nothing new. For
several years, 1 have been in jail. I
have not built up a bank balance nor
am I interested in any business house
in the country. I do not receive any
money from any business concern.
But why did I defend the cause of
the worker? When the national
movement impelled us, when the
poor men of the country were op-
pressed by the Britishers, we joined
the movement to help the people.
That help comeseby the strength of
the people and not by the mercies of
a certain leader. That strength is to
be mobilised and galvanised. We,
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communists, wanted to serve that
cause, for which we wecre thrown
into prison by the same Draconian
laws which the same Congress lea-
ders opposed once. Now they find
those laws convenient to keep them
in power. The taste of power is such
that they are prepared to compro-
mise on even their elementary prin-
ciples.

Sir I was surprised that nat even
a single Congressman with some con-
science has said that this is a Draco-
nian law. Even the hon. Lady Mem-
ber who just spoke said, “it goes
against my conviction and my feel-
ing, but stil I have to suport it.”
Why? They support this Bill because
they are in the Congress Party and
they are intimately connected with the
vested interests. Otherwise, how
cun you understand these speeches?
The communist party never indulg-
ed in such a sort of thing. Our con-
science is very clear. We work for
the ordinary man in the street. We
have no other purpose. I can tell you
in : ! humility that never in the his-
tory of any country there was any
occasion when a communist move-
ment or a movement of the workers
or peasants could be suppressed by
law. If these people have got the
humility to study history, the future
history will teach them. Hitlers,
Mussolinis and Tojos have not suc-
cecded. The nco-Hitlers and Mus-
solinis also will fail, not because
communism is something sacred, but
because behind the theory of com-
munism, there is the desire of mil-
lions and millions of toiling masses
of this country. If today we do not
have the strength to challenge the
ruling party, the day may come when
the working class, the toiling masses
of this country, will challenge them.
If, afraid of that danger you are try-
ing to put a ban on them . . .
(Interruptions).

Shri Tyagi: Workers will
support us.

always
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Shri Nambiar: The Gompanies Act
has been amended to accommodate
flow of money into the Congress ex-
chequer from employers which money
was utilised in the elections against
the people.

Some hon., Members in the opposi-
tion and a portion of the Congress
Party including Shri Bhagwat Jha
Azad—used to speak of socialism—but
I understand their socialism now—
have joined together in crying hoarse
against the communist party today:
Even after 16 years of the Congress
rule, they want this Draconian law
on the statute-book to suppress the
communists. God forbid, they are
not going to have that opportunity.
Let them change their method, the
sooner they change, the better it will
be for them. I may say here that
the communist party, the working
class and the toiling millions of this
country will not get suppressed by
any Draconian measure, whether it
be Preventive Detention Act or DIR,
but we will sacrificc, and stand by
the people and defend their interests
1ill the last.

oY ¥q00 ‘Mo Y 1 T
", fagnft v o 9 7 wmg s
TAAL &1 H T ASAEATET g
af-Td qradr g7or, ot afEgar
T F&1 fx Fmr arvor & i oorA AT
FET FTIA A gl T4 ST 70 2,
fom 1 arm ATy wT AT 4r
# 727 maw ¥ wrg oft Afmom ¥
fodzm wam 5 7% 37 a3 7A@ X
ff o &7 araarar, fredv= o
B FTAT & T T HGT 97, IF FAT T
39 TF AT FITAT, F1T F FRELTO0H
F WA T AT AT A9 AT I
qw o7 Ay foar om0 @ owgd
faareoia a9 & #wiw g7 AW W
WAT TE 4 | 97 FT GO 9 2
§ e sgaeqr wmaw 1|y w7 A
AfFTfrr s ¥ ? gaad A fFIT
UST qAIT B, I A 9F T_T G
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# 9 3W A BT WA AYAY g
JAg & | g9 fod I Ay wgA A
T qw 93 A ey w7 o= fod gw
IF FTT FT FET F147 T8I 7 |

o S FIT 39 99 T 9 8,
TE TH IW KT JWAT FRT  GAC A
FEEIIT FT AT F FwATT FATUT
ST 7ET 1 39 3w Ay Fife-w fe smar ¥
g9 FT a7 AT | IF A ER I qE
smew faan & fa &7 39 3w & wiig A
S|FET FATT TG | AT gW og faaw
o 07 TqT g7 fa g4 qw H aF
qeT 7 97 q4 , T Teq 7 F77. THE D,
w1 i o7 Zor K1 anfew AT smawan &Y
q FT qE | IR AF AT A0
SELT TEAT AT | AET AT SWAT A
g wr wEs faar 2 15 em ust v fs ww
TefTAmE T frae 73, T 05 FEA
F1 gtz a7, faq & 791 39 AW A
TF TIAEA ST AT (FATT Zr AT,
T UT wrEc &0 werd frar o o9,
frm & oeA0d T A Ao ATFRT Z1ER

a3 7% qF 7 qaaT 3t fw
afe amea w1 a0t #7171 E
B ATE KT AT 9T AT EW AR T3
Fdr AR TAA A ANy
LA T AROTAY B g7 FAT AR
BHTTT WE AFET 8 1 g4 AT wife
T7 FTTEAT A AT F779 F1 99
TF 1 a3t A E, fow fgy awogm
T8, AEEET AR fAawT # 1 gT 2w
g (91 #7 g7 T F7 % | 347 TQaT
o w71 g7 571 F fad ag
siedr & £ 57 57 2w § oy 7 syaedn
FTE{ 7@ | WHT A JT TIA T AAT

-S3AT §, qE AT AT AIFAT FI FTAR

g & far &r smar g

¥ wAAg agem, o S,
TR AT § T57 1T FAeq qiet
Jazqem g framragas1g fren
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AW T AW FTIHAG NG R
f& & @ 3w i mfw IR e
F WT FF ? S FA-FTEMET A
sfsargar 927 #% T, fo9 & gy 39
29 H IR U OET & | T A A
Rr e @ m d sAF-Awiar W)
R w1 99w, faw F g
W F aga 4, g7 Al § foq
Fatwan= &7 fafai g wrg ?
AT g7 IT TA@! FF g ] v A
AN F Ty qiz-Tis 7 F W T AT
FTAET AT Wiy T4T sqaean w1 fegaa
H I AT AR & P

# gwman § fr wrdaw @ oF
QET ARHT AEY & A1 I &9 @i &
"X H °g FZ fF A AT gW a9
a g ag T W AW & fAg qdw
T F A 5H TR T FA F AT
T SATET WegH FIE | Tg gL Ay
39 # I T g 7 g agl v aF
|1 Frraee Agt @ 3% faw § =A@
TR & T F1 AE@EAT T 2
FfFw et & W 79 a7 o) g9 g o«
sRfE &1 ofqd §AT 9T | W aAm §
oI WY O WY § G e & O e
e, & it fs it fe serg o FiY
@O wE  amEiEEar e §
dre-%re #1 FAIEar FQ & wUg §
o frew &) Toa-wefat 97T F39 &7
Hifow 7 §, e T FAT IR & 1
wafed & aga s&0 wwwar g fF @
Feal F1 ¥ fRaT 9 | 48 qgT H1A-
wF g |

gaT Aifgar St 7 ¥y i andy wry
w@TEd, Wt § qemed afw
fad 1 & 5§ 9§ fqwam a<ar §
f& meT ST QT @ S F ;A G
I &1 97 dT HTET FEW @A qrHr
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A AT GiAT §, ST WEA g 2, g
AT ¥ TOAT , THI & A A qHAT
g1 @fa-Fd 7 Fw fF ag o A
g, ag wrEa T T8 = fag araa
J o7 dT WET WA & F &I H
Cilc el

ag g @ ¢ fF o F ey,
Fafeas #Tdr F FAT TG WIFAT
2, TEAl FT ITH AE ¥ AA H AT
Ifae AE & | W T WY & qudE
#, safa Y HIART & a94F § | JIOEy
Tt o3E § g9 99 o A wefagi ¥
st g5 fFar & 1 A 7 o mRAY Y
TTAET I, 3T FY HATITET FT FIT AEed
fear &, 59 &1 W9 gT AWT TR Y
TEA & | 3T FT EH A gF Aea faar 1
o9 2@ o T 2 KT ATSATAT AT @A
F fau, 7o T & wy FUg AfAgr
F1 v ¥ fou, § 44t g 7%, §
21 g&, AfawA g1 qE, WA qg T4,
W & fag R R-SETR-gE
FRfagt §1 JF § % W FET 7T
t drgw ¥ fedar | wofa A€ Ay
=ifed | form &1 g7 St § I W A E,
I F1 a8 9T fFHdT THR FT FE WREAT
TEN ITAT & | I FT A TFT FT qG
gfaeTd agt 9T wRAT gAY & | I Y
I« & qifafessr fenfawr &1 geag
F & NFT fAqar &, IO o aw
qeqgd 4% &1 qiFT faear &, sy
Frat oX fawqe # F1 AFT fFaar g,
S T F1H Il A AT gar g, S|
T 39 1 TEATAT ZFT ATET | TAT F777
¥ A wmwm g 5w
THT A & | A H I F A frET Ay
AT ¥ AE e g, frat #1 gw
T TE AT €, T F qHY gH
Wt 3@ grT g, wfae weEr ¥ qar
FIAT gTAT &, ALY H 59 A F FIH
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FSHT AT & | I F1 gH a1 TF AT
gE-gfaatd 3 FT I W & | R
faat &1 faT &1 37 o< amfa g, mf=
¥ 7 aedar § faa s 9men |
S F qTEL AT § qT IT BN A0 A B
f 2w & mfraqd ®: 3 7, 7=6 AR
F1 IE® T I FL |

a8 g &Far & fF sue-eR 3®
grfaai g 9T g, §9 Twfaar g
AT 21, A FT K FHIT AT
g F KIS TAT FIW  FST HHFAT 2 |
S 79 TAT AAAT FOHTIRX 9T
feet =3 oTAT 7 AT AT H g awaAr
2 = fagr s g ) W & wEar g
f& &= ¥ FT9 F w0 39 A B
A EW FT FEAEAT G g E 1 qRy
gfaard 3 & arg A, wdT T A
Y & arg WY T a1 ga7 F9A & faw
FITA F5 AT G0 TG D1 AT FEATEAT
TFE | T§ AW FT gETGATHT
F qrEvT W gF I FIAAT 1 @ ¢
& AR A F1 AR T@AT gH A AT
fEm g | foa s 1wty ag@T o=
T # W ¥ 3B aifagi f1 e @
aFdt & | Rt & gaaar g fFoaw
FHA ¥ A& § W 98T wieT A&
2, T3T IRET TET § | 39 a9 9 fF
g 2@ @ & fF gax 9uT wan fow
T FT TG &, TUL-IuR AIT-HIE FY 19
F ATA AT A AT [ F, AT
T3S B AN § S fo a7 FT Q
A& ag Fg X A wawarg
ag TEA &Y AT 737 E, A R Fzam o0
R

I TFANAYT qIgT 1w wIdT g
AR F AN | IE FW & F A
afeqg g s aa & fou fr @ 3w &
T T FT FTT IJATAT o0 @ &, I
& gfa &7 T W 1 I FT A
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2 & A safemmma ool @, 99 &) gaw
sfd yamfFa s @ g ) ag wgga
FEATg 6wy F st w1 gy
FH TF, @ & A W gw A | ar
T/ ARfAET &7 ATy 7 §@ afg
T X AAGIEiarag AT v
FIT &1 qEr wAn g g R s E gw
TS & UEL, I F FL TQT IATICT
fafar foear stro forg H it o8 e &, <
3% da g, IamE w1 afuw § afas
fawra F1 w1 foer &% | 3 AT A
Horr feT &Y g@ry & Ag &,
R 29 Y AW qgW FT AL | AT
ot F1 A & fF it ey ey
F T 9T g &, St ot ey
T T §, T F1 g¥ HE TE g
FX TEATH FA FT KW F A7
f ag gt arfeai 1 9 FTAT AR,
I FTFA T F 0 30 7@ F FT
AT & | F FEAT g fF 7 FF 7 W
g ¥ AR FIA & arasT Wl W gEd
Tifzar aqq |57 &, &7 7 |4r §, av
FF A7 T § 99 & ;e 97 ag
F71 o aFar g fF ag FEA @A
wifeat axfrart #1 a4 & WA 9w g,
A ST @ E

F gATA qgT W AT St A
Fg fF T8 T F AT OF Howr
F1 ot fregare fear mar 1 a8 59 A
1 AaF &, T W ATT FT G FIE
fF F09 FT 0F WEHT TR F1E TGS
TR FAT § ar gaRt A fregar e
9 AFA | TF AT F IH AH
oY FEE &, T FTH TG 97 IT 9
svafugt &1 Wt HOSE a6l w1 agrEv
T & w9 F Rrega< T S gaT @1
ag A ) gy Ay AT ¥
FATAT WA AT FA AE 3T
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oF § wwag g, B 4fF e ok
THEAE FY 30§ gL F, foray g <y
AR AW R A N 3% & wat g
TR g 8, 59§ mf AR syaear
TR, A1 U3 WS R vt T 3w A qa
& &% | 59 AW A oY ot qo ¥ waw
ISTY Y §, IR WA qgTET A qH, T
AFT IT9T § A1 & T g9 § qwdA
FLEF |

Shri Krishnapal Singh (Jalesar):
Mr. Deputy-Speaker, I confess, I have
to dissociate myself from the two pre-
vious speakers. On the one hand,
my Communist neighbour here vehe-
mently protested against this law.
So far as his protest is concerned, we
all sympathise with him. But I want
him to realise that he and his fricnds
have been the inventors or the origi-
nators of such laws against which he
is now voicing his protest. Thereforc.
we cannot be surn if the Communis!
Party were to come in power they
would not frame more drastic laws
than what the present  government
have brought before this House.
When the hon. Mcember of the Cong-
ress Party who has just finished his
speech was cupporting this law, T was
wondering whether the hon, Member,
although he is a very good astrologer,
was fully conversant with the subject
-on which he was speaking.

Now, coming to the subject in hand,
I do not wish 1o deny the existence
of certain lawless and anti-social ele-
ments in the country. On the cont-
rary, I am sure that they are on the
increase. But, then. the whole ques-
tion is whether it is necessary to bring
in such a measure beforc the House

when we already have the Indian
Penal Code, the Defence of India
Rules, other legislation like the

Goonda Act in different States and
other laws by which we can check
the lawless and anti-social activities.
That is the only question. From that
point of view, it is not only superflu-
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ous but it is absolutely unnecessary
to bring a legislation of this - type
when we have so many other Acts by
which we can control crime.

Then, in the Statement of Objects
and Reasons attached to the Bill it is
said that the Preventive Detention
Act has proved a very good measure
for the preservation of law and order.

Now, I wish to question this claim.
From what we see in this country,
we find that the situation as regards
law and order is deteriorating day
by day. Ever since this country attain-
ed Independence, one has to sor-
rowfully admit that there has been
an increase in crime and lawlessness.
The other day, I was reading an arti-
cle in the Illustrated Weelly about
Goa and this is what the correspon-
dent who visited Goa recently says:

“1 am told on good authority that
one could park one’s car without
raising the windows and leave in

it, in full view, any assortment
of articles from cheese ting and
liquor bottles to a ladies’ handbag.
But today it is necessary to lock
all the doors lest an urchin round
the corner be tempted.”

It is only a very short time that we
have liberated Goa and this so-called
liberation has brought about these
conditions. That is only for Goa.
What do we find here? I have col-
lected some cuttings from various
newspapers as regards the incidence
of crime in this country and 1 wish
there was time for me to read some
of them. Unfortunately, the English
papers do not have sufficient space
to devote to this subject. But when
one reads the local papers in regional
languages, one finds that almost
cvery paper reports five or six mur-
ders, dacoities and kidnappings. I
have been told that in several villages
people sit up all night to guard
against attacks from dacoits and law-
less elements.



§509  Preventive

An Hon. Member:
want a law,

Therefore, we

Shri Krishnapal Simgh: 1 will ex-
plain to you what I am saying, which
my friend has missed entirely, and
it is this, the claim that this law has
helped in the maintenance of law
and order is not correct. That is what
I am trying to make out. We have
a sufficient number of laws. It is
not the paucity of legislation or laws
from which we are suffering. In
fact, we have too many, What is
wrong with our present conditions is
that we cannot administer them pro-
perly. That is why we have this
trouble. The other reason is that
although the present Government has
laid a good deal of emphasis on the
economic and the material values, it
does entirely neglect the moral and
spiritual values which were a rich
heritage of this country. That is a
very unfortunate fact. Besides, it
has created through this hasty and
ill-conceived measures, economic and
political conditions which are now
responsible for a number of these
lawless and anti-social acts. There-
fore, 1 again repeat that it is not the
number of laws which will prevent
these activities, but it is the way in
which the laws are administered and
the manner in which our Govern-
ment behaves. If they themselves
want to rob others of their legitimate
rights and freedom, they cannot pre-
vent their subjects from doing it. If

they want to perpetrate this crime,
they cannot prevent others from
perpetrating similar crimes. That is

the crux of the whole problem.

Speaking about the increase in
crimes, I want to mention this here.
I had an occasion to visit my own
constituency, my home district Etah
and 1 was told that new lawless ele-
ments have now come up. It is a uni-
versal fashion amongst criminals
these days that they have taken to
kidnapping. This is not all. If
you go to what used to be a _ pros-
perous village, you will find that al-
most all the houses which used to be
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a prosperous village, you will find
that almost all the houses which
inhabited by people who

were considered well-to-do, by no
means very rich, have all now been
deserted. If you enquire the reasons
as to why this is happening, you will
come to know yourself that these
people were in danger of being loot-
ed during the day and, therefore,
they have migrated to the cities, This
is what is happening in the villages.
Nobody’s life or property is secure.

Another fact which came to my
notice was that it is not only the
Government tax which people are
made to pay. Some of these lawless
elements have now the cheek to sit
on the State tubewells and extort
their own tax. Whenever the ope-
rator lets out water into the chan-
nel for irrigating somebody’s field,
these people come and stop it and if
a man comes to protest against it,
they say, “Well, you pay so much
to the Government. You have got to
pay to us also if you want water.”
When he does that, he is allowed to
irrigate more of his field than he is
entitled to do.

Similarly, I noticed another fact
when I visited Madhya Pradesh.
There was a contractor who belongs
to the ruling Party and who has got
a big contract in the forest there.
When I enquired from him whether
he was quite happy, he said that
everything was going on all right
but one had to pay double the tax
in this part of the country. When I
enquired the reason for this, he told
me that he had sent some of his
men to work in the forest and when
they started cutting the trees, some
people came—armed, of course—and
stopped them from cutting the trees.
When they protested against this, the
gangsters said, “No. It is all right
that you have got the permission
from the Government, but you have
not got the permission from us.”
This is what that contractor who is
himself a member of the ruling
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Party and who belongs to a good
family told me and when he paid
an equal amount of money to the
dacoits, to the lawless elements, he
was able to cut wood from the forest,
not only the area for which he took
a permission but a bigger area. So,
that is what happens. This Act or
any other Act cannot prevent the in-
crease in crime. What you have to
do is that you have to introduce con-
ditions in which crime will not thrive.
Otherwise, simply by multiplying
laws and enating laws, you cannot
control crime in any country,

Another instance of a recent hap-
pening which I would like to -cite
here is this. Rightly or wrongly,
Government passed the gur control
order placing restrictions on the
movement of gur. And what hap-
pened? Sir, I live in a district which
is adjacent to Rajasthan where the
price of gur is very high. As soon
as people realised that there were
restrictions on the export of gur to
Rajasthan, they tried to obtain per-
mits. They failed. When they found
that permits would not be given in
large numbers, they said ‘All right’,
and then they went to the police,
satisfied them and obtained permits
from them, although they were ille-
gal. I am told by the peasants on
the border villages of Mathura dis-
trict that there is no gur available
there, and every little ounce of gur
has been taken or smuggled into
Rajasthan. One has only to imagine
what methods are employed by these
people. They can better be jmagin-
ed than described.

This is the condition with which
we are faced. I would repeat that
merely by enacting this law, we shall
not be able to check the increase of
crime. Another point which has got
to be borne in mind when we pass a
legislation like the Preventive De-
tention Act is whether our executive
and judiciary are capable of admi-
nistering these laws properly. We
have some eminent lawyers here.
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Shri Frank Anthony while speaking
this morning emphasised on this
point. I also say that situated as we
are, we cannot expect that these
extraordinary powers with which we
arm our executive will always be
used properly. We know that our
judicial system suffers from two or
three very grave defects. With all
due respect to those who adorn the
various Benches, it must be admitted
that we do not have a system which
is satisfactory from the point of view
of the poor man. In the first instance,
it is too costly. It must be the ex-
perience of everybody that a poor man
cannot hope to get justice in the same
way as a rich man can. He cannot
afford to employ able lawyers such
as the rich man can. He cannot pay
the court fees and other taxes, and he
cannot grease all the palms which it
is necessary to do before one can
expect justice. Besides, justice is not
administered specdily.

We have been talking about the
separation of the judiciary from the
executive. But have we achieved it?
Most of the judicial officers who have
been newly appointed are still under
the executive head such as the district
magistrate, And what is the condi-
tion of people who will administer
these laws? I think that it is known
to the hon. Home Minister and to
every other Minister and also to the
members of the ruling party that
every day, everywhere, there are
numerous instances where people are
arrested without being guilty.

Even the note circulated by the hon.
Minister along with this Bill shows
that some people have been detained
because they harbour dacoits. That is
an instance in which I submit that
the law has not been properly used.
I say that under the ordinary law one
could be punished for harbouring
dacoits or any criminals. There was
no reason why this law should have
been brought into play, but there it
was. The other day, a gentleman
came from Bah, a dacoit-infested
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area on the borders of U.P., Rajasthan
and Madhya Pradesh. And what
story did he narrate? I think he went

to the Home Minister too. He has
formed a society to deal with this
problem, to try to help the people

who have been looted or are in dan-
ger of being looted. And what did he
say? I think that he submitted a note
also, and he said that there was
greater danger to the people from the
forces of law and order than there
was from the dacoits. It is most ex-
traordinary and astounding that over
30,000 armed police have been de-
ployed to control about 125 dacoits in
all and the gangs have not been liqui-
dated. It is most extraordinary and
mos! amazing that so many armed
police are not able to arrest or to
liquidate the gangs that are in opera-
tion. What is happening? When a
dacoit gang is arrested or a dacoit is
shot, we find that he has got weapons
which are used by the police. Where
did those wecapons come from? We
find that the dacoits have ammunition
which is used by the police. Arms
licence holders cannot have that type
of weapons, So, where do they obtain
them from?

So, if we in this House, in a wave
of emotion pass this legislation, it
would mean placing the powers in the
hands of certain people, in the hands
of the executive, in the hands of peo-
ple who are not worthy of using these
extraordinary powers. That is what
I have to say. I hope that this House
will think twice before passing this
measure. There are fears lurking in
the minds of some of my hon. friends
here, and they have been expressed
here also, that probably there may be
a time—although I do not share that
fear, I am not very anxious to return
again and again, yet, there are some
people who are really afraid that
there may be a time—when these
powers may also be used for trying
to suppress the Opposition Parties. 1f
that happens, that will be a death-
knell to the democratic system in our
country.
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Shri K, K. Verma (Sultanpur): We
have been debating over the conti-
nuance of the Preventive Detention
Act since yesterday, and many Oppo-
sition Members have thrown asper-
sions on the bona fides of Government,
and they have dubbed this Bill as a
blot on the Constitution and they have
treated it as undemocratic, and they
have a feeling that the Fundamental
Rights that have been safeguarded
and allowed to the citizens of India
are in danger. Many speakers have
also alleged that in no otner demo-
cratic country in the world there is
such a law and it is very shameful
that in India we have this Act and are
going to continue it for another 3
years. At the outset, I would say that
the freedom of individuals or citizens
does not mean unlicensed freedom,
criminal licence. I do not think the
framers of the Constitution or the
lovers of democracy or those who pose
as the defenders of the fundamen-
tal rights of citizens would go to that
extent, The father of the nation him-
self, when asked about civil liberty,
said that it does not anyhow mean
criminal licence. Therefore, in a
country when there are such circum-
stances that the very basis of law is
in jeopardy, wheh we find that cer-
tain people are engaged in subversive
activities;, when we find that the
safety of the country is in danger, as
custodians of law, the Government in
charge of seeing that law and order is
maintained and the safety of the
country not endangered, has to have
such powers whereby it can safeguard
our Constitution, our country and also
law and order.

5514

16 hrs,

I would also submit that when we
speak of freedom of the individual,
the civi] liberties of citizens, we must
also keep in mind that a few people—
maybe about 200 or 300—cannot be
given the licence to jeopardise the
freedom of millions of people in the
country. We have to guard ourselves
against that contingency also. When
we think of the freedom of a few
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individuals, we should remember the

freedom of the millions of this coun-
try also.

As regards the contention that in
no other democratic country, there
is preventive detention, I challenge it.
England was quoted. But I think the
Member who did so, does not know
the present position there.

Y qRATETER (FATT ) ¢ FqT
AN FIXT 39 | A7 T34 F7 TFA
FEAT AT & ! T HAT g FIA AH

4, T F 37 F faiyg F77 4 7 T2
4 fF ag goda 1 A g, feg oo

:

@ ® & w & aEr F A @
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Shri K. K. Verma: I am not yield-
ing. Of course, I have no hestitation
in acknowledging that in England
there is no preventive detention in
peacetime. But this principle was re-
cognised there for wartime and it has
come to stay since world war one. Re-
gulations have been framed to this
effect. So far as the USA is concerned
they have also framed such provi-
sions. Similar is the case with Aus-
tralia, Burma, Brazil and Chile, We
have such provisions in these ~oun-
tries. I do not think anybody can dis-
pute that they are democratic coun-
tries. They are acknowledged as
most advanced countries and old de-
mocratic countries, but they have pro-
vided for preventive detention.

What is the position in India? It is
acknowledged on all hands that our
democracy is an infant democracy, we
have to protect it so that it may grow
strong and develop and there is no
danger threatening its existence here.
We find on our borders the Chinese
threat. It may be that we have not
declared a formal war. But can any-
body deny that war conditions exist?
Unless that threat is disposed of, we
are virtually in a state of war. So
long as that emergency continues, our
Government has every right to take
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measures for the protection of and
defence of our country. If such con-
ditions exist, I do not see why such a
legislation should not be on the sta-
tute book.

Some speakers who are non-com-
munist admit that there is a threat
from the communists, that their acti-
vities are nefarious and subversive of
law and so long as that potent threat
continues, in their very words the
continuance of this Act is called for.
Shri Masani contended that this Act
was originally brought to suppress the
dangerous activities of the commu-
nists, but he was expressing surprise
why it is now continued for ancther
3 years. When he admits that there
is a threat from the communists and
goes to the extent of demanding the
banning of the communist party, that
specific legislation should be brought
to crush their activities, I think in
his own words he justifies the conti-
nuance of this Act. There is no doubt
that we have succeeded in curbing to
some extent those activities. So far
as the communists are concerned,
they also admit that there are anti-
social elements and their activities
have to be curbed. That being the
case, both the communist and non-
communist speakers have provided in
their own ways grounds for the con-
tinuance of this Act. The only com-
plaint on their behalf was that this
Act has not been used against anti-
social elements. I do not think the
allegation is justified. Government
would also see that it takes action
against anti-social elements in proper
cases.

When we find that certain people
intend to subvert the integrity and
security of India, it is right to pre-
vent them from such activities, It
should not be taken that this law
infringes on their freedom. Why not
say that it protects them from engag-
ing in such nefarious activities as to
entail great hardship to them and
endanger our country. It protects
the freedom of the other individuals.
There is no reason why we should be
ashamed of continuing this Act which
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our Constitution has permitted us to
enact. Sufficient safeguards have
been provided. Some sort of a judi-
cial procedure has also been provided.
So it is not left to the vagaries of any
officer or minister, Section 3 of the
Act lays down that a person who is
dctained under this Act should be
given the grounds of his detention not
later than five days from the date of
his detention and shall be afforded
the earliest opportunity of making a
representation, Section 8 provides
that the Central Government or the
State Government shall wherever
necessary constitute one or more
advisory boards. We have provided
sufficient safeguards. 1 think there
are valid grounds for continuing this
Act.

At s I g7 (FET)
I WEIRT, FT & WA gF 39
fadas o a2 99 W g | d2F F
XA T ATl ¥ qg Fev FF Fegfaeet
F1 a7 F7 31 [ Fegfaeet ¥ F2v
Fafaai a1 a7€ FT T | T9 qE & aw
FIT FT 1T FAAT Y | afed o wE
AR A QT AL qF F faar B
BT BYEY arfear adt gafsd gidT & I
T AT TR F AT PN, S F
arg fadty #37 F wAET T Frar &
gl | I oF T wohT T war fw
FOF A, 7@ Y FALYT T Fw TAT
WYY A, FET AT A A WA FT
fear @I 39 § 7@ fawrw &7 ) F4r
FiHg 7 a1 7% faar 1 § 2@ a7 Ty
Tt # & F7 @ § ) gt w foad
@ o o & F gw A # o g f
o §® +f g 9% fFemat F wr g
¢ | 7 frdY %1 28 qar 78 & oy aw
fF gw X faRul & o goi¥ w3e &
frrgu d | fatag fra Fasr e &)
qg war F & 9T foar gam @,
gam F e fear  gmm &
® A AR wa wHe
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F R AT & | 4T 4@ § I @0 g7
Tt F2¥ & Pr w99 3 Qar w7 Rar
fegar s sfear wog ot iy T &
3T ¥ w19 firgare fed o o
¥ g gim % T v ST e
F1, &Y T1EAt & faw #T rd eoamar
o1 ag faT g & | Teqr £ 7 frava
fer & o@ sy faet | wEfaay
F qig Faat | wfaat ¥ e § wnr
feay, wafaat 7w feay 2 I
wmar srar & fF oS s arfear
g #< & foy dafea g et &)
ag Far g 1 AT fradr SRaremdr g€
Y FY ag F0 § | @A F AN
agt St wE FAert o 9 qy o F
faet ot afwa sg F7 g At a®
98 Ao g1 T | Tg ¥ Ho a1 H F1F
QT AT | FAT FT A@ F9 9T A fF
oF arer faadr wifgy, svur feey
feerT =nfear ar 17 Fre fawrar afed,
afrT g9 9T Ao fEra A48 T
g% QU "o & q& Mo ¥ Y 7S | Fr
g8 gy ¥ T T AT g7 1 TH F7 w7
A oY Fgr T AT q To 3o AT G
g | SATHTH (a7 FXF ATAT 7 FAEREY
FAT AL AT 9T FFHAT 1 F ST
=edr g FF 37 1 i w1 78Y fear
TAT [ FY AT AT FL7 a0 FY
frregare wt AgY far a1 feedY &
Tl aEifcd §EEd ¥ wae ¥
ar@l T F9, 37 F1 free w4
agt fwar s 1 firegare fem &1 frar
war | fafeqar FR9 & grat 71, a9 &
Fa< anfsat ag w1 A R &
wRurfgat w1 ey mar ) ety &
A &1 fregae wgY frar w1 s
& #vaT w7 afewa & Avadi 1 FrewrT
fFar mar Sfee n@t 1 Fm fraw frar
T FeE 7 | AR e e
FTA F AR AT AT | TH AT
FIT & TFT | TG T@ AW QA
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TH FEF FV AF] F9 T #7700
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fedl ag F1 ggaa w0 a1 fw
qE FT ATRAT FIW, 4T F15 faQre
qret et avg FT ATHT AT & JT 3T HY
& fredre #3 foar s o w2t
AT & % a8 @< FAT F w0
fFarmar ) emagmT A fF 3w
few=g % 3fear &4 & a1 ATGEAY
FAA & weerare frImm, ow &y
grRfat ag, aff g #ar 1 Yo
TR AETE WX T3 TE AR T9 5
TAEET FEA M, qg AFEHTAN
feafe @@t a3 9% ag agdT & =l
Ty FifE st w, faemft
Y gg |21 faer <@y & 6 Sdesreita
feafq & zaferdr az FE a97 € )/
9 ¥ g T 98 & fF ag S ¥o
sfaad wgmE agr 8, qg AFCHTAT
Feafy & From gt § | TEW Ag wEATE
g Y| TF TR AT AT T THR W
¥ Tt 2 OF gFewrene feafa & afe
TE GF T FET E | 0l TR F 7T
3 qaFaR ¥ FAF F7 Afqaw g forg
¥ LY AT ®YAT AT w7 A< II;7 feaw
T At Y qg # frereat aArd
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g | FT qg AT AAEE FTAA F
FET A3 AT § 1 BEIR WU AwAT
g & % fawelt &% swn, anfagt
¥ @9 #9 FQ HA gAY T 73 A%
T Tw g & ag famer i g,
QY W@ XTAT FT @@= ZAT BATY W
FT 98 IF gAY §AT 9 fF ToreaTT F
= Y@ ¥ a9 @ 8, T A fAew
F T AT T A | AR fo A
wa AT e FX AR Ao T
FH T FH 3o AT A 9% AT Grg
FT AT TAT A1 T FL gAA TET A
Fu MW § AW FEI ST qER
IT I GET F FAC AT ATHGAT F
e ¢ fom § & QA wm oS
fagr war | S AR AL 7 I FY
ez faT ST 1 Ty v ¥ S Y
FIE AP FIAT & TT F AT ZAT 2 |
FAT TAMETL & ATF FT AT | I F
FT2 b om® Zfear wow awr F7
I F1 A WR TE G wf 1 g
q7E & T AL qEf 3T T AT I
A I E A A F AELSA 77 Sar
§ | AR FA B oW AT A
TE a1 1 G Ry arfeat & WK F
IT AN ®Y TEGT FL F AIAT, WG
WO A AT SHFT BRA FREATT #T
ferar ST | AT AZ AAERT FAA
@ aifedt & far & 1 Emd &
JqFA F fad G F 0T 99 g9 2,
I & 9| 3fe@ a9t &, "o Ao o
& T Tg FTH TG T AT G AT
T AN ¥ FAT Y AAM | AT I
qE § TLTTES B A | Gerdf
T T A F AT AT
frae oefaat 1 e fear o
agT I ¥Y AT ¥4 FAT ATSHY § I H
¥ W AT T AR ARG & wEdr
T ot &% fag @ 99 ¥ F97 gar

21 sgfael & TR AgE o FT gy
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q1, Fafad ag oW T W, S
qref a3 *gw off & g §, wied
Fg TG GAT | W IT FAA BT FEdT
¥ amw F@T § @t faar Fegfae
e &, Y fF 2 faOnl Farsar
T &, AT FAL AT FIQ § I F I
T TR F1 AR far S Sried o
AT F I T AGER I B
g F A ) fear ar il
fom & f5 3 3o od | @i A
fadew & f @ FT #1 @y W A
TEIA TEY § FAF R GLHL QTG
G FA & AR T AT § WAegEA
FY a1 FIAT & AV TG FTA FHIC FAAT
T 91T I £ | 3w frae § fE
=9 faa #1 sfex § steg o7 faar 99 |
I TF A FILT A, TG O AT AgTS
T, A AT Yo ¥ Hz wEWE g AA
g 92 T2M TE | I TF a5 FFCHTA
feafq M qa aF W @A QA |
Shri Jaipal Singh (Ranchi West):
Mr. Deuty-Speaker, Sir, the hon.
Members who have been in Parlia-
ment for many years will recall that
[ have always opposed the preven-
tive detention measures. I have been
consistent in my attitude, and my
attitude has been—not that I have
been unware of certain difficult situa-
tions of an emergency and the like—
that the ordinary laws of the land
were adequate. Personally, I would
never deny any liberty, I see no rul-
ing future at all from any of my hon.
friends here, and whichever ruling
party is there, it should have powers
for the defence of the realm. To me,
it is purposeless, it is meaningless, it
is futile to argue by taking instances
of other countries. We are a demo-
cracy, but it does not mean that demo-
cracy as it is functioning in this
country is the same democracy as it
functions in other countries. The
other countries have mature demo-
cracies. We are an infant democracy,
and we have yet to mature. So, it
ill befits us to quote other countries.
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The question is, is there or is there
not any emergency? If the Defence
of India Rules have been brought in,
what is the necessity of the Preven-
tive Detention Act? Why prolong
its life? Why not have it by itself?
Why have the Defence of India Rules
in addition? I would like to disso-
ciate myself with every Member
either on this side or anywhere else
who has been accusing the Govern-
ment of having this as the instrument
solely for suppressing the Opposi-
tion, big or small, I have been in the
Opposition long enough. All that I
can say is this is a very cheap charge
against Government. The only way
Government can destroy this attack
is to see that, hereafter, only the
Congressmen will be detained under
the Preventive Detention Act! It
would be a very, very good measure,
because there are enough “people in
the ruling party, I think, who would
benefit by this measure. I feel that
placed as we are, the continuance of
this Act is still necessary.
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One of my hon, friends -earlier
was talking about the rich and the
poor: the rich man could employ law-
yers to protect himself, but the poor
man could not. If that is the case,
I think he should have supported the
continuance of this Bill, because here
is a Bill where really the question of
the rich and the poor does not come
in. It is there, My main argument
for supporting this is the question of
immanent emergency. My very, very
dear friends like Shri Masani and
others think that the emergency has
disappeared. As far as the thinking
of the ruling party is concerned,
their activities are concerned—I think
I am prepared to agree with him—
they are not aware of the emergency.
They have failed to take advantage
of the emergency. The emergency
was there for them, for the country
to mobilise itself for a few months,
but after that, the ruling party, our
rulers over there, have gone off to
sleep. But the emergency is very
much there. Make no mistake about
it. Therefore, I would submit that
we should continue this, because
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much as I dislike it, and which I
always opposed—the prolonging of
the life or longevity of the Preven-
tive Detention Act—] do feel that
facts are there, staring us nakedly.
It should be on the statute because
we never know when we shall need
it. It is not a question whether we
need it to be used against the Opposi-
tion. I do not think the question of
using it against the Opposition arises
at all as far as I am concerned. They
have been harping on that point, but
I am not convinced.

I have myself been in the Opposi-
tion long enough and I know it is
just not true. But the question is,
for whom or against whom is this Pre-
ventive Detention Act wused? For
what purpose? Is it for the defence
of the realm, for the security of the
State, or is it merely against the anti-
social elements so called? I think the
Home Minister and his colleagues in
the States have to make wup their
minds on this. They have not made
up their minds, I do not know what
they are doing. That is my feeling.

We were told times without number
about the separation of the executive
from the judiciary. That is where
the mischief began. There 1is no
morality for the Preventive Detention
Act to continue so long as you have
the executive and the judiciary in the
same hands. That is where the mis-
chief comes in. The moment you
have the executive separated, divorced
from the judiciary, then the Preven-
tive Detention Act cannot be objected
to by anybody. It is an extraordinary
thing that in my own State of Bihar,
where in the hill areas, there is a
very, very strong Opposition to the
Congress . . .

An Hon, Member: That is not cor-
rect. %l

Shri Jaipal Singh: I would like to
meet him in the hill areas just to
demonstrate to him as to whether he
1s right or I am right. Everywhere
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else, the judiciary has been separated
from the executive, but not in the hill
areas where there has been this persis-
tent opposition.

An Hon. Member: Punjab.

Shri Jaipal Singh: I do not know
Punjab to talk about it. But I am
somewhat suspicious about this sort
of thing. Why, when we got an assu-
rance on the floor of this House, is
this not happening—namely, the
separation of the judiciary from the
executive? You cannot be the prose-
cutor as well as the judge. That is
what is happening now. The ‘Preven-
tive Detention Act is a denial of jus-
tice if you have both these autho-
rities in the same hands.

I do not want to say anything fur-
ther. 1 do feel that the bigger issues
are there: that the emergency, whe-
ther it is on the surface or not, is
very much there. I do {feel strongly
that there is very good ground for
this Act to continue.

Dr. M. S. Aney (Nagpur): Mr.
Deputy-Speaker, Sir, I entirely agree
with my hon. friend Shri Jaipal Singh
with regard to the necessity and the
use of this measure. 1 have been
embarrassed and have felt sorry when
a measure of this type is put on the
statute-book, because the history of
the Congress is that it has been con-
sistently opposing all measures that
go to curtail the liberty of the sub-
ject and liberty of action, and liberty
of the opposition. In fact, the entire
struggle for freedom by the Congress
has been based on securing liberty.
The Congress has bitterly fought
against the Rowlatt Act, and ultimate-
ly the Jallianwala Bagh incident took
place. It was then that the demons-
trations against the Government
policy became bitter and Mahatma
Gandhi joined issue with the Govern-
ment, He doubted the bona fides of
the British on account of the attitude
they took dealing with the questions
arising out of the inquiry into tragedy
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of Jallianwala Bagh. Thus, the repeal
of the repressive measures has been
the strongest point in the Congress
plank all along before we gained in-
dependence.

When the Congressmen came into
the Council in 1924 for the first time,
from that day up to 1947 you will find
that several resolutions were moved
by the Congressmen particularly to
repeal all the repressive measures.
My late friend, than whom a greater
parliamentarian I have not yet seen,
Shri Satyamurthi, moved a Bill for
the repeal of all repression laws
and the debate went on for several
days. It is still ringing in the ears
of those who have heard him.
That was the attitude of the Congress.
People thought that if Congress
became the governing party, the first
thing they would do would be to do
away with all those measures. But
what they actually find is for one
reason or other, instead of minimis-
ing the number of repressive mea-
sures, they are adding to the cata-
Jogue some new measures, That is the
reason why people fail to understand
whether the Congress is following
the principles which they advocated

in pre-independence days. That is
why people feel very bitter.
But one fact is also there. The

Congress is no longer a party in oppo-
sition, as it was then. It is now a
party in power and it has to look at
the things from two points of view,
with a view not only to give good
Government to the people, but also to
see that life and property of the peo-
ple and the integrity of the nation are
protected. Who can deny that one
year before, when we were faced with
the terrible calamity of Chinese
aggression, we in this House realised
the danger and passed a resolution?
The Chinese aggression at once
aroused in the people a sense of
solidarity and the necessity of stand-
ing as one man in order to expel the
aggressor. It was at that time that
the Defence of India Act was pro-
mulgated and the President also
issued all those rules.
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Now the question is, if we realised
the danger and gave our consent-to
the passing of all those measures and
accepted the situation created by
these laws which were passed by the
House, do we say that that emer-
gency has gone? It is true the way
in which the Government is behaving
many times shows that they are keen
about many other things more than
those things which really give them
the necessary strength and power to.
fight the¢ Chinese aggression, You
can blame them for that. But we find
that every day questions are being
put in this House by those very
friends, who have opposed this parti-
cular measure, about the activities of
the Chinese and Pakistani people.
They go to show that they are pre-
paring for more aggressive sieps to.
be taken. If that is the situation,
there is one duty that we have to do.
Whether the Government is right or
wrong, it is our duty to see that they
must do the right thing. If they do
not do it, you can blame them. But
because they are committing mistakes,
because they are taking a lukewarm

attitude, we should not forget our
duty.
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For this reason, as a loyal citjzen
of India, I have taken the oath to be
loyal to the Constitution. It is the
duty of every Indian to support this
measure which is intended to uphold
and strengthen the hands of the Gov-
ernment to tide over the emergency.
With these words, I give my whole-
hearted support to this measure, At
the same time, I want to tell the Gov-
ernment that they must take action
with a view to create the confidence
in the minds of the people that they
are doing everything to vacate the
Chinese aggression.

Shri Muthiah (Tirunelveli): Sir, I
extend my support to the Bill before
the House, namely, the Preventive
Detention (Amendment) Bill, which
seeks extension for three years. There
is nothing in the Preventive Detention
Act of which people who are loyal and
law-abiding should be afraid. The
Act is intended only for disloyal peo-
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ple, who are spies, who are anti-
national and anti-social, who indulge
in all sorts of subversive activities. So,
a person who is really loyal to the
country, who is patriotic and law-abid-
ing need not fear the Act as it is.

Some members of the opposition say
that this Act is intended against the
opposition parties. I may tell them
that the Government has no intention
to suppress the opposition parties. So
far the Government has scrupulously
avoided suppressing the opposition
political parties. This Preventive De-
tention Act was in use in India, in UK.
and in U.S.A. during the two world
wars and conditions have justified the
continuation of this Act. Even in such
a highly advanced and democratic
country as USA, circumstances justi-
fied the passing of the Internal Secu-
rity Act in 1950 and the Act is still in
force. The Preventive Detention Act
is intended to ensure the defence and
security of the country and to cnsure
the maintenance of law and order and
to maintain essential supplies ang ser-

vices for the community throughout
‘the country.
Let me say that the circumstances

that prevail today in the country justi-
£y the extension of the Act. The cir-
cumstances today have not improved.
They are still the same as what exist-
ed in 1950 when this Act was passed
first. Even today there are so many
anti-national, anti-social, separatist
and subversive elements in the count-
ry and they are very active. It
is the duty of responsible Govern-
ment to see that such subversive, sepa-
ratist, anti-national an danti-social ele-
‘ments are properly dealt with. The
Preventive Detention Act is meant for
quick action and immediate removal
of possible mstigators from the scene
of possible strife. The ordinary cri-
minal laws of the land are not ade-
quate to deal with such difficult and
dangerous situations, because to
the ordinary criminal laws of
the land, people who are suspected
strongly cannot be dealt with. It is
only by this Preventive Detention Act
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that people who are strangely
suspected of anti-national, subver-
sive and anti-social activities can
be dealt with. This Act is
necessary to ensure social stability
and individual freedom. It is abso-
lutely necessary to curb and restrict
the anarchical freedom of a few peo-
ple in order to ensure the freedom
and liberty of a vast majority of the
people. Professor David Bayley in
“Preventive Detention in India” has
ably substantiated the argument that
preventive detention, as it prevails in
India today, is in perfect conformity
with sound democratic traditions.

Some hon. Members of the opposi-
tion say that the Preventive Detention
Act is unconstitutional. Let them re-
member that in the Constitution itself
there is one article, article 22, which
provides for preventive detention.
The framers of the Constitution found
it necessary to make provision for
preventive detention because at that
time there were so many anti-
national, anti-social, separatist and
subversive elements. The  mem-
bers of the Constituent Assembly
found it imperative to incorporate
article 22 in the Constitution to deal
with such dangerous situations.

There are many reasons why we
have to support this Act. Firstly, the
interests of the society have to be pro-
tected as against the interests of a
small number of undesirable and anar-
chical elements. Secondly, the Act is
primarily directed against terrorist
and violent activities and the Govern-
ment, as I said earlier, has the pri-
mary responsibility of maintaining
law and order in the country and pro-
tecting al] loyal and law-abiding citi-
zens from such anarchical elements.
Then, the Act has a deterrent effect
on provocateurs, instigators, dacoits,
blackmarketeers, goondas, spies and
other anti-national and anti-social ele-
ments, We have to remember that the
state of emergency 1s n>t a permanent
phase, It may be terminated sooner or
later and at such a time the powers
under the Preventive Detention Act
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have to be kept in reserve for timely
application,

Some people are unnccessarily af-
raid of this Act. They should bear in
mind that there are sufficient safe-
guards in the Preventive Deteation
Act as well as in the Constitution to
protect the detained people and to
prevent arbitrary action on the part
of the Government. The various safe-
guards are: that no one can be de-
tained for more than three months
without the approval of the Advisory
Board, that the grounds of detention
have to be communicated within five
days of the date of detention and that
the detenu should be given an oppor-
tunity to make a represcntation
against such an order. Then, every
casc of detention has to be referred
to the Advisory Board within 30 days
of the date of detention and the Board
has to enquirc and report within 70
days of the date of detention. The
Government is bound to rclease the
detenu forthwith if the Board decides
in favour of rclease. Further, the
detenue is empowered to move the
High Court and the Supreme Court
for a writ of Habeas Corpus. All
these safeguards are there and so
people need not be unnecessarily af-
raid of the Preventive Detention Act.

The figures of detenus as given in
the statistical information show how
the Government has been very
cautious and restrained in  dealing
with anti-national elements. The
average number of detenus in recent
years is only 200 to 300. The small-
ness of the figure shows the great
restraint exercised by the Govern-
ment. If we look at the figures, we
find that the detentions are mainly
for dealing with anti-social and anti-
nationa] elements and the goondas.
The largest number of detenus are
goondas, and goondaism today is on
the increase in large cities like
Bombay and Calcutta. It has become
a menace and it has to be dealt with.
We all know that the goondas cannot
be dealt with by the ordinary laws of
the land, because, people are mortally
afraid of the goondas and very few
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people come forward to give evidence
against the goondas. Therefore, Gov=
ernment should have special powers,
powers that are enshrined in the Pre-
ventive Detention Act, to deal with
such goondas. The Preventive Deten-
tion Act is the only check against
goondaism. For these reasons, I sup-
port this Bill.
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g9 7 efar § & 97 #2 F75 aa
Y OAET FAY F T AT K FAT
YT FIAFRFR LA &
A WL A IT T FTAT HE T
a9 97 fgzem % e § faren
T A AE AT AT HeEEn
o AT RIS FT UF AR & 0
s fyifes fedwm Qe am g &t
ag T H FAAR G | TF A
a1 ag #et gfw oM A sw A
Togg WS R, 9T W OF AT H
T AT &, T AW TF S Sy
F fau qume & T g, W) gm0 a<w
™M qE F N AT T gE | 98
@R AT FAA E | AT qadey
7 fale 8 #em w3w, IWT W3W
g e & fF e arfeas,
ARAT AR A F eamd § quo 3ha g2
gud | O g & eyl A1 %y
F & fom 3y g gfeorw agi Al &
it o Qo Hro, gfaw R Fama
gm femedT 1 quo ww ¥ A
@ AT w® § "R W TR gfew awe



5537 Preventive
Detention
(Continuance) Bill

DErE 1 N wwad, oA frea,
Y g AOE fR A ¥ sE
AT W W= F, FOAT FY
g AE F gFwAr |

Tg GTETI AT 30 0F F TaFeaT
T T FET Y & zEfad
fF =g =@ I #y et @ fr g o
FO T, WX T T FT AT I
g fF awrdr At & T 9 qg o w
A 37 37 37T ferdezfow Tov )
frdr @A 3w & femrifes #47 §
oar qE g R TewTa A A
T g1, AT qAT 37 qrar AY @ g
fet AT segfvan qoF § 04T A9y gAT
fE aft weq oW FME AR T
wew HA I | W oavE  § &AW
T WA @ g oS, feegEara
F wgv fodt a7 &1 fawerg 9@y
TG TEM 1 W A 9rE o &
TR FEr F A I §9 afrm,
FAMET  FUX Afddm, e
Ffrqm, sEFf@a F  Amagd sy
Afsam + oAt &7 a3 9w 9 G
73 ATy 4 fr fergeart Frae 780 &)
me FHg &N g AT HF ag
Fedr & fF o fe= @ 99 & w0
TG AAIT | W AW AT WG F
fedmr o gfear w8 & S wraew
AT wEA IfE W FAEeT F ame
§ feesitan QF sAmr s Er 2
# oA SR g fF o # wew
fre fag g€ 7@ &0 qum § A
AT & 1 3 wew W) ¥ fiy,
Al & fog 7Y, <% wmwfar w7
amet & fau #@f 1 g8 fam & fag
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mfsararg #, go o & ATST A X
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13 g g o @ e s
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TT F YY To WA H @I FT ATAT AT
afes wa  fFam & w3 F 78 amw
1 3IT AT B AT R0 Fo, R FTo
AT FCA | TH AAEIX A HATH
% faeams AT 9o THo dlo & agEY
14T @ EAE AT I ETo Mo WTo
& wga froeare fean smar &0
T FA WG F o A, sHAl & fag
g, EmEieT e aral & fag
gt afss  qifafeem ofes &,
marfas izt #1 @7T 37 & A0
TAT T £

F AT F FTU QI AT FAT
gfrag e #RfF @ FmA A
aua & faar sd

Mr, Deputy-Speaker: The hon, Min-
ister will reply tomorrow.

17 hrs.
LODI HOUSE HOSTEL*

Mr, Deputy-Speaker: We shall now
take up the half-an-hour discussion.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It is my painful duty this
afternoon to invite your attention
and the attention of the House and
the attention of the hon. Minister of
Works, Housing and Rehabilitation to
that shabby, ill-designed monstrosity
of a hostel called the Lodi House Hos-
tel which has unfortunately attracted
unfavourable notice in many of the
important daily newspapers of the
capital. I have no hesitation in say-
ing that whoever designed the living

*Half-an-hour discussion,
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rooms in this hostel, which are sup-
posed to be intended for Central Gov-
ernment employees drawing, I be-
lieve, round about Rs, 500 or 600 p.Mm.,
whoever designed those living rooms,
or at any rate, whoever approved
the design of those living rooms in-
this rabbit-hutch as it has been rightly
called, deserves to be sacked.

The matter was raised in Septem-
ber last, and again early in this ses-
sion, but due to an unfortunate con-
catenation of circumstances, it was
not reached for oral answers; neither
of the questions was reached for oral
answer, and, therefore, no supplemen-
taries could be raised. Hence the
need was felt for having a fuller dis-
cussion of this issue which concerns
the residence intended for Central Gov-
ernment employees, this hostel which
is, in my humble judgment, a dis-
grace to a welfare State and should
never have been built as it has been
in the first place; and once having
been built, the argument seems to be
that Government have spent about Rs.
35 lakhs on this hostel, and, therefore,
somebody must be forced to occupy it;
somebody must be forced to occupy it
because so much has been spent on
this hostel.

The dimensions of the living room
are, according to the hon. Minister’s
statement of September last 14-1{2
feet X 8-1!4 feet on the ground floor;
some of the rooms on the top floor are
slightly larger. It comes to about
125 square feet per room by way
of floor area. 1 have had some
talk with certain knowledgcable per-
sons on this subject, and they were
unanimously of the view that the
minimum floor area for a single room
should be 150 square feet. I am not
an expert on this subject, but I
have been told so. But I can
say from my personal experience that
even the prison cells which I occupied
during the British regime were
bigger; I have seen flve jails, and
the cells which I got in those jails
were bigger and better vantilated
than the rooms that have been
designed for Centra] Government em-
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ployees in a welfare State in the

year of Grace 1963, by a free India
Government. It is monstrous on the
part of Government to force the Cent-
ral Government employees into these
cubicles, cramped and ill-ventilated
cubicles. There is no windo at all. I
wish you, Sir, could and see
them. I have myself been there
twice. There is no window to the
rooms at all. There is just a small
ventilator at the top, about the size
of 24 x3% ft. That is all the ven-
tilation that there is to the room.

Dr. M. S. Aney: For purdah ladies?

Shri Hari Vishnu Kamath: Even
purdha ladies need ventilation. There
is a small narrow balcony which is
expected to accomomdate a cot. But
the balcony is so narrow that the cot
cannot be fitted lengthwise; either
the pillow or your feet can be on the
balcony and the rest of the body must
be inside the room and the door should
be kept open if you want some venti-
lation in summer. The parapet wall
is so low that in that locality where
the gandah nullah flows close by,
there have been, I believe, quite a
few minor crimes if not major ones
And no Government employee who is
anxious to protect his life on his own
would like to sleep in suchk a room or
on such a balcony exposed to the
depradations of criminals.

Another curious feature of this
hostel is the catering . For the
catering, no tenders were invited as is
done normally. But it was auctioned.
The rates were fixed by Government.

There is compulsory breakfast for
all. The breakfast menu is as fol-
lows. The menu for non-vegetarians
is: one egg to order, tea or coffee (two
cups), two toasts, butter, assorted jam
or marmalade. For vegetarians, the
menu is vegetable cutlets or any vege-
tarian preparations such as samosa,
pattis, stuffed vegetables etc., tea or
coffee (two cups), two toasts, butter,
and assorted jam or marmalade. And
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the amount charged for this compul-
sory breakfast is Rs. 1-25.

As for the rest, the cutering was
auctioned in such a fashion that the
caterer or the tenderer was asked to
offer his terms as to how much he
would be able to pay per month to
Government, and the rates were fixed
by Government for meals, and the rate
was Rs. 7-50 for full meals a day.
And tenders were invited and the
tenders were asked to quote their
terms about the rent that they would
be able to pay to Goverament every
month and the highest bidder was given
the catering. This novel procedure has
been adopted with regard to this hos-
tel. I do not know why this proce-
dure was adopted at all. The normal
procedure is for Government to pres-
cribe the menu for the various meals
and then invite tenders for supply of
those meals and the rates for those
meals. But, here, they have inverted
it; in fact, they have not even inverted
it, but a wrong procedure, a wholly
unsatisfactory and insalutary proce-
dure has been adopted for reasons
best known to the hon. Minister. 1
would like to know who is the cate-
rer whose tender was accepted, and
whether he has been conforming to
the schedules prescribed or laid down
under the contract.

I have been told by some Central
Government employees, who, much
against their will, have occupied the
roomg there or have gone to live there
that they have fallen ill because of
the bad ventilation. My hon. friend
the Minister may laugh, but I wish
one of his employees goes and lives
there; in fact, that was what I wrote
to him once; I do not know whether
he has tried to find out how the rooms
are, whether the rooms are fit for
human habitation at all.

Before I pass on to catering, I would
like to mention this. The hon. Minis-
ter has had the audacity to suggest
that a Member of Parliament also, if
he wishes, can occupy a room; this is
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a great favour which he has shown
or showered wupon the Member cf
Parliament, a would-be resident of
this monstrosity of a hostel or rabbit-
hutch. He says that the rent payable
by a non-eligible person, that is, the
commercial rents is Rs. 220 p.M. for this
living room of 125 square feet. Then,
the hon. Minister goes on to say that
in other words, the Government ser-
vants, that is, the eligible Government
servants, at a subsidy of Rs. 120 p.M.;
fer much bigger rooms which a Gov-
ernment employee has been occupying
in the Constitution House, he pays
only Rs. 75 p.mM. and the dimensions
of those rooms are of the order of
16 feet x 14 feet x 12 feet or so. But
in the new hostel consisting of rooms
with an area of 125 square feet each,
he is asked to pay Rs. 100 p.Mm plus
Rs. 30 for electricity.

Shri U, M. Trivedi (Mandsaur): Is
that correct?

Shri Hari Vishnu Kamath: Let him
contradict it, This is pending the
installation of meters—thanks for
small mercies—for the rooms. That
means, Rs. 130 per month. A Govern-
ment employee drawing a salary of
Rs. 500 is asked to pay for this cubicle
Rs. 130 per month, for this ill-venti-
lated, hell-hole, dungeon, practically.

So far as the MP is concerned, he
has had the hardihood to say that if
an MP were to take a room—very
nice of him to suggest that—he would
get a further remission of 25 per cent.
That is to say, he made it very
clear that the subsidy in the
case of an MP would come to Rs. 145
per month. Out of Rs. 220, the MP
would get Rs. 75, I wrote to the Mi-
nister and told him that even if an
MP is offered this free, I am sure he
wouldq not occupy this dqungeon of a
hell in that Lodi Road Hostel.

Now I want to say a few words
about catering. I have been told very
sorrowfully by Central Government
employees who have been herded,
literally forced, into this monstrocity
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[Shri Hari Vishnu Kamath]

of a hostel, something about this cater-
ing. Before I proceed further, may I
say that according to the Minister's
reply, it was intended for Central
Governmen. employees, At the
moment, there are only 40 or 50 rocoms
occupied—so I am told,—out of 280
rooms—by Central Government em-
ployee; and the rest by an MRA
troupe which has been here for the
last one month or so. Even for tem-
porary habitation. it is bad enough.
For permanent habitation, it is oat of
the question, being surely a hell. The
Minister eminently deserves the cen-
sure of the House for having approved
of the construction of such a hostc! for
Central Government employees in this
so-called socialist welfare state.

As regards catering, I have been
told by those residents there who
have been living there for the last
month or so, that one of the terms of
the contract is that ‘frce helping will
be permissible without stipulation in
any quantity’. One of my friends
went to eat there once and he saw
the Central Government employees
eating by his side in the table. 1 am
told the caterer does not cook in that
place. He brings food cooked in an-
other place and then serves it to the
residents. On that particular even-
ing, there was only dal and rice. Dal
and bhath was served only once.
There was no soup, no pudding, no
coffee. Only rice and dal was served,
and no second helping even.

The friend asked, ‘Is %his the nor-
mal thing?’ The caterer said, 1 am
sorry. 1 have not got anything more
tonight’. -And yet for eating such
meals, an employee, the resident
there, is compelled to pay—because
the rates, daily tariff, is fixed by
Government, not by the caterer—
whether he gets a second helping or
not, a full meal or not, Rs. 7.50 per
day. In Constitution House, it is
different; in Western Court, it s
different; in other hostels it ig different.
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About the rent, I have no doubt that
it is simply legalised loot on the part
of Governmment. They talk of rack-
renting. Thig is rackrenting of the
wors: type, and this legalised loot-
ing by Government must stop.

One word about the servants who
are working in that hostel. I am told
the servants’ quarters are either not
ready for human habitation or are un-
fit—more unfit than the other accom-
modation—for habitation. The ser-
vants living there have got to stay
in a place about 23—3 miles {from that
place in the servant;’ quarters attach-
ed to the Constitution House—many of
them. They have to trudge every
morning at 4 or 5 0’ clock to that place,
because there is no transport provided
for them and there is no bus available
o early in the morning, covering 2
or 3 miles. I hope Govermnment will
prov.de some sort of transport to the
Class IV servants to carry them every
dav if thcy have got to stay elsewhere
compulsorily, because no servants’
quaricrs are avaiiable there. If they
have to cempulsorily stay three miles
away from the place, they must be
given some transport to carry them to
and fro.

One last word and I have done. I
think this entire matter of this Lodi
liouse hostel, the construction, the
maonner in which Central Government
rmployeces have bean forced to occupy
it—they have no option in the matter,
the hapless Government employees
have been told, ‘take it or leave it'—
should be inquired into. The Minister
hag also said that the provision of re-
s'dential accommodation tp govern-
mont servants is an amenity. He does
not believe that government servants
who are being posted here, in thous-
ands, are entitled to it. He calls it an
amenity; he says they are entitled
only to house remt allowance. A
government employce posted here is
facing this problem of accommoda-
tion, and the Minister says: ‘Take this
dungeon, hell-hole or leave it; I can-
not give anything else’. And he is
asked to fend for himself.
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This is not my conception of a wel-
fare state, let alone a soc’alist demo-
cratic State. It is high time Govern-
ment approached this question in a
better spirit. The whole attitude of
Government to this matter should
change. I would also ask whe-
ther the expenditure incurred Rs. 35
lakhs, on this hostel for 280 rooms
of the dimensions I have described, is
not too much. Thig morning I raised
the quesiion of the CPWD’; cost of
construction and said that it is inordi-
nately high because there is corruption
in the CPWD, there js extravagance in
the CPWD, there is waste in the
CPWD. This calls for an inquiry.

I would also ask the House to ap-
point a parllamentary committee to go

into the CPWD construction costs,
why this hell-hole has cost Rs. 35
lakhs of the taxpayers’ money.

Now the Government is faced with
the problem of getting it occupied by
reluctant people who refuse to go
there.

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): I have listened to the speech
of Shri Kamath with grea: attention.
He made certain observations rather
in an intemperate language and aiso
paid me some compliments. I have no
intention of replying back in the same
strain.

Before I come to the specific ques-
tion he has raised, I fee] that the gene-
ra] policy that Government is pursu-
ing in the matter of the construction
programme in Delhi und other cities
I'’ke Calcutta, Madras and Bombay,
should be known to the House. I
would only take a few minutes to
dwell upon it. In that manner, 1 feel
that the questions—I wish to answer
the question fullv—would be better
appreciated. In Delhi, like any other
big city, we are faced with a serious
problem of finding accommodation for
government servants. There is also
the desire of government servants,
like anyone of us, tha.*they shoulg be
provided accommodation in central

Lodi House Hostel

areas as near to their offices as possi-
ble. Another thing which has to be
taken into consideration in this con-
nection is the construction cost or the
financial implications of the projects
we undertake.

Now if we have to build nouses in
centra] areas, it is essentia] that we
have to go :n for vertical construction.
We have to make intensified use of
the land anq without undertaking
multi-storeyed construction, we can
never solve the problem. I have on
my hand about 50,000 government ser-
vants in Delhi who are waiting for
accommodation for quite a long time.
I can well imagine their plight if they
have to go out and take houses on
rent, because rents in Delhj are very
high, and land costs are very high.
So my attempt has been to undertake
a big construction programme and, at
the same time, see that I build houses
or flats or hostels to suit different
types of accommodation that have to
be provided to government servants
who are in different pay grades.
We are undertaking the construc-
tion of different types of houses,
from pay ranges, Rs. 100 right up
to Rs. 3000—4000. For obvious reasons
for the lower categories we are un-
dertaking construction to a  bigger
extent; the availability is hardly
30 or 40 per cent as opposed to what
it is in the higher categories above.
The rent that is paid is regulated by
F.R. 45-A; and only the cost of the
superstructure is taken into conside-
ration. The value of the land, the
development charges—these are not
taken into consideration. According
to the formula it is either six or
seven per cent of the capital cost
of superstructure or ten per cent of
the pay of the Government servant
whichever is less and not higher.
So, I have to plan accommodation
for different types according to these
conditions.

The first hostel the construction of
which was undertaken is called the
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Lodi House Hostel. We built it with-
in a period of 7-8 months; it is a
three-storeyed building. The num-
ber of rooms is 276. It is incorrect
to say that I am charging rent at
such exorbitant rates for rooms of
14X84 or 125 sq. feet. Each room
has a bath room attached to it which
is 7X9. " _yo.woom is furnished.
Water sup®S® ... Yree; service is free.
The rent 'th has beemrging from an
eligible Gé¢h or soat  servant s
Rs. 350 a dagion, it. 100 per month.
‘.\habit.

Shri Hari Vishnu Kamath: Much

more than the Constitution House.

Shri Mehr Chand Khanna: 1 am
glad we have been able to build this
hostel. It is a good hostel and I am
proud of my architects and engineers.

Shri Hari Vishnu Kamath:
tion.

Ques-
Shri Mehr Chand Khanna: I never
questioned or interrupted .

Shri Hari Vishnu
are a Minister. ...

Kamath: You
(Interruptions.)

Your
I have

‘ Shri Mehr Chand Khanna;
information is only hearsay.
gone there 20-30 times.

Shri Hari Vishhu Kamath: A ot
of money has gone into that.

Shri Mehr Chand Khanna: We
know. Allegations have been made
that it is compulsory for a Govern-

ment servant to go there. It is en-
tirely wrong. If a Government ser-
vant does not want it, nobody is

forcing him to go there.

Shri Hari Vishnu Kamath: Where
else can he go?

Shri Mehr Chand Khanna: When
I read that Jetter of Shri Kamath, I
told him what subsidies are given; it

DECEMBER 18,

1963  Discussion re. Lodi

5548
House Hostel

is to the extent of Rs. 120 per month
for a Government servant who goes
there. I have been accused of auda-
city. It is there in the rules passed
by this august House that if an M.P.
goes there and stays there, he gets a
concession of 25 per cent. I said
these things in my letter to Mr.
Kamath. Mr. Kamath went and saw
the Prime Minister three or four
times,

Shri Hari Vishnu Kamath: I know.
I can go.

Shri Mehr Chamd Khanna: You
have a right to go and run down the
Ministers and when you speak in the
public meeting, you run down the
Prime Minister. It ijs a democratic
State; no harm is done.

Shri Hari Vishnu Kamath: I know
my duties; you need not teach me;
you mind your business.. .(Interrup-
tions). You have changed some of
your wrong decision; I am glad that
it happened so because I talked to
him,

Shri Mehr Chand Khanna: I did
not interrupt you when you spoke.

Shri Hari Vishnu Kamth: You
have the last word; you cannot get
away with misrepresentations.

Shri Mehr Chand Khanna: I am
not only building these hostels in
Delhi. 1 have to provide accommo-
dation to Government servants. I
have undertaken a very large con-
truction programme. I am building
a very big hostel near Minto road
area with 216 rooms costing 29 lakhs.
I am building flats on the Ring Road
for Government servants in higher
pay group—320 at a cost of Rs 176
crores; 184 flats for M\Ps. on Rafl
Marg and North Avenue at a cost of
Rs. 45 lakhs, 414 flats on the site of
the Constitution House costing Rs, 79
lakhs; 100 flats on the site of the
o'd Constitution Club costing ~bout
Rs. 22 lakhs.

Shri Hari Vishnu Kamath: I am
talking about decent rooms.
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Shri Mehr Chand Khanna; I have
to meet the requirements of different
types of officers. I am not forcing
anybody to do something.

This time we invited tenders for
catering. We have laid down the
menu; we have fixed rates. It is
nothing unusual. We have done so
in the case of Constitution House,

Shri Harl Vishnu Kamath: That
is wholly wrong; in the Constitution
House it is the lowest tenderer; here

it is the highest bidder . . .(Interrup-
tions).
Shri Mehr Chand Khanna: We

have invited tenders: this has been
given to the man who will pay high-
est to the Government. This ten-
derer is going to pay at the rate of
Rs. 3525 per month; hic tender was
Rs. 42,300. Till now the caterers in
the Constitution House and Western
Court were having an easy time. |
have fixed the menu; he read out the
menu-‘himself. It costs only Rs. 1-4-0
or Rs. 1-8-0 for breakfast. Only
breakfast is compulsory. No meals
are compulsory; there is no obliga-
tion that a resident should take his
meals ‘there. '

This hostel was completed about a
month ago and when I had a census
taken a few days ago; 140 of the 276
rooms were occupied. There were 40
Government servants; the remain-
ing, outsiders. At no time in the
Constitution House which has exist-
ed for the last twenty years the pre-
sence of Government servants, I am
told, was beyond fifty per cent.

Shri Hari Vishnu Kamath: It wac
meant for MPs.—not Government
servants,

Shri Mehr Chand Khanna: Please
let me carry on. It was not meant
for MPs. It was built at the time
of the last war for the British or
American soldiers who came to this
country. It was a temporary struc-
ture. If you take the cost of this
temporary structure whose life span
was only 5-6 years, you will see it
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has outlived it by 20 years. You
cannot compare the costs of these two
houses. If a Government servant does
not want to go there, he is antitled to
his house rent like 50,000 of his bre-
thren in Delhi who have not been pro-
vided accommodation.

I thought that my old friend Mr.
Kamath would pay me high compli-
ments for our trying to solve the prob-
lem by making intensive use of the
land, going in for vertical construction.
Even Ministers have been acrised heie
that they were living in pig bunga-
lows. 1 am now going to build houses
for Ministers on the same lines as we
are doing for the Government servants
so that we can prove to Mr. Kamath
and mcen like him that we do believe
honestly and sincerely in the -ccialist
pattern of societv . . (Interruptions.)

Shri Hari Vishnu Kamath: 125 sq.
feet per single room?

Shri Joachim Alva: To be fair to
Mr, Kamath, he 1s living in a small
house whi'e his erstwhile cn''cagues,
ICS officers live in palatial bungalows.

Shri Mehr Chand Khanna: i"erhaps’
Shr: Kamath is a 'ttle upset in leaving
the Con-titution House

Shri Hari Vishnu Kamath: fo, no.
He is side-tracking *he issue.

Shri Mehr Chang Xhanna: T know
about the demolition of the Constitu-
tion House and the questions about it
in Parliament and about the Emer-
nen~y but for which all this hu'labaloo
wauld not have been made.

Shef Hari Vishnu Kamath: Sir, on a
point of order. 1 have not raised the
issue of the Constitution House today.
The subject under discussion is the
Lodi House Hostel. 1 have never men-
tinned anything ahout the Constitution
Heuse. He is now side-tracting the
issuc with bag intent. ’

Shri Mehr Chand Khanna: Questions
have been asked in this House and
letters have been written bv  Shri
Kamath himself that as a matter of
Emergencv, the Constitution House
should not be demolished.
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Shri Harl Vishnu Kamath: No men-
tion about it was made by me now.

Shri Mehr Chand Khusana: The de-
mand that it should not be demolished

Shri Hari Vishnu Kama.h: Why tris
talk about the Constitution House? 1
raised the matter only with regard te
the Lodi House Hostel. He is only
trying to bluff,

Shri Mehr Chand Khanna: The only
submission that I wish to make is that
unfortunately my department has
been accused of corruption.

Shri Hari Vishnu Kamath:
do it again!

I shall
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Shri Mebr Chand Khanna: This
word ‘honesty’ is a comparative term.
I do concede that Shri Kamath is more
honest than me, and the party to
which he belongs has perhaps more
honest ideals than we have. But all
1 can say is that there may be corrup-
tion in the CPWD, but the CPWD is
pulling up, and is doing extremely
well. I am pot only proud of my de-
partment and the architects, but I am
also proud of the engineers who in
these difficult times, in the time of
emergency, are delivering the goods.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
December 19, 1968/Agrahayana 28,
1885 (Saka).
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1851 Pending cases in Mahara-
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in Maharashtra’
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Mabharashtra .

1854 Post-Matric Scholarshnps
to S.C. and S.T. students
of Maharashtra

1855 Nav Naland Mahavxhar.
Nalanda .

1856 Campus Works Proyccts
in Schools in Sultanpur .

1857 International * Union for
Protection of Literary and
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Andhra

1859 System of Exammnnon in
Universities

1860 Fertilizers

1861 Tratfic drive in Delhl
1862 L.O.C. petrol pumps

1863 Training in cricket

1864 Vishwa Bharati University
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1878 Housing Schemes for Sche-
duled Castes .

1879 Central Pool of Officers

1880 Sindri and Nangal l~cr-
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1881 Fertilizer Plants

1882 Extension Library Ccntres
for Universitics

1883 Synthetic Rubber Factory
1884 Primary Education in
Delhi

1885 Honorary Posts under
Central Government

1886 Training in sports

1887 Dam at Balasor

1888 Road in Lahaul and Spm

1889 Rani Guidilu of Tamcng-
long .

1890 Price of petrol

1891 Gambling in Delhi

1892 General order on evacua-
tion during (.hmcsc agg-
ression

1893 Houses built by Ccnlral
Government servants

1894 Location of bench of Rajas-
than High Court at Jaipur

1895 Government H.S. school
for boys, Malviya Nagar,
New Delhi

1896 Government H.S. School
for Boys, Moti Bagh,
New Delhi . . .

1897 Secretariat Security Or-
ganisation . .

1898 Motwane Private Ltd.

1899 Age of Supreme Court
Judge . . .

1900 Future political set-up of
Delhi . . .
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1901 Census of Nagar Haveli
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1903 Higher Secondary Edu-
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Pimpri
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1908 Perquisites of Ministers
1909 U.D.Cs.

1910 Trained
in Delhi

Central
cation

Alcohol from saw- dust

Post-Matric  Scholarships
to Backward Class Stu-
dents .

Regional I:ngmeermg Co-
llege at Warangal

Social scicnces

Reservations for S.C.s and
S.T.s
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tistical Services

Hindi tcachers in Mysore .
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Thett  of Justice Das’s
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CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC

Shri Nambiar called the atten-
tion of the Minister of Rail-
ways to the collision between
a goods train and a passenger
train on the Villupuram-
Katpadi section of the
Southern Railway on the 14th
December, 1963, resulting
in the death of one passenger
and injuries to several others,

The Deputy Minister of Rail-
ways (Shri Shah Nawaz
Khan) made a statement in
regard thereto. . .

DETENTION OF MEMBER

The Speaker informed the
House that he had received
intimation from the Judicial
Officer, Aligarh that Shri
B. P. Maurya, Member, Lok
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DETENTION OF MEN.B-

ER —contd.

Sabha, had also been dctained

[Damwy Dicest]

CoLuMNs

PAPERS LAID ON THE
TABLE—contd.

under the Defence of India
Rules for delivering objec-
tionable specches on the 6th
August, 1963 at Aligarh and
that Shri Maurya was already

detained at Allahabad.

PAPERS
TABLE

(1) A statcment

I.LAID ON THE

regarding

release to the

press of the information

about the crash of an

I.A.F. Dakota near Banihal
Pass on the 22nd Novcm-

ber, 1953.

(2) A copyeach of the follow-

ing Reports under sub-
section (1) of section 619A

of the Companics Act,
1956:— . .
() Annual Report of the

Indian Refinerics Limited,
New Delhi, for the year
1962-63, along with the
Audited  Accounts and
the comments of the Com-
ptroller and Auditor Gen-
eral thereon. .

(i) Annual Report of the
FHindus tan Orgapic Chemi-
cals Lin'ted, Bombay,
forthe sear 1962-63, along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon.

(ili) Annual Report of the
Indian Drugs and Phar-
maceuticals :Limited,
New Delhi, for the year
1962-63 along with the
Audited Accounts and
the comments of the Com-
ptroller and  Auditor
General theregn.

. 5423—26

(3) A copy cach of the Rev-

iews by the Government
on the working of the
above Companics. .

(4) A copy of the Registra-
tion of Newspapers (Cent-
tral) Fourth Amendment
Rules, 1963, g}:bhshed in
Notification
1809  dated the 23rd
November, 1963, . under
sub-section (2) of section
20A of the Press and
Registration of Books Act,
1867. .

(6) A note dated the

(8) A copy

(5) A copy each of the
following papers
sub-section (1) of section
27 of the Institutes of
Technology Act, 1961:—

(1) Statutes of the Indian
Institute of Technology,
Madras. .

(2) Statutes of the Indlan
Institute of chhnology,
Kharagpur

(3) Statutes of the Indmn
Institute of Tech.nology,
Bombay. .

(4) Statutes of the Indmn
Institute of Technology:
Kanpur.

(5) Statutes of the Indlan
Institute of 'lcchnolog),
Delhi.

under

I3th
December, 1963 delivered
by the Indian High Comm-
ission, Karachi,to Ministry
of External Affairs, Govern-
ment of Pakistan, Karachi.

(7) A statement correcting the
reply given on the 4th Decem-

ber, 1963 to a Supplementary
by Pandit D. N. Tiwary on
Starred Question No. 367
regarding warning to certain
newspapers under D. I. R.
of the Arnual
Report of the National Re-
search Development  Cor-

poration of India, New Delhi,

(English and Hindi versions)
for the year ending the 31st
March, 1963 along with
the Audited Accounts and the

comments of the Comptroller
and Auditor Generalthereon,

under sub-section (1) of sec~
tion 619A of the Compules
Act, 1956. .

(9) A copy each of the follow-

ing Rules under section 41
of the Defence of India
Act, 1962:—

(i) The Defence of India
(Twelfth ~ Amendment)
Rules, 1963, E}xblxshed in
Notification S.R.
1815 dated the 20th Nove-
mber, 1963.

(ii) The Defence of India
(Thirteenth Amendment)
Rules, 1963, b{)ubhshcd
in Notification
1849 dated the 30th Nove-
mber, 1963. . .

5558
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MESSAGES FROM RAJYA
SABHA . . .

Secretary reported the follow-
ing messages from Rajya
Sabha :—

(1) That at its sitting held on
the 16th December, 1963,
Rajya Sabha agreed without
any amendment to the Cent-
ral Boards of Revenue Bill,
1963. . .

(2) That Rajya Sabha had no
recommendations to make

to Lok Sabhain regard 10

the Indian Traiff (Second

Ani¢endment)  Bill, 1963.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLU-

TIONS PRESENTED

Thirty-first chort was pre-
sented. . .

REPORT OF JOINT COM-
MITTEE PRESENTED
Report of the Joint Com-

mittee onthe Bill to amend
the Slum Areas (Improve-
ment apd Clearance)) Act,
1956 was presented.

REPORT OF PUBLIC ACC-
OUNTS COMMITTBB
PRESENTED
Seventeenth Repon was pre-

sented. . .

BILL INTRODUCED

The Goa, Daman and Diu
Judicial Commissioner’s
Declaration as High

Court) Bill, 1963. ~ . .

[Dawy Digest]

COLVUMNS

5426-27

5427

5427

5428

5428-29

BILL UNDER CONSIDERA-
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. 5429—5534

Further  discussion on the
motion for consideration of
the Preventive Detention
(Continuance) Bill, 1963
moved onthe 17th December,
1963, continued. The dis-
cussion was not concluded.

HALF-AN-HOUR TCISCUS-
SION RE: LODI LOUSE
HOSTEL .

Shri Hari Vishnu Kamath
rmsed a half-an-hour dis-
cussion on points arising
out of the answers given on
the 12th September, 1963
and 218t November, 1963
to Starred Questions Nos.
649 and 98 respectively,re-
garding Lodi House Hostel.

The Minister of Works, Hous-
ing and Rehabilitation (Shri
Mehr Chand Khanne) re-
plied to the discussion.

AGENDA FOR THURSDAY,
DECEMBER 19, 1963/
AGRAHAYANA ~ 28, 1885
(SAKA) . . .

Further discussion and passing
of the Preventive Dctention
(Continuance) Bill, 1963.

Consideration  and passing
of the Banking Laws (Mis-
cellaneous Provisions) Bill,
1963. . . . .

GMGIPND—LS 11—1834 (Ai) LSD— 28-12-83—880.

. 5534—48
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